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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Wednesday, the 29th March, 1950

The -House mct at a Quarter to Eleven of the Clock

[MR. SpEARER in the Chain]

ORAL ANSWERS TO QUESTIONS
PAYMENT OF PROVIDENT FUND AND PENSIONS TO DISPLACED TEACHERS

*1168. Shri Sidhv&:-(a) Will the Minister of Education be pleased to state
the number of teachers who have left Pakistan and entered into India and
who have not received their provident fund or pensions?

(h) What is the number of such teachers from various States?

() What steps have been taken by Government to pay their provident
funds and pensions?

(d) Wha.}{::l is the approximate amount of payments to be made to the dis-
placed teachers?

w5 mle el (K s (o Wae) pteSmmd O pRude
[See Appendiz VI, annexure No. 31. —2 Ja 4

The Minister of Education (Maulana Agad): A statement is laid cn the Table
of the House. [See Appendiz VI, annexure No. 8. ).
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Shri Sidhva: May I know as to what is the number of teachers in thé said
statement?
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Maulana Azad: Among the persons who had got themselves registered with
the East Punjab Government the I.ocal Body employees numbered 10,000 and
75 per cent. of them were teachers. A conference of the East and West Punjab
representatives was beld on 19th January, 1948, and in that conference it was
decided that the Governments may tuke over the money that the Local Bodies
have with them under this head. Accordingly Pakistan acknowledged to have
taken over 75 lakhs and the East Punjab Government 47 lakhs. Negotiations
were being carried on in this respect when the problem of devaluation cropped
up and the negotiations were held up.

oft fagar : @odR o F aX & Tadhve 4T FLAT IARA § 7

Shri Sidhva: What the Government propose to do in respect of parts (c) and
(d) of the question?
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Maulana Azad: The Ministry of Education on seeing the plight of the teachers
increasing day by day decided thab the sum of Rs. 47 lacs left by the Muslim
employees and now in possession of the East Punjab Government may bhe distri-
buted among the displaced teachers from West Pakistan. So in this way they
would get 50 per cent. of their money. The disbursement of thiz money would
begin from 1st May.

it fwn : F v o qam asaT § fF g@ & dve dow o} favy
N ST g § 9 & Y qger A7E ¥ & sty ?
Shri 8idhva: May T take i, that the displaced teachers from West Punjab and
find also would be given money from 1st May?
by £ bgo oope gtyia Jod gl 0k o e Sy gl 2 O Wgat
& olan el & Dlply Frie oy & aOpS Ul Lo ey o
9 A Fhala 0 o gamyse i Dl - 2 RSy GU0 o 33 ilylyy
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iMaulana Azad: The teachers from Sind and N.W.F.P. cannot be paid

out of this amount because this amount represents the Provident Funds of the

Muslim Evacuees from East Punjab and can only be paid to the teachers who
have come from West Punjab.

+ As revised by the Minister of Education.
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Giani @. S. Musaflr: Can the Government take this fact into consideration that
the needy refugee teachers may be granted loans from their Provident Funds?

S MY Sy e Ol 0 WS el O e &S Luga 2 Ol Ulye
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Maulana Azad: As I just said we are disbursing 50 per cent. of their mouey
out of the 47 lnkhs. Government have always been trying and would go on
trying to give them as much help as possible.

wreT Ffaw TH © FAT TaqAE N AR g R AT 4¥ 9@ AW
ST EER @ qF § A A1 g &4 g 4 g9 & Ry e
gfqq 7 1@ for @ § 7

Lala Achint Ram: Are the Government aware of the fact that there are certain
teachers who have retired but have agnin been taken into Government service
due to their bad pecuniary conditions?

PR K gl (gl &S 2 el kg pRe K S B4 ] a5 ol LDy
- S 2 Caa G

Maulana Azad: Yes, this has been done, but it is clear that such srrangements
can be made to a limited extent only.

@R qo THo AT : oY &99 W af7 wARE ames ¥ @ &
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Sardar B, S. Man: Will this concession be available to those teachers alsp
who are coming from East Bengnl?

S e T L Al
Maulana Azad: No, this is meant only for persons from West Pakistan.

Loax To STEEL CORPORATION ( ¥ BENGAL

%1169, Shri Sidhve: (a) Will the Minister of Finance be pleased to state

whether the Government of India have paid any loan to the Steel Corporation
{

of Bengal? (
(b) If so, for what purpose, for what amount and under what condition has
it been given?
(c) What is the security obteined for such loan, if given?
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The Minister of Finance (Dr. Matthai): (a) Government have decided to grant
& loan of Rs. 3} crores to the Steel Corporation of Bengual and of Rs. 1} crores
to the Indian Iron and Steel Company both of which are under the same manuge-
ment and control. Nothing has so far been paid to the Steel Corporation of
Bengal, but a sum of Rs. 70 lakhs has been paid to the Indian Iron and Steel
Company as the first instalment of the proposed loan.

(b) and (¢). The loan has been granted to enable the companies to undertake
renewals and replacements of machinery and to expand their existing production.
The terms and conditions governing the loan are (‘i} interest at 4} per oent. per
annum payable half-yearly commencing from 1st July, 1950, (ii) ropayment of
loan to be by instalments commencing from 1953 and to be completed by 1958,
and (iii) the loan to be secured by the two companieg mortgaging to Government
their existing assets and all the assets to be created by them out of the proposed
loan.

~ Shri 8idhva: Sir, may I know what is the capital investment of these concerns
to whorr. loans have heen given, and what is their financial position to-day which
hag made them unable to subscribe the capital themselves but has made them to
ask for loan from Government?

Dr. Matthai: I will first take the second part of the hon. Member's question.
It is very difficult at present, in view of the stagnation in the investment m arket
even for companies of first-class standing to be able to raise loans to any con-
siderable extent. )

As regards the extent of the assets, the amount has been secured by assets
which have a depreciated value which is considerably in excess of the loan that
is likely to be advanced by Government.

Shri Sidhva: What is the present value of the concerns? I mean the market
value?

Dr. Matthai: T am not able to give the market value; but I can give the hon.
Member the book value, less depreciation so far made on it, which I think
amounts to about Rs. 16 crores.

8hri 8idhva: May I know whether Government have the first charge on the title
of the mortgages of the companies? . '

Dr. Matthai: There are certain existing encumbrances, but leaving out the
existing encumbrances, I take the value of the assets which will be mortgaged
to Government, will be about eleven to twelve crores.

Shri Ohaliha: What is the percentage of Indian shares in these companies?

Dr. Matthal: T am not in a position to answer that straightaway.

Pandit Kunzru: May T know why Government have given a loan to the com-
panies concerned for renewals and replacements? Is it not the duty of these
companies to provide for these things out of their own pockets?

Dr. Matthal: The ariswer to that question is, as the hon. Member knows, the
depreciation is set aside on the original book value of the assets, and replacement
now is very much more expensive.

Shri Raj Bahadur: What is the extent of the burden of the existing
encumbrances ?

Dr. Matthai: A« T said, it is somewhere about Rs. 4 crores.

‘Bhri Ethirajulu Naidu: Ts thig part of the schéme to increase the output of
steel in this country?

Dr. Matthal: Yes, it is expected that these replacements and renewsls will
fnorease the total output to somewhere about 2,00,000 tons.
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Dr. Deshmukh: How much loans did these companies actually ask for and
what proportion hag been sanctioned by Government?

Dr. Matthai: My own impression is that it is roughly about the amount that
they asked for; but ] am not .quite certain.

Sardar B. 8. Man: What dividend was declared by the Steel Corporation of
Bengal last year?

Dr. Matthai: T am not able to give an answer straight off.

Shri M. V. Rama Rao: May I know whether Government have the actuarial
values of the assets of these companies ?

Dr. Matthai: Frankly, I do not understand what actuarial value of the assets
mesns.

Mr, Speaker: e means expert valuation. Actuarial is for insurance purposes.
He means the values of the assets, machines and buildings.

Dr. Matthai: Value of the assets for what purpose?

Mr, 8peaker: For the purpose of advancing the loans.

8hri M. V. Rama Rao: For the purpose of ascertaining their value.
‘Dr. Matthal: Sir, T have given the answer.

Shri Siduva: Wha{ is the reserve fund of these companies, if they have got
any?

‘Dr. Matthai: T have not got' the figures here.
MR. DESHMUKH’S vﬁcws RE DEALS WITH AMERICAN CAPITALISTS

*1170. 8hri Sidhva: (a) Will the Minister of Finance be pleased to state
whether Mr. Chintaman Deshmukh had returned from America and placed
his views regarding several deals pending for settlement before the (Government
of India?

b) If so, what report has he given regarding industrial concerns to be
opened and whether any investments from U.S. are forthcoming as a result
of his negotiations with American Capitalists and Industrialists?

The Minister of Finance (Dr. Matthai): (a) and (b). Mr. Deshmukh did not
hold discussions in America for the purpose of facilitating the establishment of
individual industrial concerns in India by American capitalists. He was asked
to take the opportunity during his stay in the U.S.A. of ascertaining generally
the attitude of American investors towards investment in India, and the diffi-
culties which were encountered in promoting investment in’ the country.

8hri Sidhva: What results had materialized out of these discussions that took
Bl:ce? Has any report been given to the Government by Mr. Chintaman
shmukh ? '

Dr. Matthai: The discussions, that Mr. Chintaman Deshmukh had, had no
reference to any specific proposal. As a matter of fact, Mr. Deshmukh was there,
as the hon. Member knows, during the visit of the Prime Minister so that in
any general discussior: that the Prime Minister had with business interests, it
wag thought' advisable that Mr. Chintaman Deshmukh with his financial
experience, should be there to advise him.,
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8hri 8idhva: Did he see any persons who wanted to interest themselves in
India for industrial purposes? If so, whom did he see and what were the results?

Dr. Matthai: He had general discussions with business people but there was
no question of discussing any specific proposal with any particular group of
businessmen,

Dr. Deshmukh: May I know if Mr. Chintaman Deshmukh had communicated
formally or informally any of his views on the subject-matter of the question to
the hon. the Finance Minister?

Dr. Matthai: Mr. Deshmukh sent me s report conveying his general impres-
sions regarding the attitude of private investors in America towards Indian
concerns.

Shri Barman: What are the conditions which the American capitalists wanted
for investment?

Dr. Matthai: They have their ideag as to what exactly should be the suitable
climate for. investments in India.

8hri Sidhva: What is the nature of the report?
Mr. Speakei': Order, order. Next question.

FEDERAL LIBRARY IN NEwW DELHI

*1171. Seth Govind Das: Will the Minister of Education be pleased to
state whether it is proposed to set up a federal library at the capital of India
for purposes of research and education like the one in Caleutta?

el widigy Pt S o ( ols'!' Wye ) woaSymd | ,I“L-
B P B S 5S lay gt ff ] RS Sl i - B e 28
-2 WS ad e WS ) O Ll

The Minister of Education (Maulana Agad): Yes. Government have before
them a Scheme for establishing a Central Reference Library in Delhi with a
Copyright Section attached to it. The Expert Committee appointed to work cut
the details thereof hag not yet completed its deliberations.

Yot 1 : FoRE F N Age oTEAY § 9F AN qed
79 STERQ ¥ feuamT 9T a1 e R FR @ 7
Soth Govind Das: Are the Govemﬁnent, thinking of transferring the hooks of
the National Library of Caleutts also to this Library?
A& oake § ul — 2 eplu] JiRun S Ko Ay &2 o 2 ol Ulye
- do I oty S e Jo &S

Maulans Agad: Nc, this is a gelf-contained and separate scheme altogether.
The object of this scheme is to start a Library at Delhi.
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Seth @ovind Das: Has the Committee of the Experts constituted for this
purpose started its deliberations? And if so, when the recommendations would
be received by the Government?

o W Iyp tads (S yhe 51900 gyl oatl §, KanS (l 2 0l Ul
- O bt e gl ) O ol S el

Maulana Azad: A meeting of this Committee was held in Januury 1950, but
as yet the Committee has not formulated its recommendations.

¥z Mfwe 719 : at 57 a5 7 F7 fawfey sram ) Iwhg Y 7
axdt § 7 ¥ MAwAT 7 $E avgw fear & fr w9 aw o wy Sufgd ?

Seth Govind Das: When the recommendations should be expected? Have
the Government fixed any time limit for the submission of the recommendations?

S 2 uJL;uS%O'—glaSQdMéUJL:';J,S M:o'jTU“r-
- Ko S S i M) % Kla g s oK K o el
Maulana Azad: No, no time limit has been fixed. It is expected that no

sooner the deliberations would finish the Committee would submit its recom-
mendations.

Dr. Deshmukh: May I know if this Library will be opened in the present
Capitul of India or in the future Capital of Indin?

Mr. Speaker: Order, order.
Y Wg © T QST LE qTo q S A1GT 7

8hri Bhatt: Will the Library be opened in this very year?

LG U edla AU S eyl & 2 Uy el o5 2 2 ofif Ulye
- & K wilpf

Maulana Azad: This all depends upon the extent to which the tinancial
position of the Government permits.

o ferdmig frardr: faedt & Y qeawTo @ied ¥ Fro SR
# 7 §, I 9 frar o @S # S ?

Shri Kishorimohan Tripathi: What amount’ of money would be spent on the
soheme that has been drawn up for starting a Library at Delhi?
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GHSD ppu] yr 210 g g gy P& S gl 1 Ol5T Ulye
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Maulana Azad: No amount of money has been fixed for this purpose as yet.

A decision in this connection would be made when the report of Expert Committee
set up for this purpose is received.

A T agRT : ag Faewl i afafy = enfow 1 wf 61 7

8hri Raj Bahadur: When was this Committee of Experts set up?

- o LW S SV ey o RS &y 3 Ol Ulye
Maulana Azad: This committee was set up on 5th November, 1947.
ST OF F7TGL : WTH FROT 7 6ar § fF g Famaw we &
Y, T (]yo aF €4 B 45% 34T AG g 7

Shri Raj Bahadur: May I know the reason why no meeting of this committee
was convenad from 5th November 1947 to 25th January 1950? )
o ol by & Dol O ol o pphen S FaeS paad 2 0l Ulye
b S o wyge (p] aag S e Jip e — Lo S gy K Uy 0y
Sy 3 I T R JPTVVUR QU VW T ) SRS T VR PR F PETE g A X
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Maulana Azad: We should expect that the members of the Committee would
finish their work at the earliest. I would like to draw the attention of the
hon. Member towards the fact that taking into consideration the finuncial diffi-
culties that are embarrassing the Government, very little hopes can be entertained
that money for such thingg could be found immediately. Suppose we get the

report, of the Committee today, yet still we would not be able to find money for
this Library immediately.

?waw’su’si'd‘*‘su":fl“'ﬁ’-fujw
Gidni G. 8. Musafir: Who are the members of this Committee?

P a e S pban 1 & 2 O Ul

ot — W Ol iy ohdd fhssSymd (1)
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‘Maulana Azad: This Committee has six members:
1. X.ducational Adviser, Government of India—Chairman.
Dr. S. N. Sen, Director of Archives.
Dr. P. N. Joshi, Director of Archives, Government of Bombay.
Dr. 8. R. Ranganathan, Delhi University.
Prof. D. 8. Kothari, Secretary, National Institute of Science.

ook W

. Librarian, National Library, Culcuttu.

GRANTS TO UNIVERSITIRS

*1172. Beth Govind Das: Will the Minister of Education be pleased to
lay on the Table of the House a statement showing the amounts of grant
given to various universities and educational institutions for the year 1950-51,
and state whether any provision has been made to provide Chairs for Hindi

where none exists at present?

T S e e ] K 2 (ol Wy ) ytaSemd O pRucke

s pylae o ] — [See Appendixz VI, annexure No. 4.] - & Ula oSy 52
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The Minister of Ecucation (Maulana Azad): A statement is laid on the Tnble
of the House. [See Appendix VI, annerure No. 4.] This would show the
amounts of grants sanctioned by this Ministry to the various educational insti-
tutions for 1948-49 and 1949-50. It also shows the budget provisions for 1950-51.
Establishment of special Chairs in various Universities for particular subjects
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is not such a thing for which specitic grants may normally be made by the
Government.

For the informatior of the hon. Member I wish to say thut as far as the
question of spreading and promotion of learning of Hindi language is concerned
the Ministry of Fducation has received some suggestiong in this respect. The
special meeting of the Central Advisory Board of Education that is to be held

n 22ed April will take these suggestions into consideration and it is expected
that after this we would be able to give a practical shape to these suggestions.

¥z Mfaez a9 =1 fF fgedt Tszrar @ f &, z@ foq wgt e
feedt #t JwF F7 AeT § A AF F EARE @ W@ R 0E fEwR
G g fom wodl 7 g A8 19 ol @t FT 9 Tsat
gfqafafeql & g awg «1 feY & 9@ worfag &1 S slw 9 =
TAARE A% 3fen waz ¥ ?

Seth Govind Das: As Hindi has now become the Nationul language then so
far as the founding of Chairs for Hindi are concerned are the Government taking
this proposal into consideration that in those States where Hindi is not generally
spoken and specially in the Universitics of such States, Chairs for Hindi be
founded and the Government should give them. help?

-t Ogge dele S opRuda v&*s,@;ﬂ, u.g.'»'l.p g)L" & ol,? Ulyn
. d‘él& gS”é &.a,.'i ,S u.,l!;l Bélg’ é 5”.’ L__‘.,',,g’,s’ » Q*?j' ”'

Maulana Azad: All these matters ave before the Ministry of Education, and
these very things would be brought to the notice of the Advisory Board at its
next meeting.

¥z Mfaez arw : fomr Farerr et geomell B e § owew 41 8
I | AT GRER FT TERFS FOOLY, FraAr fqamdrs AT AoqT FT aia
fadga o wifas § ?

Seth @ovind Das: Are Gurukul Kangri of Hardwar, Kashi Vidyapith and
Shanti Niketan, of Bolpur among the educational institutions whom the Gov-
ernment have given help?

P LS Ll S ek o mabemglul o yren Jaagl 2 ol Ulpe

- 2 R 0ue o Sy JSynd - Shla b ety &2

Maulana Azad: If the hon. Member would take the trouble of going through
the Statement then he would come to know of these things. Help has been
given to Gurukul Hardwar.

3 Mz a1@ : 37 e faandts w1 7

Seth Govind Das: And to Kashi Vidyapith?.

- ottt o Uiy
Maulana Azad: No.
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CHARITABLE AND SCIENTIFIC RESEARCH INSTITUTIONS EXEMPTED FROM INCOME
Tax

*1173. Dr. M. M. Das: Will the Minister of Finance be pleased to state the
r.aumber of the charitable and Scientific Research Institutions in India on whose
income, no income tax ig charged?

. The Mipistor of Finance (Dr. Matthai): Charitablc Institutions.— The number
is not available as they are not obliged to send in returns of income.

Scientific Research Institutes.—116 have been exempted under the provisions
of Section 10(2)(xiii) of the Income-tax Act.

Dr, M. M. I_Ja.B: Am I to understand that no charitable institution has been’
exempted from income-tax? I did not follow the hon. Minister’s reply.

Dr. Matthai: I think the hon. Member’s question refers to charitable insti-
tutions whose income is exempt from income-tax. Ag far as that is concernad,
we have not got returns because all charitable institutions which come within
the Act are automatically exempted but I thought probably behind the hon.
Member’s question was really this query regarding the institutions in respect
of which subscriptions are exempted from income-tax. For that I have got
certain figures.

) pr. .M. M. _Das: Muy T know whether Government audits the accounts of
institations which are exempted from income-tax?

Dr. Matthai: Properly audited certificntes are insisted upon.
Dr. M. M. Das: May I know whether the hospitals are included in this list?

Dr. Matthai: | tiink so. The terms of the section are certainly wide enough
for that purpose.

Dr. M. M. Das: May I know the number of scientific institutions that are
managed by religious or non-official bodies?

Dr. Matthai: 1 huve no information.

CLAIMS ON BEHALF OF CALOUTTA A1r CrasH VIiCTIMS

*1174. Dr. M. M. Das: (a) Will the Minister of Defence be pleased to state
whethsr any claims have been received by the Defence Department on hehalf
of the victims of the Calcutta Air Crash in November last?

(b) If so, what is the decision of the Government about the matter?

The Minister of Defence (Sardar Baldev Singh): (a) Yes.

(b) Decisions will be taken after receipt of -the report of the Enquiry Com-
mittee appointed by Government to investigate the matter.

Dr. M. M. Das: Am I to understand, Sir, that the Enquiry Committ_ee has
not completed their investigation and no report is available up till now?

Sardar Baldev Singh: The Enquiry Committee have mnot finished their
deliberations as yet, and no report has been received.

Dr. M. M. Das: May I know whether any application for compensation has.
been filed with the Government?

Sardar Baldev Singh: The number of applications received by the Govern-
ment is 26.
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Dr. M. M. Das: May 1 know whether the ownergs of the buildings that were
-damaged in this accident have made any applications to the Government?

Sardar Baldev 8ingh: 1t is not possible for me to say whether any of the
owners of the builditgs have submitted their claims for compensation, but the
total number of applications for compensation is 26.

Shri Sidhva: May I know what is the cause of the delay, how many witnesses
have been examined and how many still remain to be examined?

Sardar Baldev Singh: The report, has not, yet been received, but I may inform
the House that I expect to get the report some time in April.

Shri Kamath: As a result of the enquiry into this Calcutta air crash, have
any orders been issued as regards flying in formation over big cities?

Sardar Baldev Singh: That is the general instruction. Normally the Air

Force do not fly in formation over big cities but the House will realise that it
is difficult occasionally to avoid it.

Shri Kamath: Were any instructions issued after the accident?
Sardar Baldev Singh: These are the general instructions, but in certain cases

this cannot be avoided. As far as the general instructions go, they are not to fly
in formation over big cities.

BANIHAL Pass

*1175. Shri B. K. Das: Will the Minister of Defence be pleased to state:

(1) Whether it is a fact that the task of keeping the Banihal Tuss in

Kashmir cleared of snow for the purpose of unhampered traffic has been en-
trusted to the Engineering Department of the Military;

(b) if so, the expenses in respect of maintaining the staff and of the equip-
ments; and

(¢) whether the civil traffic will be subjected to any terminal tax on that
account?

The Minister of Defence (Sardar Baldev 8ingh): (a) Yes.

(b) The expenditure incurred on snow clearance has so far amounted to
about Rs. 1,44,000 in 1949-50.

(¢) No.

Shri B. K. Das: Which Government has taken the responsibility for 1.ain-
taining this, is it the Kashmir Government or the Central Government?

Sardar Baldev Singh: This Government hag paid the money.
Shri B. K. Das: T mean for maintaining this road?

Sardar Baldev Singh: The maintenance is done by the Kashmir Government.
I am not quite certain, but a certain portion of the cost is met by us. 1 am nob
definite abont it.

Shri Raj Bahadur: What is the strength of the staff?
Mr. Speaker: Order, order. Next question.
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ADVANOES TO GOVERNMENT SERVANTS FOR PURCHASE OF MoTOR CARS

*1176. Sardar Hukam 8ingh: Will the Minister of Finance be pleased to
state the total amount advanced to Government servants for purchase of
motor curs in the current financial year?

The Minister of Finance (Dr. Matthai): During the first nine months of the

current financial year a total sum of Rs. 2005 lakhs approximately has been
advanced.

Sardar Hukam S8ingh: What is the lowest salary which confers entitlement
for this allowance?

Dr. Matthal: 1 do not know whether there is any salary limit, but the formula.

that we employ, is that the amount advanced is up to five months’ pay subject-
to a maximum of Rs. 10,000 at present.

Sardar Hukam Singh: Is any preference given to low-paid officers because they
are in greater need of this allowance?

Dr. Matthal: Not so far as I know.
shri Kishorimohan Tripathi: What is the interest charged on such advances?'
Dr. Matthai. It is the current borrowing rate, roughly about three per cent.

8hri Sidhva: May I know whether any loan is given to clerks and peons for:
the purchase of bicycles?

Dr. Matthai: Yes.

Shri Kamath: May 1 know whether the recovery instalments bear any pro-.
portion to the salary of the officer and, if so, what is the proportion?

Dr. Matthai: The amount is recovered in 48 monthly instalments.

Shri M. V. Rama Rao: What ia the number of cars imported in the current
financial year?

Dr. Matthai: That is a question that must be directed to the hon. the Com-
merce Minirter.

PERSONS ARRESTED IN JULY, 1849 IN SaB2zI MANDI, DELEHI

*1177. Sardar Hukam Singh: Will the Minister of Home Aftairs be pleased-
to state:

(1) the number of citizens arrested on 8rd July, 1949 under Scction 110.F.
Cr.P.C. b the Delhi Police in connection with some trouble in Sabzi Mandi;

(b) the rumber cf persons against whom prosecutions were launched in ecurts;:
und

(c) the result of these prosecutions?

The Minister of Home Aftairs and the States (Sardar Patel): (a) 112.

- (b) and (c). All the 112 persons were proceeded against under Section flO(f),
Criminal Procedure Code. Out of these, 25 were bound over to be of good’
behaviour, and 64 discharged. Cases against 28 are pending.
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S.ardar Hukam Singh: Were any of those 112 persons arrested, prosecuted for
particular offences under the Criminal Procedure Code for causing hurt or some
such thing? )

Sardar Patel: Yes, under 110(f) of the Criminal Procedure Code.

Sardar Hukam Singh: Was it for causing injuries?

Sardar Patel: The hon. Member may refer to Section 110(f) of the C.P.C.
Sardar Hukam Singh: Was it rioting or what is the offence?

Sardar Patel: They have been bound for good behaviour.

Sardar Hukam Singh: May T know whether many of them are double
graduates, teachers and so on, and have heen detained for a very long time in
custody, because they could not afford to obtain bails, which were to the armount
of Rs. 10,000 and Rs. 15,0007

Mr. Speaker: 1 think it iy o matter for the Magistrates who have decided.
Dr. Deshmukh: Bui the Magistratcs cannot come here to answer this question.
Mr, Speaker: That is why the question cannot be put here.

ExPorT DuTY ON PEPPER AND TEA IN TRAVANCORE-CocHIN UNION

*1178. Shri Alexander: Will the Minister of Finance be pleased to state the
-amount of duty obtained by the Government of India from (i) pepper and ((ii)
‘tea exported from Travancore-Cochin for the period from July, 1949 to January,
19507

The Minister ol PFinance (Dr. Matthai): Pepper Rs. 18,865,533 and {ea
Rs. 51,82,558.

Shri Alexander: May I know whether, as is the case with jute, it is the
intention of the Government to allot a portion of the amount realised to the
-pepper-producing Stetes? If not, why not? .

- Dr. Matthal: I think the hon. Member is under a misapprehension. This
.question is with regard to the amount of revenue received during the current
year from July 1949. The question of the Government of India receiving
revenu3s from the States does not arise till the 1st April, so that the question
does not justify this supplementary question.

Shri Ohaliha. May I know the amount of export duty realised from tea pro-
«duced in Assam? '

Dr, Matthal: This is a question which I answered a few weeks ago.

8hri Alexander: May I know who is affected by this duty? Is it the producer
‘or the cousumer? Tg it a fact that only the middlemen are affected by this?

Dr. Matthai: That is an intricate question of economics which I am not in
:a position to answer.

Mr. 8peaker: It is more or less a matter of opinion also.
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*1179. Prof. S. N. Mishra: Will the Minister of Information and Broad-
casting be pleased tc state:

(a) whether a boycott of the All India Radio by a large number of Hindi
Poets, Writers and 1Scholars has been continuing for some time past; and

(b) if so, reasons therefor and the Government’s aftifude Fhereto?
The Minister of State for Information and Broadcasting (Shrl Diwakar): (a]

No, Sir. Some Hindi writers, however, abstained fromn taking purt m Al inaw
Radio’s programmes for some time.

(b) Does not arise.

Prof. 8. N. Mishra: May I know if the attention of the Government has been
drawn to the resolution passed by the All India Hindi Sahitya Sammelan at its
Hyderabad session in this regard and, if so, what is the attitude of the Govern-
ment to that?

Shri Diwakar: The attention of the Government hag been drawn to that
resolution., The Government regrets the resolution.

¥z Mfaw g : Fa1 W@ARe 7 39 e v 1€ fq=1< fvar ar
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Seth Govind Das: Did the Government take the resolution into consideration
or the Govermment is now giving her opinion that she regrets the resolution ?

oy feame : awaE 7794 ¥ fou fagar fmr s<ar aifge saar
A wagy fwar &)
Shri Diwakar: Whatever consideration was necessary for expressing regret
has surely been done.
d5 Mfaez 3@ . 741 1947 59 q@ A AAX G FAT fr f=d
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Seth Govind Das: Do the Government not accept the fact that Hindi Sahitya
Sammelan or any other public institution is fully authorized to pass such a
resolution?

Mr. Speaker: Order, order. It is not & question.

Shri Kamath: Did the Hindi writers to whom the Minister made a refersnce
abstain from taking part in these programmes without assigning any reasons
or have they assigned any reasons?

Shri Diwakar: The reason was that they were dissatisfied with some Hindi
programmes of the A.L.R.
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Shri Raj Bahadur: What ig the number of such writers who have abstained
from taking part in these programmes?

Shri Diwakar: T do not know exactly.

JSMJ“""‘“"J’&‘) r"s”‘-gqml&s:ﬁlu-w'-ﬁdﬂg‘
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Giani @. S. Mysafir: Are the qualifications only of the artist taken into
consideration at the time of allotting Hindi programmes or this fact also is
taken into consideration as to which State the said artist belongs?

s faar#e : Frafoag Q@ S § )

8hri Diwakar: Only qualifications are token into consideration.
¥z Mfarear : G ol & qraes § O farraa a7 w6 & o9
qT F|q7 wqAHe F1E faareHT @ & ?

Seth Govind Das: Are the Government taking into consideration the com-
plaints that have been made about the Hindi pfogrammes?

off frars? @ AR A A Sq ) FEAFA M I g1 -

8hri Diwakar: They are not simply taken into consideration only but are
also being acted upon?

Shri 8, N, Mahtha: Are Goverument aware of a statement made by 26
Members of the Bihar Legislature on this question?

Shri Diwakar: I am not aware.

REMITTANOES BETWEEN PAKISTAN AND INDIA

*1180. Sardar Hukam Singh: Will the Minister of Finance he pleased to
state:

(#) whether ther~ have been any remittances, since devaluation, between
the Pakistan State of Bahawalpur and India through postal money orders as
pensions for displaced persons;

(h) whether any remittances were made since the 15th August, 19047 to
Pakistan or her Provinces from India or the Indian States as pensions for
persons who had migrated after the 15th August, 1947; and .

(¢) if so, what was the amount that was remitted monthly or quarterly?

The Minister of Finance (Dr. Matthai): (a) Postal money order service with
Pakistan has been under suspension since devaluation.

(b) and (c¢). The rules permit the Treasury Officer to make payment of
pension by Money Order at the option and expense of the pensioner if the
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pension does not exceed Rs. 50 o month. As pensiong are disbursed by various
treasury officers throughout the country, it is not possible to collect the infor-
mation requived without undue labour.

Sardar Hukam Singh: Has India been remitting the pensions to Pakistan
nationals or hag India also stopped payment gince de:valuation?

Dr. Matthal: We are not sending any postal money orders as far as I know.

Sardar Hukam Singh: Will Government consider the advisabihty of paying

at least a part of the amount to our nationals whbo are here ag adjustment of
the dues that are payable to these nationals?

Mr. Speaker: That is a suggestion for action. Next question.

HoMoOEOrATHIO SYSTEM OF MEDICINE

*1181. Shri 8. 0. S8amanta: Will the Minister of Health be pleased to state
the names of States which have (i) enacted laws regarding the Homoeopathic
systen: of Medicine, (ii) formed Homoeopathic State faculties, and (iii) registered

omceopathic practitioners?

The Minister of Health (Rajkumari Amrit Kaur): (i) Travancore, (ii) Wesp
Bengal, and (iii) West Bengal and Travancore. :

Shri S. C. Sumanta: Is the Homcopathic system of medicine controlled
by law in the United Kingdom, the United States of America, Erazil, Mexico
and other countries?

Mr. Speaker: Order, order. I do not think I can allow that question.
Shri 8. 0. Samanta: Are there any such institutions in India?
Rajkumari Amrit Kaur: Not under the control of Government.

8hri 8. 0. Samanta: Do Government propose to place its view on ITomceo-
pathy before Parliament after ascertaining the opinions of the various States?

Rajkumari Amrit Kaur: The whole report of the Enquiry Committee that
wag formed to look into the question of Homeopathy is under consideration of
Government and the Government of India is awaiting replies from the States.

Shri 8. 0. S8amanta: May I know the number of practitioners in India with
such qualifications?

Rajkumari Amrit Kaur: I would have to have notice of that question,

-

ASSAULT BY MILITARY PERSONNEL IN JUBBULPORE

*1182. Shri Kamath: Will the Minister of Defence be pleased to state:

. (a) whether the attention of Government has been drawn to a néws itcrn
appearing the Hitavada (Nagpur), dated the 18th February, 1950 re-
gording alleged assault by military personnel;

(b) whether it is a fact that on or about 18th February, 1950 some military
personnel occupied the Pariat tank rest house near Jubbulpore without the
necessary permit;
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(c) whether it is a fact that a civilian officer who arrived at the rest house
subsequently with the requisite permit was abused, assaulted, and his son
beaten and knocked down;

(d) whether the matter was reported to the army authorities; and
_(e) whether an inquiry has been held and if so, with what result?
The Minister of Defence (S8ardar Baldev Singh): (a) Yes.

(b) A party composed of five military officers and their families did go to
the rest house for a picnic on the 12th February 1950. On arrival, the party
approached the chowkidar who allowed them the use of the kitchen, the
verandah and the compound.

(c) to (e). A case has been registered with the police. The matter is also
being investigated by military authorities.

S8hri Kamath: What is the name, rank and designation of the military officer
who ig alleged to have assaulted the civilian officer? What is the name, rank
#nd designation of the viotim of the alleged assault?

Sardar Baldev Singh: I fear I have not got the information. I can give
the hon. Member this information if he wants.

Shri Kamath: When was the Court of Enquiry appointed?

Sardar Baldev 8ingh: I think immediately after. I have not got the date. I
oan get the date also.

gShri Kamath: Is it not a fact that though the ocivilian officer reported to the
army authorities on the day of the incident, no Court of Enquiry was appointed
till a long time afterwards? :

Sardar Baldev Singh: T do not know what actually happened, whether a
Jourt of Enquiry was formed immediately afterwards or whether it took some
time. It is a fact that the mutter has been reported to the police and ulso
& Court of Iinquiry has been instituted.

ghri Kamath: How long will it take for the Court of Enquiry to conclude
ity proceedings?

Sardar Baldev 8ingh: I am not in a position to give any exact date.

Shri Kishorimohan Mripathi: May I know whether the divilian officer
reported to have been assaulted was on official tour when he was assaulted?

Sardar Baldev Singh: It is not possible for me to answer that.

ghri Kamath: Do the records show that the military officer with his party
ocoupied the rest house without a permit which was necessary under the
existing orders? i

Mr. Speaker: I think all these questions should be the subject-matter of
the police enquiry proceedings. We need not go into 'them at +this stage.

Next question.
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DELAY IN PAYMENT OF PENSIONS BY ACCOUNTANT-GENERAL, U.P,

*1183. Shri Gopinath Bingh: (a) Will the Minister of Finance be pleas-
ed to state the approximate time that is taken in the Accountant General’s
Office of U.P. to prepare penmsion payment orders of retiring Government
servants in Uttar Pradesh? '

(b) Is it a fact that the time taken in the preparation and completion of
these papers since August, 1947 is more than w’l)mt it used to be formerly?

(¢) What is the number of cases of retiring Government servants in U.P.
who have not received their pension even after a year of their retirement?

The Minister of Finance (Dr. Matthal): (a) The time taken in each case
depends upon the adequacy of the data furnished for the verification and
admission "of a claim. It would require an examination of all the claims
received to state evea the average time taken per claim.

(b) It is not possible to furnish the information without an elaborate investi-
gation of the comparative statistics of the past and present pension cases.

(e) Tt is not possible to give accurate information regarding this without a
reference to the U.P. Government as the number will depend upon the cases
in the offices under the control of the U.P. Government apart from thage in the
office of the Accountant General. :

Shri Gopinath S8ingh: Is it possible for the Government to so arrange the
programme of the preparation of pension payment orders that a retiring Govern-
ment servant may commence receiving -his pension within three monthg from
the date of his retirement?

Dr. Matthai: The general rule that we apply in these cases is that all the
data required in regard to pension should be produced by the pensioner within
six monthe of the date of retifement. In this particular case, as far ag I am
able to know, therc has been a great deal of rush of work in connection with
pensions in the U.P. Government. T believe there has been a large number of
premature retirements and delay takes place very largely in the departmental
officeg of the U.P. Government. T am not blaming anybody for a moment for
there is a great deal of pressure of work at present.

Shri Gopinath Singh: Can the Government arrange for the provision of relief
pensions to be adjusted later?

Dr. Matthai: That q'uestiOn, may I suggest, does not really arise,

Mr. Speaker: He wants to follow it up logieally. In fact he is arguing the
point. He is making a suggestion for action.

FokxIGNERS DEPORTED FROM INDIA

*1184, Lala Raj Kanwar: Will the Minister of Home Affaire be pleased to
state, country-wise, the number of Nationals of foreign countries  deported
from India during the last five years?

Appendiz VI, annexure No, 5.] .

The Minister of Home Affairg and the States (Sardar Patel): A statement
giving the required information has been laid on the Table of the Flouse, [See

Lala Raj Kanwar: May T know the total number of nationals of fcreign.
countries deported from India since 15th August, 1947? '
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Sardar Patel: I cannot give the number.

Lala Raj Kanwar: May I know to which country the majority of the
deportees belong?

Sardar Patel: Chinese.
Lala Raj Kanwar: What was their number?

Sardar Patel: 223 from China; 80 from Tibet; the rest are in small numbers;
22 were Goanese.

8hri Kamath: Are Britishers treated as foreigners at present by (Government?
Sardar Patel: No.

PROPOSED ARCHAEOLOGICAL SURVEY. AND EXCAVATIONS

*1185, Lala Raj Kanwar: Will the Minister of Education le pleased to
lay on the Table of the House a list showing the important sites which are
proposed to be archwologically surveyed and excavated during the next five
years and the amount proposed to be spent on each of them?

et Jdy di & a W WSl . (off Wy ) paaSymd S pRuds
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The Minister of Education (Maulana Azad): An archacologica] survey of the
Rajasthan Union for proto-historic sites and an excavation of Rajagriha and
Hastinapura iz proposed to be carried out during the next five years. The
amount to bz spent will depend on the requirements of each case and the staff
available for the work.
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Seth Govind Das: Does the hon. Minister recollect the fact that on the
previous occasion he had made a promise that the schemes that would be
drawn up for Mathura and Ayodhya would include projects for carrying out
excavationg also?
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Maulana Azad: Not only these but many other matters of this nature are
before the Ministry, but what is to be done? The first problem for such
ghings is of money, and I do not see any means of obtaining it.
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~ 8hri Dwivedi: Do the Government have in view the proposal of excavating
the town of Khsjuraho which is lying buried underground?

? ul" H 0',7 U”,n

Maulana Azad: Where?
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Shri Dwivedi: Khajuraho, the picture of which is to be seen on the eigh$
anns stamp of the Government of India.
Mr. Speaker: Thut ig covered by the previous answer.

Dr. Deshmukh: May I know if the hon. Minister has given up all hope of
discovering any hidden treasures in these excavations to meet the financial
difficulties ?

Mr, Speaker: Order, order. Next question.
WorLDp BaANkK LoaAN ¥or HYDERABAD

*1186. Shri P, K. Ramiah: Will the Minister of Finance be pleased to state
whether the Government of Hyderabad applied for a loan from the World Bank
for construction of s dam across the River Godavari within the Hyderabad
territory and whether. the Government: of India recommended the grant of the
loan?

The Minister of Finance (Dr. Matthai): The Government of Hyderabad have
submitted details of the Godavari Project to the_Government of India and have
asked whether assistance for the foreign exchange involved could be obtained
by way of a loau from the Internationa] Bank.

The matter is under examination.

shri P. K. Ramiah: May I know, B8ir, whether the Government will be
pleased to recommend the application for such a loan to the World Bank when
any other State applies for such a loan?

Mr. Speaker: That will be hypothetical.

shri B. K. Das: May I know whether negotiations regarding loans in respecs
of other dams have heen concluded ?

Dr. Matthai: There are negotiations about certain projects which are now
.going on between us and the Bank.

Shri B. K Das: May I know what ig the position about the D.V.C. lean?
Dr. Matthai: T think that is at present under discussion.
Shri Sidhva: What is the total amount of loan for this scheme? :
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Mr, Spesker. He said that negotiations have not been completed.
8hri Sidhva: For this loan that is required.

Mr, Speaker: Does he want to know the amount of the loan required by
$he Hyderabad Statev

PrIvY PuUmBsES oF RULERS

*1187. 8hri Nandkishore Das: (a) Will the Minister of Stales be pleased
to state whether the provision of Rs. 4'51 croreg for privy purses of Indian
Rulers us referred to on page 27 of White Paper on Budget, 1950-51 (Part A)
fncludes privy purses payable to ez-Rulers of states which have merged in the
provinces?

(b) What is the total amount of privy purses payable to ex-Rulers of states
which have merged in the province of Orissa, stating the sum puayable to
each ez-Ruler of States separately?

The Minister of Home Affairs and the Stateg (Sardar Patel): (a) Yes.

(b) The hon. Member's attention is invited to Appendix LIX of the White
Paper on Indian States, recently placed before this House. :

 Shri Nandkishore Das: May I know whether these privy purses are subject
to Income-tax?

Sardar Patel: No.

8hri Tyagl: On a point of order, 8ir, may I know whether an hon. Member
oan be reading books in the House?

Mr. Speaker: Next question,

Poor HOMES IN CENTRALLY ADMINISTERED AREBAS

*1190. Shri Rathnaswamy: (a) Will the Minister of Health be pleased fo
state how many Poor Homes are maintained by the Government in the
Centrally Administered areas and in Delhi in particular?

(b) Have Government any specific scheme to tackle the beggar problem?

(c) Is any proposal of advising the States to adopt a uniform poliey in regard
to beggar problem under consideration? '

The Minister of Health (Rajkumari Amrt Kaur): (a) There is one Poor
House in Delhi which is run by a society known as the ‘Delhi Association for
the care of Destitutes’. Government pay an annual grant-in-aid for running
this Poor House and the dispensary attached to it. Tnformation regarding
other Centrally Administered Areag hasg been called for and will be furnished to
the House on receipt. -

(b) Apart from the relevant provisions of the Municipal Acts and the Poor
House there is pio other scheme. One of the best methods of discouraging
begging is for people not to indulge in indiseriminate giving of alms.

(c) The matter is primarily the responsibility of the SBtate Government.

Shri Rathnaswamy: Have Government taken any steps to investigate the
eauses that have lead to increese in beggary, particularly in the Centrally-
adminigtered areas?
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Rafkumari Amrit Kaur: Speaking for Delhi, the influx of refugees has led
to the increase of beggars in Delhi.

shri R-athhuwamy: Have Government any preventive measures, as against
punitive measures, to eliminate this social evil?

Mr. Speaker: I think these are all suggestions.
Shri B. K. Das: What is the population in the Delhi Poor House?

Rajkumari Amrit Kaur: The Delhi Poor Home can 8&ccommodate three
hundred beggars in the first instance.

Shri Kamath: In proportion to the population, are there more beggars and
more poor folk in the Centrally-administered areas then in the States?

Shri Kamath: No answer, Sir?
Mr. Speaker: No answer need be given.

RECRUITMENT TO ALL-INDIA SERVIOES

.*1191. Shri Eamath: Will the Minister of Home Affairs be pleased to state:

(a) whether it is a faot that in June, 1948, Government announced that
fhere would be recruitment to the All-India Bervices, and a special Recruit-
ment Board was set up for the purpose;

(b) whether many applications were received from the States (now part B
states);

(c) whether subsequently, such applicants were declared ineligible; if ro,
when;

(d) whether a recent Press Note has stated that such disqualifications as
were there formerly in respect of candidates from Part B  States have boen
removed; and

(e) whether it was simultaneously announced that candidates who had
applied in June, 1948 were not to apply again?

The Minister of Home Affairs and the States (Sardar Patel): (a) Yes.

(b) Yes.

(¢) It was made clear from the beginning that they were eligible only for
the Central Services.

(d) Yes.
(e) Yes.

INDIAN STATISTICAL INSTITUTE

#1192, Dr. Deshmukh: (s) Will the Minister of Education be pleased to state
the year in which the Indian Statistical Institute was established ?

(b) Is it a private, Government or semi-Government Institute?

(¢) What is the annual expenditure of the Institute since 1945 and whad
are the grants and donations given by the Central and State Governments
gince 1945 up-to-date?
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(d) What is the total grant proposed to be given to the Institute in the
year 1950-51?

(e) Is it proposed to take over the Institute under complete (Government
management if not already under such management?

(f) What are the sources of income of the Institute apart from grants given
by the State.and Central Government if any?

(g) Are there any proposals for the re-organization of the Institute?

-E19rt Al o) 2 (Ol Wye ) asSymd O pRule
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[See Appendiz V1, annexure No. 6.]
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The Minister of Education (Maulana Azad): (a) 1932.
(b) It is & private body registered under the Societies Registration Act, 1860,

(c) A statement giving the necessary information is laid on the Table -of
the House. [See Appendiz VI, annexure No. 6.]

(d) Re. 4,50,000.
(e) No, Sir. ‘
(f) The Institute mainly depends on Central and State grants. But other

income is from membership fees, interest on investments, Training and
Bxaminstion fees and contributions from certain scientific bodies.
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(8) In 1948 the Government agreed to give a block of Rs. 5 lacs per

annum for 8 years to the Institute on the condition that the Institutc was

reorganised ou certain lines acceptable to Government. The proposals provided

for the representation of the Central Government on the various bodies, viz.,

Governing body Finance Committee and selection committee of the Institute.
The adoption of the scheme by the Institute is yet awaited.

THET dwmE AT 9,5 qwar g 5 fraw faadt feowe ww
# 937 § @R fraw faamdf st s=s wega & qud s asa ?

Dr. Deshmukh: May I know how many students arc studying here at present
.and how many would be able to study therein in future?

- Uik Wy g o] 0'085 &2 poe W
Maulana Azad: 1 cannot tell the number just now.
T A : gg QATAIEIAN F4 aF O é}vn? I D
NANATZAAT 7Y 97 o A FAw qw g T E ?

Dr. Deshmukh: When will this reorganisation be completed? Have all .the
terms and conditions for its reorganisation been settled ?

] € @S Radl - gen By S k] el o g e 05T Lilye
- AL el agler ol dayd

Maulana Azad: Yes, but we are just waiting. The final decision of the
Institute has noy yet been communicated to us.

ot it Far og fedtzgz @feefzag & waq7 A agacd ar
wfefegm & gifqe #73F gwear Far & ?

Shri Tyagi: Does this Institute teach the subject of statistics or simply
oollects and compiles the statistical figures?

Saslylad ol K S - 2 U KKyl yigd T Ol Ule

Maulana Azad: It does both these things. It imparts instruction as well
as collects and compiles the statistics.

Al @ AT TR A g gefarm ¥ qanfas 9ad g
fearae ot & f ®ot } "R 9T YA 7 QAR THLeT FRd o F 7

Bhri Tyagi: Do the Government according to its requiremenis ever send
instructions that etatistics on a particular subject be collected and compiled?

- U 2 ofi] Udye
Maulana Azad: (Yes.
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. e J
EXPFRDINIURE ON RF:FAR(H KFCTICN OF MINISTRY OF INFORMATION AND
BROADOASTING

*1198. Dr. Deshmukh: (a) Will the Minister of Information and Broadcasting
Please state the year in which the Research Section of the Ministry was
established ?

(b) How much expenditure has so far been incurred on it and what ars the
important results achieved?

(¢) To what extent has there been research in Television in this section?

. (d) Is there any likelihood of the Research Section starting Television in
India in the near future?

The Minister of State for Information and Broadcasting (Shri Diwakar): (a)
The Research Department of All-India Radio was established in April 1986.

(b) The expenditure under ‘Capital Heads’ up to the end of 1948-49 ia
Rs. 05,285-9-1. The recurring expenditure of the Research Section of the
Research Department for 1948-49 is approximately Rs. 1,15,000.

A statement giving in outline some of the researches undertaken by the
Research Department is placed on the Table. [See Appendiz VI aunezure
No. 7.] '

(c) and (d). Not so far. It ig hoped to undertake research in Television
it and when funds become available for the purpose.

Dr. Deshmukh: May I know what is the estimate of undertaking research
on Television and if any scheme has been prepared?

Shri Diwakar: No scheme has been prepared and therefore I am not in a-
position to give ths estimate,

8hri Deehbandhu Gupta: May 1 know whether the desirability of making
television films to be broadcast in U.S.A. has been examined by Government?
If 8o, with what result?

8hri Diwakar: Noi yet examined.
Shri Deshbandhu Gupta: Do Government propose to do 80?
Shri Diwakar: Not just now.

sy e ;o ¥ & watfeew o qew F ot foad gf &

fd #Y ggi %41 48 fomr w1 <@ & o A% Fod 1 A 7 IEQ@
g7 |
8hri Tyagi: When researches in connection with television been conducted

In other countries also then why those researches are not being incorporated
here also and what is the necessity of doing fresh research?,

ot feamee : g aei WY afifeafa A dgan g, deNfawm A FA
AR wrkfenr kg & TRifafedy @ @ a9 gq JE@Ar
=1fed |

ghri Diwakar: We have to take into consideration the conditions found
here. We should keep in mind the problem of the dearth of technicians and
marketing focilities and such other possibilities also.
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Shri Kamath: Hos no Minister so far emphasized the need for televising
the activities of Government?

8hri Diwakar: Not so far.

Dr. Deshmukh: A I to understand that there is no possibility of television
being undertaken in any shape or form in the near future?

8hri Diwakar: That is not so.

Shri Bhiva Rao: May 1 ask whether any attempt has been made to produce
cheap community sets and if so, With what results?

Shri Diwakar: That ig one of the questions before the Research Section and
from time to time thie thing is being examined and recommendations sent to
the State Governments.

Shri R. Velayudhan: Is it a fact that apart from the Research Section there
fs a Planning and Development Section in the All-India Radio which is doing
more or less the same work? '

Shri Diwakar: Sometimes questiong of planning, if they involve any research..
are referred to this Research Section.

INFORMATION FILMS

*1194, Shri Balwant Sinha Mehta: Will the Minister of Information and’
Broadcasting be pleased to state:

(a) whether the Publication and Information Divisions of the Government
of India prepare I.nfqrmabion Films on important occasions;

(b) if so, in what languages these films are prepared; and

(¢) whether Government propose to consider the desirability of preparing
these films in Hindi, so that masses can also understand them?

The Minister of State for Information and Broadcasting (Shri Diwakar): (a)
The Films Division of the Government of India produces documentary films
and newsreels. Important occasions are covered for release in the newsrnels.

(b) In Hindi, Bengali, Tamil, Telugu and English,
(c) Does not arise.

Shri Balwant Sinha Mehta: What is the percentage of the documentary and
information films in Hindi?

Shri Diwakar: All the documentaries and newsreels are put in Hindi.

Shri Balwant § Mehta: What is the main idea in preparing the film
‘on the Constitution Tn English? -

Shri Diwakar: It is produced in Hindi as well as in these five languages.
'All the documentaries and newsreels are produced in these five languages.

o GFc THo O : FT FWHT F Fraew § ME  TAwHEOT O@
gag g g 7

Shri N. 8. Jain: Has any Informstion reel about Kashmir been prepared?
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ot featee : FrEfT & geaw § OF 9 STRIATT Few garg
i § o ag faes o @ & '

Shri Diwakar: A coloured information film has been prepared about
Kashmir, and it is being exhibited.

o 070 gHo AA: FAT 3@ W FEAIT F A A&t A fyar &
g™ Jae™ Mg ?

al B?hri N. 8, Jain: Has the life of the people in Kashmir been shown in this
m

N fEaFT: 39 & T JqISAT A1 § 98 FT a9 AV A Ay

AT TRAT L T ATTFS WIS 7 fG@gsrd 97 @Y g 41T S § 99
F1 qgT T9= w1 §

8hri Diwakar: I cannot give details of the things shown therein, but the

saidhﬁlm is now being exhibited in India and the people have liked it very
much,

8hri Karmarkar: Arising out of his answer to part (b) of the question, may

I ask the hon. Minister when the Government propose to have such films in
the Kannada language also?

Shri Diwakar: The question has heen examined not only as regards Kannada
but oas regards other languages also. Now we are having these films in five
languages. Regarding otherg the question is nainly a financial one.

8hri Shiva Rac: Is it a fact that proposals have been placed hefore the hon.

Minister to make the Films Division self-supporting by the sale of films on a
commercial scale?

ghri Diwakar: T think we are already receiving some revenue. The matter
is engaging the altention of the Films Division.

shri Joachim Alva: How long does Government propose to produce these
newsreels by itself? Or, does it propose to hand it over to private individuals
or private firms?

Shri Diwakar: So far we are producing them ourselves; if there are any
such proposals, they will be considered on their merits.

Shri T. T. Krishnamachari: May T ask the hon. Minister whether he is
aware thal one of the films produced by his Ministry is a propaganda piece for
‘birth-control, and whether that is the policy of the Goyagnment?

Shri Diwakar: There is no policy of birth-control contained in that film,
It is only information given to the public.

ot ¥4 : frr 3 wreret § 72 OF qard o€ § #av g w b4l
3t fra w7 e e mar @ 7

ghri Dwivedi: Have arrangements been mede to exhibit these films which
qiave beag' made in varioug languages in the villages also? :
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oY feamh : 7g 7w AT Nagdred frew $8T 000 faAwat F

feaid st g 9T @ sE A w1 g | fraen et €

Shri Diwakar: These news and documentary films dre being exhibited in 2,700
einemas and are exhibited both in the urban and rural areas.

A 73« g feRunll & g a@ tad [l A A A am
¥ fou M #71 cquTe FT AT qEEAT § AT 37 fHeal @) fram
# fou «ix 9w 7 #1 Faw IzATE 7

Shri Dwivedi: Apart from these cinemas do the Government think it proper

to utilize mobile cinemas to exhibit them in the rural areas? What steps
the Government hLave taken to exhibit these films there?

Y feamae @ g e AR A F1 W@ 7 fgew ¥ fou sifww
FCET § AT FT @Y g |

Shri Diwakar: Government of each und every State tries to exhibit them in
the rural areas, and all possible efforts are being made.

Shri Deshbandhu Gupta: May 1 know whether some of these films are also
shown in foreign countries, and if so, whether in order to give an accurate
presentation of events to foreign countries, the co-operation of the External
Affairs Ministry is alsc tuken in preparing these films?

Shri Diwakar: Wc are sending to all our Embassies one 16 mm. copy each
of the documentaries as well as a round-up, every month, of the newsresls.

There is constant co-ordination and co-operation between the External Affairs
Ministry and the Filmg Division,

ARREST OF PARIsTAN SPY IN BoMBAY

*1196, Shri R. L. Malviya: (a) Will the Minister of Home Affairs be pleased
to state whether it is a fact that one Riazuddin Mohamed Azharuddin, was
arrested by the Bombay Police on the 14th of January 1950 with 151 sealed
packages containing stolen documents of a highly confidential nature of the
Hyderabad Government?

(b) What is the nature of the documents and in whose custody these
documents were kepwf

(c) What steps have the Government so far taken or propose to take against
the officer or person having custody of the documents?

(d) How many Pakistan spies have so far been arrested from 14th Japuary,
1950?

The Minister of Home Affairs and the States (Sardar Patel): (a) to (d). In-
formation is being collected. :
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TeoaNICAL TERMS IN A.I.LR. BROADCASTS

. *1198, Thakur Lalsingh: Will the Minister of Intérmation and Broadcasting
be pleased to state:
(a) whether it is a fact the Glossary of technical terms, which was published

-officiully by the Constituent Assembly of India, is not finding support in the
various Government departments for its implementation;

(b) whether it is a fact that the All India Radio is still using technical terms
contrary to those mentioned in this Glossary in its news bulleting in Indian
languages; and

(c¢) If the answer to part (b) above be in the affirmative, what action do
Government propose to take to modify this policy? '

The Minister of State for Informatjon and Broadcasting (Shri Diwakar): (a)
‘The Glossary is heing taken as a guide by all departments of this Ministry who
have occasion to translate technmical terms into Hindi.

(b) Technical terms in the Glossary which are easily understood are being
used. Other words are being introduced gradually.

(¢) Does not arise.

Forugign CAPITAL

%1197, Shri M. V. Rama Rao: Will the Minister of Finance be pleased to
refer to the answers to supplementaries put in Parliament on question No. 872
-on 15th March 1950 regarding facilities to U.8.A. Financiers and state:
(a) the total amount of foreign capital invested in India in '1948-49 and
1949-50; ‘
(b) the several countries which have invested capital in India; and
(c) the different enterprises in which capital has been so invested ?

The Minister of Finance (Dr. Matthal): () to (¢). A stalement is placed on
the Table of the House. [See Appendiz VI, annexurs No. 8.1 .

ExPENDITURE ON REOORDS OF Finm Music

%1198, Shri M. V. Rama Rao: Will the Minister of Information and
Broadcasting be pleased to lay on the Table a statement showing:

(a) the amount spent during the year 1948-49 on the purchase of records of
film music; ‘

(b) the amount spent for payment of honoraria to artists during the same
yedr; and .

(¢) the amounts spent for these purposes during the year 1949-50?

The Minister of State for Information and Broadcasting (Shri Diwakar): A
statement giving the required information is laid on the Table.

Howaver, the figures for the current year are, (1) amount spent on purchase
of racords of film music—Rs. 17,819 and (2) amount spent on payment. of

]

remuneration to mueical artiste—Rs. 17,590,844,
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STATEMENT

Forpenditure on Purohase of Film Records and paymsnt of remunsration to Artista
during 1948-49 and 1949-60.

1048-49 1949-60
Rs. Rs.
(i) Amount spent on purchase
of records of film musie 17,973 17,819
(ii) Amount spent on payment of
fomuneration to musical atists, 14,87,214 17,60,844 ~

8hri Kamath: What proportion of the amount has been paid to Indian
artists and what to foreign artists?
8hri Diwakar: I want notice for that.

Prof, Ranga: Is it true that the officers of this Department who are in
charge of this, and these programme artists, are still kept on a temporary basig
and that none of them has been made permanent?

Shri Diwakar: Some are stafl artists who are on a comparatively permanent
basis, and some are temporary.

Shri Tyagi: Sir, T just want to ask this. This question does not warrant
the laying of any statement{ on the Tuble. Only three figures were needed.

Mr. Speaker: But he has read out the principal contentg of the statement,
I think the hon. Member did not hear the reply.

Shrl M, V. Rama Rao: May I ask whether this amount of Rs. 17 lakhs odd
that has been paid to the artistés includes the amount paid to the studio ertistés
who are on permanent engagement?

8hri Diwakar: These amounts were for musical artists only.
Prof, Ranga: May I ask what is meant by ‘‘a comparatively permanent

basis’'? Is it not true that the head of this Section is even today not e
permanent Government officer?

8hri Diwakar: 1 do not exactly understand what the hon. Member wants,

Shri M. V. Rama Ra0: May I know whether the musical artistés are not
permanently engaged on the staff of the studios?

Shri Diwakar: As I ssid, some are and some are not.

Prof. Rauga: Is it not a fact that these people are employed only on one
year's contract?

Mr, Speaker: Thai question may not be entered into now. .
Prof. Ranga: But he himself said that he did not know what T weant.

Mr. Speaker: The question may be olarified later on. I think we might
proceed further. There is not much time.
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Shri Dwivedi: Muy I know whether the records that are purchased for musio
are afterwards sold ai cheaper prices?
Shri Diwakar: I want notice for that.

Shri Kamath: Is the Minister himself frequently requested to pass judgment.
upon the music broadcast by the Radio?

Shri Diwakar: 1 have not so much time to spare.

Ch. Ranbir Singh: May I know whether deamess allowance is paid to the
staff artists or not?
Shri Diwakar: It i¢ given according to the terms of contract.

WRITTEN ANSWERS TO QULSTIONS

MERGER OF BUNDELKHAND STATES WITH U.P.

*1188. Shri K. . Sharma: (a) Will the Minister of States be pleased to
state whether (Government are aware of a popular campaign in many of the
Buadelkhu:d States in favour of merger with the Uttar Pradesh?

(b) Jf so, have Government taken any steps to meet the demund?

The Minister of Home Aflairs and the States (S8ardar Patel): (a) and (b).
The Government of India have received n number of lotters and telegrams
containing conflicting demands regarding the future of Clindbya Pradesh. Some
or these suggest merger of the State as a whole, or certain parts thereof, in
one or the other of the adjoining States; others convey preference for the
continuance of the State as a separate Unit. Tor the reasons which I explained
to the House on February 2, 1850 our decision is that Vindhya Pradesh should,
for the time being, remain as a Centrally Administered Area.

AYURVEDIO UNIVERSITY

*1189. Shri K. O. 8harma: Will the Minister of Health be pleased to state:

(a) whether the attention of Government has been drawn to a resolution
passed at the annual session of the All-India Ayurved Mahamandal held recent-
ly at Delhi which urged on the Government to give help to build an Ayurvedic-
University in India;

b) whether similar resolutions were also passed at different Ayurved con-
ferences and allicd institutions from time to time;

(¢) it so, what steps the Government have taken in this matter;

(d) whether it is a fact that the Ayurvedic university of Jhansi has applied
to the Government of India for financial aid; and '
' (e) if the reply to part (d) above be in the affirmative, has the aid asked for
been granted and if not, what are the reasons?
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The Minister of Health (Rafkumari Amrit Kaur): (s) No such resolution has
been sent to Government.

(b) Government have no information,
(c) Does not arise.
(d) Yes.

(e) No grant-in-aid has been paid to the Ayurvedic University, Jhansi. The
question of giving grants to teaching institutions in the States is primarily for
the State Governments concerned.

CENTRAL SUBORDINATE SERVIOES Couil'xssmﬁ

»1199. Lala Baj Kanwar: Will the Minister of Home Aflairs be pleased to
refer to the reply given to my starred question No. 1545 on 1st April 1049 end
state whether Government have come to any final decision with regard fo 4he
proposal of establishing a Central Subordinate Services Commission and if not,
-at what stage the proposal is pending?

_ The Minister of Home Affairs and the States (Sardaz Patel): It has
already been decided to establish a Central Subordinate Services Commission,
Necessary investigations into the categorisation of various posts and other
preparatory measures for the setting up of the Commission were taken in hand.
Partition and events following it, however, made the necessity of setting up
of a Commission less urgent on account of the need for absorbing displaced
persons. Nevertheless the work of collecting relevant information, statistiog
‘from cfficeg situated all over India went on. In view of the present policy of
retrenchment and our anticipation that for some time to come precedence will
have to be given to retrenched personnel in the matter of recruitment, Govern-
ment are considering whether in the interests of economy, & Commission should
be set up at present.

Pay CommissioN’s RECOMMENDATIONS RE PENSIONERS' ALLOWANCE

#1200. Shri D. 8. Seth: Will the Minister of ¥inance be pleased to stabe:

(a) the recommendation made by the Pay Commission with respect to the
‘increase in the pensioners’ allowance;

(b) whether Government have implemented the Pay Commission’s re-
commendation; and

(o) if not why not?

The Minister of Finanwe (Dr. Matthal): (a) The recommendation was thgt
-Government servants retiring after the 1st January 1947 on pensions not exoeed-
‘ing Rs. 150 p.m. should be granted dearness allowance at half the rates admissi-
ble to serving personnel.

(b) No.

c) Dearness allowance has been sanctioned by Government for persong in
gervice and the considerations on which the allowance wag sanctioned do not
-exist in the case of pensioners.
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EseorMENT OF TENANTS IN MarLaARPUR (DELHI)

#1201. Shri D. 8, Seth: Will the Minister of Health be pleased to state:

(a) whether it is a fact that the Chief Commissioner of Delhi has removed
the ban against ejectment of tenants on lands in the village named Malakpur
gituated in the northern suburb of Delhi;

(b) whether it is a fact that a private concern named ‘the Delhi Land and
Financs Ltd.’ have come to an agreement with the landlords of the village
to develop the lands of Malakpur for residential purpose and sale on the basis
of 50 per cent. profit for each party; and

(¢) how and in what manner Government propose to rehabilitate the tenants.
of Malakpur, cover the loss of their cultivable lands and make up the loss
caused to the ‘‘Grow More Food Campaign’’ by the said ejectment?

The Minister of Health (Rajkumari Amrit Kaur): (a) No legal ban had been *
imposed agaiast ejectment of tenants in the village of Malakpur or in any other
village in Delhi. The Chief Commissioner had by executive instructions kept
all cases relating to ejectment of tenants of agricultural lands pending until
further orders. In the case of Malakpur the Chief Commissioner has now'
ordercd that cases of ejectment should be decided by the Revenue Authorities
in the ususl course under the provisions of the Law applicable,

~  (b) Government are not aware of the terms of the agreement between the
comhpany and the land owners,

(¢) It is understood that practically all the tenants of the land under
reference are tenants at will without occupancy rights and that, in most cases,
the leaseg have not been renewed by the land owners. In the circumstances
the question of epecial steps by Government for the rehabilitation of the tenants
does not arise, ‘

DISCRIMINATION AGAINST SCHEDULED CASTES FOR RECRUITMENT IN
ARMY

#1202. Shri Balmiki: Will the Minister of Defence be pleased to state:

(s) whether it is a fact that still some Recruiting Officers rejeot Scheduled
Castes candidates by saying ‘‘you don’t come from Martial Race’’; and

gb) if so, whether Government have taken any steps to stop this discrimina-'
tion?

The Ministor of Defence (Sardar Baldev Singh): (a). No.
-(b) Does not arise,

SaLe or MaYURBHANS GoLD

*1208. Shri Nalk: (a) Will the Ministei of Finance be pleased to state Wwhether
thers were any gold bullions, along with other assets, made over by the former
administration of the Mayurbhanj State either to the Government of India or
to the Government of Orissa, and if so, what is the quantity thereof?

(b) Is it o fact that these bullions are proposed to be sold through the
Reserve Bank of India and not in the oper’ market, even though in the latter
ease’ the return would be higher?

(¢) What will be the total difference in return between these two cases?
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The Minister of Finance (Dr. Matthai): (a) 2,500 tolas of gold were received
when the Mayurblianj State was taken over as a Centrally Administered Area
on the 9th November 1948,

(b) The gold has been transferred to the Government Mint at Bombay ard
taken on the stocks of Government gold. Thére is no intention of selling it
for the present.

(c) Does not arise.

COMPULSORY SAVING SCHEME

%1204, Lala Achint Ram: (a) Will the Minister of Fin&nce be pleased io-
state whether it has been brought to his mnotice that the Compulsory Saving
Scheme has placed strain upon those Government servants who are making
additional contributions towards their Postal Insurance Policies for recovery
of advances granted to them?

(b) If the answer to part (a) above be in the affirmative what steps do.
Government propose to tuke in the matter?

The Minister of Finance (Dr. Matthai): (a) No.
(b) Does not' arise.

LANGUAGES BroipcasT FroM A.ILR., PaTNa
%1205, Shri Kshudiram Mahata: Will the Minister of Information and
Broadcasting be pleased to state:

(a) the languages in which Broadcasts are made from Patna station;

(b) whether any aboriginal language has got a place at this station or any
other station in India; and

(¢) whether non-developed languages such as Bhojpuri, Kurmali are given
sonsideration for Patna Centre and if not why not?

The Minister of State for Information and Broadcasting (Shri Diwakar): (a)
The main language in which broadcasts are made from Patna station is Hin(g.i.
with occasional items in English.

(b) Occasional folk songs in Santhali, Draon, Munda and Ho are broadcags.
from Patna station, and in Khasi and Jaintia from Shillong.

~ (c) Bhojpuri as well as Maithili and Magahi which are dialects of Hindi
are given consideration at the Patna station.

KasturBa ‘I'RUsT MaTERNITY HoOMES »

*1208. Shri Kannamwar: (a) Will the Minister of Health be pleased to state
what kind of help the Government propose to render to the maternity homes
started by Kasturba Trust in rural areas?

(b) Do Government propose to encourage the private village nurses trained:
by Kasturba Trust Fund? g

The Minister of Health (Rajkumari Amrit Kaur): (a) It is understood thay:
the Kasturba Trust has very few maternity homes but they are establishing
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& large number of maternity centres. The type of service offered is inostly
domiciliary midwifery service or skilled care at confinements in the homes.
The centres also provide rural health service. The State Governments are
co-operating <closely with the services organised by the Kasturba Trust. It is
understood that some State Governments are considering the inclusion of these
centreg in their Health Unit Schemes.

(b) The State Governments are associating themselves closely in the training
programme of the Trust and offer facilities for the training of workers in State
-Government hospitals or Government-aided hospitals and child welfare centres.:
The training of village nurses will certainly be encouraged provided a proper
atsnd:drd of training is maintained at the level approved by the Indian Nursing
‘Coumeu,

Naaror RaDIO STATION

#1207, Shri Kennasmwar: Will the Minister of Information and Broddcasting
be pleased to state whether Government have any proposal to increase the activities
-of the broadcasting station at Nagpur in Madhya Pradesh?

The Minister of State for Information and Broadcasting (Shri Diwaksr): Tha
installation of a_10 K.W. medium wave transmitter at Nagpur has been teken
in hand to increase the existing transmitigpg facilities.

SoEEDULED CasTES IN THE MINISTRY OF HEALTH

183. Prof. Yashwant Ral: Will the Minister of Health be pleased to state:

(a) the number of scheduled caste members in each category of service in
the Ministry of Health;

(b) whether the number is not as reserved for scheduled castes; and

(c) what special steps Government propose to take to fill in the reserved
quota under the spirit of Article No. 885 of the New Constitution?

The Minister of Health (Rajkumari Amrit Kaur): (a) Assistant—1; Clerks—32,
(b) The number is less than the reserved quote.
(¢) The attention of the hon. Member is invited to the reply given to parg (b)

of unstarred question No. 89 on the 10th March 1950 by tshe hon. Minister of
Finance. (

‘STankaTi oF Anump Forass
184. Shri 8idhva: Will the Minister of Defence be pleased to state the total
number of army in India, Air Force and Marine?

The Minister of Defence (Sardar Baidev Singh): It is not in the public
Interest to disclose the information,
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ImpoRT OF WIRELESS SETS

185. Bhri Sidhva:' (a) Will the Minister of Information and Broadcasting be
pleased to state whether it is a fact that wireless transmission sets have been
purchased from foreign countries for better communication of broadcasts between
one part of the country and another?

(b) If so, what is the number of such sets imported, what is their cost and
the places where they are installed?
The Minister of State for Information and Broadcasting (Shri Diwakar): (a)

No transmitters have been purchased from foreign countries during the year-
1949-50 for broadcast between one part of the country and another,

(b) Does not arise.

Ruxway TEesTING TEAM

188. Shri 8idhva: (a) Will the Minister of Defence be pleased to state whether
the Runway Testing Team of the British Air Ministry has completed report of
its tour of airports of India and submitted it to the Government of India

(b) If so, by whom wag this team appointed?

(¢) What is the nature of the report?

(d) What steps do Government intend to take in order to improve these
runways?

The Minister of Defence (Sardar Baldev Singh): (a) to (d). A team of experts
was appointed by the Air Ministry in the United Kingdom to test their various
airfields in the Far East. As there are no arrangements in this country for
testing the load bearing capacity of airfields, advantage wag taken of this team-
and their equipment to test some of the more important airfields in India. The

team has left India. Reports relating to airfields at Poona and Agra have been
received and are being studied. Reports on other airfields are expeoted shortly.
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PARLIAMENTARY DEBATES
(ParT II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Wednesday, 29th March, 1950

The House met at a Quartsr to Eleven of the Clock.

[Mz. BPRAKER 8 the Chasr]

QUESTIONS AND ANSWERS
(See Part I)

11-45 A M.
' STATEMENT ON SITUATION IN EAST AND WEST BENGAL
Mr. Speaker: The hon. the Prime Minister will now make a statement.

The Prime Minister (Shrl Jawaharlal Nehru): Sir, as the House
knows, I have been for some time past in correspondence with the Prime
Minister of Pakistan in regard to recent happenings in East and West
Bengal. In view of the grave developments that have taken place, I
felt that correspondence, by telegram or letter, was not an adequate or
satisfactory method of dealing with this problem. I invited Mr. Liaquat
Ali Khan therefore to come to Delhi, with such colleagues as he might
consider necessary to discuss these matters, not only with a view to
meeting the present crisis, but also to find an enduring solution of the
problems that face us. Soon after I had sent him my invitation, I received
an invitation from him to go to Karachi for the same purpose. Our invi-
tations crossed each other. On my further pressing him to come to
Delhi, he was good enough to agree and we shall expect him and his
colleagues here on April 2nd.

I have also to inform the House that the situation in the Howrah area
and in some other parts of West Bengal became serious and, day before
yesterday, the West Bengal Government asked the military to take
charge, from the law and order point of view, of the Howrah area. Rather
inaccurately, this has been described as the promulgation of martial law.
No such actual promulgation has taken place and therefore technically
there is no martial law. But we have given the largest powers to the
military and they are more or less in control of the Howrah area. We
have assured the West Bengal Government of our fullest support in
any action they may take to deal with the situation in any;dpart of the
State. If necessity arises, martial law will be proclaimed. We are
determined to meet this menace with the full resources of the State and
to punish all evil-doers as well as those who incite others to evil deeds.

These new arrangements in Howrah and elsewhere have resulted in
an ymmediate improvement of the situation. The Howrah area has
been quiet and in the rest of Calcutta also there has been practicaily no

(2241)
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incident. The jute mill urea is also quiet. There has been an improve-
ment also in other parts of West Bengal.

As the House knows, the country has been shocked and pained by
events that took place in East Bengal. Recent happenings in West
Bengal, and more particularly in Calcutta and Howraﬁ areas, have been
a matter of the deepest shame and sorrow for us. It is the responsibility
of our Governments, Central and State, as well as of our people, to pre-
serve Law and Order and to give full security to every individual. More
especially it is our duty and responsibility to give that full sense of
security to the minorities who dwell in this country. Every failure to
give it is a failure of Government to that extent and no excuse is suffi~
cient to justify it. A distinguished Englishman, Mr. Cameron, President
of the Bengal Chamber of Commerce, met his death at the hands of a
mob, in trying to protect his servant. Many citizens and nationals of our
country have also met their death at the hands of evil-doers and others
who have been led away by passion and prejudice into committing deeds
which cannot possibly be excused. I should like to express our Govern-
ment’s deep sorrow for these unhappy and deplorable occurrences which
bring discredit upon us.

The fact that an excited and impassioned crowd misbehaves is bad
enough, but it is far worse for some people, by speech or writing or other-
wise, to excite and inflame the multitude and thus induce them to com-
mit evil deeds. The responsibility of these people is very great, far
greater often than that of the crowd or the individual who actually com-
mits the deed. I should like everyone to realise this, and to realise evem
more how the whole future of our country and our people is being injured
by the madness or fanaticism of a few. There has been far too much wild
talk and wild writing without thought given to what all this means and
what the consequences might be. Our country will progress or will
perish because of what we do ourselves, not because of what others may
or may not do.

No Government, worthy of its name, can tolerate public disorder and
incitement to disorder which we have seen recently. The Government,
of which I have the honour to be Prime Minister, is determined not to
tolerate this and I am sure that this House and the country will give their
full support and co-operation to the Government in this task.

PAPERS LAID ON THE TABLE ,
REPORT OF INDIAN DELEGATION TO SECOND WORLD HEALTH ASSEMBLY
The Minister of Health (Rajkumari Amrit Kaur): I beg to lag' on the
Table a copy of the Report of the Indian Delegation to the Second World
Health Assembly held in Rome in June to July, 1849. [Placed in the
Library. See No. LV.E.O. 19)].
INDUSTRIAL FINANCE CORPORATION (ISSUE OF BONDS) REGULATIONS

The Minister of Finance (Dr. Matthal): I beg to lay on the Table a
copy of the Industrial Finance Corporation (Issue of Bonds) Re lations,
in accordance with sub-section (3) of Section 43 of the Industrial Finance
Corporation Act, 1948. [Placed in the Library. See No. P-87/50].

STATEMENT Te MEETINGS OF STANDING COMMITTERS

nister of State for Parliamentary Affairs (Shri Satya Narayan
Slnh?h;: l\Inbeg to lay on the Table a statement showing the meetings of the
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Standing Committees attached to various Ministries and subjects dis-

«cussed at such meetings during the year 1949-50. [See Appendix No. VIII,
Annexure No. 1].

FINANCE BILL

Mr. Speaker: We will now proceed with the consideration of the Bill
to be moved by Dr. John Matthai. Before he moves it, I should like to
know how we shall divide the time for discussion. There is first the
consideration stage and then the clause by clause stage. I find that a
large number of amendments are to be moved. So how shall we proceed?

The Minister of State for Parliamentary Affairs (Shrli Satya Narayam
Sinba): The whole day may be taken up for general discussion. We shall
take 1c11p the amendments tomorrow. There are very few amendments to be
‘moved.

Mr. Speaker: Whatever that may be, the arrangement is that today
we shall proceed with the consideration motion and the question will be
put at, say, 5 o’clock. We shall have the clause by clause discussion to-
OIrTrow. :

The Minister of Finance (Dr. Matthai): If the discussion today is to
take place on the consideration motion may I ask you whether you would
allow me to give my reply to the debate tomorrow morning immediately
after question time as we did last time on the General Budget?

Shri Satya Narayan Sinha: I think that would be better.

Mr. Speaker: That will leave a little less time for the clause by clause
discussion, but it will give more time for the general discussion.

Dr. Matthai: I shall not take more than half an hour.
Mr. Speaker: Very well. He may reply tomorrow.

Shri M. A. Ayyangar (Madras): I did not take part in any of the
general discussions so far.

Mr. Speaker: The motion has not yet been moved. Let the Finance
Minister move it.

Dr. Matthal: I beg to move:

“That the Bill to give effect to the financial proposals of the Central Govern-
ment for the year beginning on the 1st day of April, 1950, 45 reported by the
Select Committee, be taken into consideration.”

I do not wish to make a speech at this stage, because the amendments
which have been proposed by the Select Committee are, on the whole, very
few in number and they have been stated very clearly in the Report of
the Select Committee. So, I shall reserve whatever I have to say till the
termination of the general discussion.

Mr. Speaker: Motion moved:

“That the Bill to give effect to the financial Xroposals of the Central Govern-
ment for the year beginning on the lst day of April, 1850, as reported by the
Select Committee, be taken into consideration.”

Shri Sarwate (Madhya Bharat): On a matter of clarification, Sir. The
Committee for the Integration of Indian States’ Financeg appointed some
time ago made certain recommendations, one of which was that the
income-tax rates in the old Indian States should be different for some
time and it was proposed that separate agreements should be entered into
with each of those States. I want to know whether these agreements
have been executed and if so, whether they would be placed on the Table
of the House, f
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‘Dr. Matthal: These agreements have been executed and I think I
made a statement some time ago in the House that I would be placing
them on the Table of the House.

Mr. Speaker: I should like to fix a time-limit of, say, fifteen minutes
and would request hon. Members to restrict their remarks to that time-

imit

Shri M. A. Ayyangar rose—

Shri B. Das (Orissa): Fifteen minutes will be nothing for him. He
may be given half an hour—at least one man.

Mr. Speaker: I would not mind his being given half an hour.

Shri M. A. Ayyangar: I am thankful to my hon. friend Mr. Das for.
having recommended half an hour in my favour.

I am extremely glad to say that in the Select Committee we have made
up those deficiencies which were pointed out on the floor of the House
both during the General Discussion on the Budget and also on the Finance
Bill. One of the major objections to the Finance Bill was that in the case
of industrialists and those w.0 pay high income-tax (or the richer sections
of the community) the relief given by the Finance Bill was very high.
It is true that whatever wrong was done to the business community and
to business as a whole in this country by the financial provisions intro-
duced in the year 1946 have been sought to be righted from time to time,
last year and this year. The income-tax and super-tax of Re. 0-15-6 per
rupee was reduced to Re. 0-14-0 last year and this year it has been
further reduced to Rs. 0-12-6. It is expected that this relief will en-
courage the richer classes to cflough back their savings to industries and
also subscribe for loans raised by the Government for nation-building
services.

I am glad to learn that the Federation of Indian Chambers of Com-
merce and Industry, which met here recently, received these proposals
quite favourably. I would have expected them to have come forward
with a definite resolution thanking the Government. But the test of the
pudding is in the eating. I expect that during the course of the year
they will justify by their action by improving the industries and increa-
sing the wealth of the nation, that they amply deserved all the consider-
ations that have been shown by both the Finance Minister and the House.

As regards the share market, I am sorry to note that it has not shown
signs of improvement. Two or three months in advance the share-market
anticipated some sort of relief measures on account of the various speeches.
that have been made from time to time. That accounts for the insuffi-
cient improvement in share market conditions.

Shri A. P, Jain (Uttar Pradesh): It has sagged now.

Shri M. A. Ayyangar: It has sat down for various reasons. This morn-
ing I find that the Madras share market has shown signs of improvement,
while, on account of disturbances in Calcutta and Bombay, the condition
of the market is unsatisfactory.

The day after the announcement of the tax reduction we all expected
the share market quotations to shoot up. But it did not for the reason
that two months in advance the hon. the Finance Minister gave an inkling
that the Government wanted to see business as a whole flourish. In an-
ticipation of that share quotations shot up and they could not shoot
much further up merely on account of the announcement on the 28th of
February.

No doubt the financial provisions were received well by the business
community. But repeated representations have been made by the middle
and the poorer classes. We have to a large extent met these deficiencies.
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_ So far as the middle classes are concerned, hitherto the exemption
limit was Rs 3,000 in the case of the individual; and Rs. 6,000 in the case
-of the Undivided Hindu Family. In the case of the former we have raised
the exemption limit to Rs. 3,600; that means any person who gets a salary
-of Rs. 300 per month is exempted from paying any income-tax.

_Likewise we have increased the exemption limit of the undivided
Hindu Family to Rs. 7,200, on the basis that an undivided Hindu family
12 Noox consists of at least two individuals. There are of course many
] persons who feel that with respect to individuals the exemp-
tion limit could have been raised to Rs. 4,000 or 5,000. Even by our having
fixed it at Rs. 3,600, nearly a lakh of persons have benefited by the con-
cessions. On this item alone the exchequer will lose nearly Rs. 50 lakhs.
Though it may be argued that we have a surplus budget, we have to be
prepared for any eventuality on account of the unfortunate hafppenings in
the East. Therefore we have to be careful and ought not to fritter away
what little surplus we have been able to accumulate or what little surplus
is expected during the course of the .year. But a relief to the middle
classes was absolutely necessary. During the war the richer section of
the population flourished. The poorer section of the population like
factory and railway labour also stood to gain, because their wages went up
three or four times. While in the case of labour all the members of the
family work, in the middle class families there is only one earning
member. The middle class is the backbone of the country; it is the most
- vociferous section that constitutes public opinion; the major part of the
services, both in the Centre as well as in the provinces is drawn from that
section of the community. For all these reasons their faithfulness and
“.contentment is of the utmost importance for the welfare of the country.
I am, therefore, thankful to the hon. the Finance Minister for having con-
~sented to this relief to the middle classes.

As regards the poor section, namely, the general masses of our country,
the Central Government can only indirectly affect the lot of the masses in
the country. As a measure of relief to them we wanted to brmg about a
reductiom in the price of kerosene. It was, therefore, suggested that the
.excise duty on kerosene, which is about Rs. 20 lakhs per annum, may be

removed.
Shri Sondhi (Punjab): Is it Rs. 20 lakhs or Rs. 3 crores?

Shri M. A. Ayyangar: T am not talking of the import duty which is
Rs. 33 crores. I am speaking of the excise duty which is agout Rs. 20
lakhs. Some of us suggested the removal of this excise. The Finance
Minister very rightly pointed out that the incidence of this duty came to
only one 1;_)Iie per bottle, and even this small relief, may not reach the
.masses. He thought that other measures should be adopted for selli
kerosene cheaper to the masses. I am sure that with his intelligence
far-sightedness he will take prompt measures to persuade persons who are
-in charge of this work to see to it that erelong kerosene, which is one of
the necessaries of life of the masses, is sold cheaper.

Another item which affects the poor man's budget is match sticks
‘There are many parts in South India where match sticks are made in
cottages. As the House knows prohibition was introduced in all the 26
‘districts of the Madras Presidency. Many persons (Fmicularly in the
'three southern districts of the ofrovince) who previously were engaged in
the business of manufacture of alcohol or toddy have taken to match-
stick industry on a cottage basis. I am told t the out-turn of this
cottage industry is much better than the products of large scale companies
like the WIMCO. They naturally needed some protection. The Select
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Committee considered the case of this cottage industry and has recom-
mended a reduction of one anna in the excise duty per gross. In the case
of the medium factories, a reduction of half an anna per gross was recom-

‘ mended. I am sure that the cottage and medium match-stick industry will
‘benefit by this concession and will justify it. I have already said that the
middle classes have also been helped.

Then_there are one or two others which we wanted the Government
to consider. The internal price of pepper is soaring up. Black pepper is
selling at Rs. 650 a cwt. An ad valorem duty at 30 per cent was im(;msedf
on it when the price of the commodity was Rs. 200. We suggested that
this value might be raised from Rs. 200 to Rs. 600 so that the Government
may not lose the benefit of this soaring price. There is some hesitancy on
their part to do so, because Indonesia, which is the other producer of black
pepper, has since devalued its currency. We have to seriously consider
whether the increase of this ad valorem duty may not act detrimentally to-
our export trade. The hon. Finance Minister will consider this matter
from time to time. After all, any duty we impose will be only a revenue
duty and as such can be lowered from time to time.

.+ As regards sugar, though the price of sugar has been fixed and thou
.the Tarii% Board gecémmegded the abolition of the protective duty and tgt
Syndicate which acted as a monopolist and tried to increase the price of
sugar abnormally to the detriment of the consumer, has been abolished,
we are not satisfied with the mere conversion of this protective duty into-
a revenue duty, as we see that the price of sugar has not gone down. We
therefore wanted that the revenue duty should be loweljed: The Finance
Minister told us that this industry, which is only next in importance to
steel and textile, should not be deprived of protection and that it will
take some time for the change-over from protective to revenue duty to be
reconciled. But I request him to see that if the prices rise, the revenue
duty is reduced so that there may be a prospect of sugar coming from
foreign countries. At present there is no such prospect, because all the
sugar producing countries are in the Dollar area. But there must be a
prospect for the import of sugar from foreign countries in case the indus-
trialists here once again begin to raise the price abnormally taking advant-
age of the shortage of sugar in this country. I am satisfied with the assu-
rance given by the hon. the Finance Minister that he will be watching the

position from time to time.

Then there is the question of extending the provisions of the Income-
tax Act to the merged States and other States. This extension is automa-
tic. The Act was passed sometime ago. This is only a copy of the provi-
sions of that Act.

Next, we made no change in the additional duties at the rates of half-
value or one-fifth or two-fifths. All that is there in paragraph 5.

As regards the removal of the excise duty on superfine cloth, we did not
consider that matter for the reason that that concession will not cost very
much. But as regards coarse cloth we desired to reduce the excise duty.
But we found that it cut into our revenues so much and at the same time-
did not benefit the very large number of people to any appreciable extent,
that we did not want to interfere with the existing duty.

As regards postal rates we have been given an assurance which I think
.houlsd ngt be \g&shheld from the House. e hon. Minister said that from.
first October he will reduce the price of envelopes.........

Prof. Ranga (Madras): Air-letters.
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Shri M. A, Ayyangar: Air-letters from two annas to 0-1-6. He would
:oi@l.tlz;goduce it straightaway from now as it requires time to print these
- TS,

onlShl'l Sidhva (Madhya Pradesh): One anna and six pies for inland mail

y.
Shri M. A. Ayyangar: One other matter which raised some doubts in
our minds was whether the local delivery cards in regard to which there
is a reduction would benefit only the businessmen in large centres like
Madras, Bombay, Calcutta and Delhi only. The hon. Minister has told us
that in due course he may be able to extend this concession to rural areas,
from places in one district to another in the same district. He said that
in such cases the post card will cost only half an anna and not three
quarters of an anna. I hope that this will be done as early as possible and
the masses of the country benefited.

Lastly I come to the question of the revenue duty on motor-cars and
spare-parts or accessories about which there are amendments tabled. Ex-
‘ception has been taken in some quarters and amendments have been
tabled that article 4 may be removed from this Bill. I wish only to men-
‘tion some facts in this connection.. During the war even Australig estab-
lished an automobile iridustry. A committee was formed under the then
Government of India to advise them in regard to the starting of various
industries in this countrf’. Various recommendations were made by them
and the feneral principle enunciated by them was that only such indus-
tries shall be started in this country which, after the war, will not com-
te with any industry in the United Kingdom. India and the United
ngdom were considered to be a single unit and it was decided that what-
ever the United Kingdom was able to produce ought not to be allowed to
be produced in this country, and that subject to this consideration onli
encouragement should be given to the starting of industries here. Loo
at the step-motherly treatment our industries were receiving at their
hands. The Hindusthan Aircraft Factory must have been working in
good condition even after the War, but as soon as the War was over they
stopped assembling and now we are finding all this takes time. The motor-
car and spare parts industry is a very heavy industry and requires enorm-
ous capital. Recently, one company has spent about Rs. 3 crores or so
and has brought plant and machinery and it is ready to start production
in Calcutta. Another company has started assembling parts in Bombay.
A third company is assemgling parts in Madras and it is also likely to
start producing some parts. Now a fourth company has already come into
existence. These four coxgganies promise to produce sufficient number of
motor cars in a short period of time and even engines will be produced in
this country. The Fiscal Commission of 1921-22 stated that before an in-
dustry is entitled to protection it must have already started production and
there must be a possibility within a reasonable period of time that it will
esablish itself and face world competition. Even though the report of
this Commission has been there for nearly 27 years, the policy of discri-
minating protection has also been there and hence no automobile industry
has been started and no big industlzv has been started by private enter-

rise and this is due to the policy of discriminating protection. A different
g‘iscal Commission has been appointed which has gone into this matter.
Apart from the recommendations which they will make very soon, I
would say that the general concensus of opinion in the country is that with
respect to certain industries which are of vital nature to the country, we
ought not to wait until the industry starts production but in anticipation
protection ought to be given. Government must also ask industrialists
to come forward to establish industries and they will have to see to it
that competitors do not come from foreign countries or they do not import
products which are likely to compete with those industries.
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We have adopted a new principle in this Bill of granting protection in
advance, to the automobile industry in this country and whatever parts
are manufactured with respect to these parts instead of prohibiting them
90 per cent. duty has been imposed. If they are manufactured already here
in this country 60 per cent. duty is imposed, and with regard to those
varts with respect to which there is absolutely no likelihood of production
in this country 30 per cent. duty is imposed. Some exception has been
taken to the grant of protection in advance. They want to see that the
industry comes into production and the permanent or ad hoc Tariff Board
. hould go into the matter as to the quantum of protection that is needed.
There can be difference of opinion in the matter, but we in the Select
Committee were under the impression that this industry would require
protection in advance for a couple of years lest those parts which they
are likely to produce might be dumped into this country in advance. That
is a matter which when we come to deal with this particular clause, we
can discuss at greater length.

That is the only justification for giving protection in advance. On the
whole, Sir, we have done our best to co-operate with the hon. Finance
Minister, who within the limits of his capacity and the possible earnings
during the course of the year, has tried to accommodate all sections of the
community. I am glad to say that all sections—the industrialists, the ordi-
nary middle-class, and the lower sections of the community—must feel
happy with the various provisions made b}}; the Select Committee. Havin
regard to the critical times through which we are passing, I wish that a
communities will co-operate to produce the greatest amount of wealth
and also see that that wealth which is produced is distributed between all
communities, so that all of us may live happily together.

Shri C. Subramaniam (Madras): It has now become almost a practice
for the hon. Finance Minister, while he is formulating the financial pro-
ﬁosals. to leave something for the Select Committee, because he well

nows that a Select Committee is going to be constituted and he has to
seemingly yield in some matters to them. My own view of the matter is,
Sir, that it leaves a bad odium. Here is a case where a relief has been
given to the middle classes, i.e., the exemption limit has been raised and
some concession is given to the match factories. I hope this exemption
from the payment of income-tax to the extent of Rs. 3,600 is quite well
deserved and could possibly have been done by the hon. Finance Minister
himself; but now it looks as if the Government has no concern about the
middle-class people or a cottage industry and it is only this House which
is very caxeful about their interests and therefore, it was only the Select
Committee and its pressure on the hon. Finance Minister that compelled
Government to agree to show a concession to the middle-classes. It is

uite likely that such an impression will be created and in my view
these concessions should have been given by the hon. Finance Minister
in Government'’s original proposals. It should not have been left to the
Select Committee to give these concessions to the middle-classes as well
as to the match industry. I already expressed my views when the Select
Committee was constituted for the first time to go into the financial pro-
posals, that this method is not quite desirable. I still feel so, whatever
the hon. the Deputy-Speaker might feel about it with all his experience
in Parliament. I feel, Sir that this system of submitting financial pro-
posals of the Government to the Select Committee is not on the whole
desirable. It is likely to lead to all sorts of pressure being put in the
Select Committee. That is my first point.

Secondly, the hon. the Deputy-Speaker dealt with the matter of giving
protection in advance to motor spare parts industry. That is a new term
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‘which has come into currency now. Sir, it is said that three companies
:are already prepared to go into production and the fourth com ny is also
bemi established but I would like to know from the hon. tﬁz Depu
‘Speaker, whether, as a matter of fact, they are going to manufacture a]t.{
.the spare parts which are mentioned in clause 4 and how long will they
.take to do them. Let the hon. the Finance Minister say somet%uing about
that. If they are going to take one or two years to start production of at
least certain of the parts mentioned in clause 4, then I dlc)) not see why
-even now this protective duty should be given. After all, Sir, when we
impose the protective duty, is it not necessary for us to examine how far
this protection will not be exploited by the ~industrialists? Even before
they start production, how can we know the extent to which the protection
is needed. After all, when protection is given, the House ought to know
the facts and figures; here is an essential industry which is being started
and the cost of production comes to this on an economic basis; on the
-other hand the foreign importers are dumping their goods at cheap prices
and so the industry needs so much protection. Here we have absolutely no
data whatsoever, We are asked to say in advance: “Here is a Protection
-of 90 per cent. given to you; you take it and start production.” Isit a
fact that the industrialists refused to start production unless they were
given a definite assurance in advance? I do not know what to say about
those industrialists. Soon after the Budget one of the industrialists said:
“The Government is now talking in terms of realism.” I do not know
whether the hon. the Finance Minister is flattered by that certificate, but
T would ask the industrialists: “Are you acting in terms of realism?” Is
it in the interests of the country to say that they would only start produc-
tion after getting protection in advance? No doubt it is the duty of the
frovernment to promote industries in the country? If an industry requires
‘nrotection, certainly it will be given, but this sort of asking for assurances,
‘and not only assurances but asking for protection even before starting
production, is not to my mind acting in terms of realism. And then, Sir,
another factor also has got to be taken into consideration. You have now
increased the duty to 60 per cent. and 90 per cent. But what
about the spare parts already in the hands of the magnates who
are now the manufacturers? They are the assemblers here,
certainly they would have with them a large stock of spare
parts. The increase of the duty would certainly increase the price
'of these spare parts and these are sure to go into the blackmarkets. at
‘steps have you taken to protect the consumers and the country in respect
of the spare parts which are already in the hands of the big magnates? 1
do not know what steps have been taken and I hope the hon. Finance
‘Minister will throw some light on this aspect, re ardm%:he goods already
in the hands of the magnates, whether anf' stock has been taken of the
spare parts already available here. I feel, Sir, what is called advance
protection is a misnomer, for it is no protection at all. It is giving in the
name of protection an opportunity for exploitation by a few.

[MR. DEPUTY-SPEAKER in the Chair].

And the hon. Deputy-Speaker was saying that we have benefited the
‘middle-class people gy the tax relief. Yes, certainly they need some pro-
tection. But in how many cases are middle-class people able to buy new
cars? Many of them cannot afford to buy new cars and they have to ge
in only for second-hand ones and this duty is sure to increase their cost
of maintenance. You have given relief to middleclass people to the
extent of Rs. 10 or 20 or 50, but the cost of maintaining the cars will go
up by nearly Rs. 500. It is all right for the big bosses who could buy new
cars, Buicks, New Chevrolets or whatever new model cars may be coming,
but what about the middle-class man? Have you calcula how muc
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more it will cost him for maintaining his car? I think it will be double
or treble or even four times what it was, and you say you have given relief
.to the middle-class people. I feel rather strongly about this clause 4; it is
not a protection which ought to be given now. You may take any spare
part which is being produced in the country now. Take its case and if it
needs protection, you examine it and then give the necessary protection.
But I am against this kind of advance protection and I do not know how

the hon. Deputy-Speaker fell into the trap in spite of his parliamentary
experience in this House.

Sir, within the little time at my disposal I would like to refer to the
foreigp trade policy of our Government. Sir, our main charge against
the alien rulers, at any rate, one of the main charges, was that the foreign
trade of our country was being manipulated in the interest of the alien
rulers, in the interest of their country. And now, a national government
has been in charge of the affairs of the country for the past two and a half
-years or three years. Sir, I do not know what the future verdict would be
‘with refard to the foreign trade policy adopted by this national govern-
ment. | am not quite sure, Sir, that it would be a favourable verdict, for
‘we have been, Sir, bungling and still the bungling continues.

With regard to our imports under the O. G. L. system, in 1948-49 that
‘'was discussed during the debate on the grant for the Commerce Ministry.
I was not present, but I have gone through the proceedings rather care-
fully, more carefull‘}; than I would have done, had I been present in the
House. On éoing through the proceedings I saw the explanation given
by the hon. Commerce Minister with regard to the Open General Licence
system and the import of luxury goods. He has thrown the blame on the
blackmarketeers, that they had hidden money with no possible outlet
and therefore they used it for the purpose of importing all sorts of articles.
Sir, before they introduced this system of imports, did not the hon. Com-
merce Minister know that there is hidden money in the country, that it
could not find any outlet? I do not know whether he knew it or not. If
there was such a large amount of money without possible outlet, Sir,
should not the Commerce Minister have anticipated that this is likely to
provide an outlet for them and therefore th%hwould naturally utilise this
outlet for importing all sorts of articles? at is the use of coming to
this House gnd saying, “I anticipated that nothing of this sort would be
done, and these blackmarketeers have spoilt my policy.” You should have
anticipated all these things, that the blackmarketeer would take advant-
age of this and would try to import all sorts of articles.

And the next point is, Sir, we were not able to find out to what extent
this policy had increased the imports or how it is being worked out, till
we had overdrawn to the extent of about eighty million pounds from the
Sterling Balance. You go on giving licences under the O. G. L. system
till you are reminded of this fact, that you have overdrawn to this large
extent. Before that you never took stock to find out whether it was
working properly or not. For these reasons, Sir, I do not know whether
the future verdict on our import policy would be favourable, though it
has been justified by the hon. Finance Minister also in his speech, on
various grounds, one ground contradicting the other, according to my
humble opinion. I say this, because, at one stage he says the import of
luxury goods is to the extent of only one or two per cent but at another

lace he states the whole of his economy might tumble down if this import
fs not made as he would not have been able to earn what he has done
under Customs, but for this import of non-essential articles. I am re-
minded of a story that took place in my place. An old merchant dealing
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1n piece goods placed his son in charge of his business and left the place
for some time. After a few months he came back to find that all the sales
were systematically made to a certain person at Re. 1 less than the market
price. He asked the youngster why he was selling at a lower price, and:
the latter replied, “Doesn’t matter, I have been earning 4 annas commis-
sion on the sale of each piece!” He did not realise that he was losing one
rupee in the business. In the same way our hon. Finance Minister does
not realise that he is losing valuable foreign exchange to the extent that
he is importing these articles, but he is glad at having squeezed out some-
thing from our own people to the extent of a few crores.

Then, Sir, there was discussion about the export of jute and the hon.
Commerce Minister justified his policy of fixing the export price by say-
ing, “I want to make cheap jute goods available to the ericans so that
they may not go in for substitutes, and Government is not going to act
in the manner of blackmarketeers.” Very good sentiments, Sir, admir-
ably expressed. But what is the effect? You say you are going to supxly
cheap jute goods, but to whom? To the consumers in America? re
iou doing that? No. They are paying the same price as they were paying

efore. There is absolutely no decrease in the price as far as the American
.consumer is concerned. And as far as you are concerned, even after de-
valuation, you are maintaining the same price i.e.,'45 per cent. lower than
.the price prevailing in America. To whom does the benefit go? It goes to
the middleman and the blackmarketeer. You create ideal conditions for
blackmarketeers to flourish.

What is the condition in the jute market? There are people prepared
to pay a higher price here. You say you want to stop blackmarketing in
jute goods. I do not know to which people you refer, whether people here
or in America. American price is not coming down. Therefore, if there
is a certain price prevailing in America, why do not you take advantage
of it instead of saying you would not take the money which is coming
your way. That is not the way to run a business. Whatever may apply
to individual businessmen will in the last analysis apply to international
business, to business between nation and nation. If the consumer pays
the same price, why should we not take advantage of it and fix the price
at a level which would bring us the maximum profit? That certainly,
you are not doing. As far'as the consumer is concerned, he is in the same
position. You will be absorbing the middleman’s profit, the black-
marketeer’s profit which is going away from the country. It is not only
a loss to the jute manufacturer here, it is a national loss also in the sense
that valuable foreign exchange is being taken away by other countries.

In spite of that the hon. Minister for Commerce would maintain that
his policy of fixing the export price at pre-devaluation level is quite
sound. I fail to see that.

.Then with regard to cotton, we have been importing to the tune of 10
lakhs of bales of cotton out of which 3 or 4 lakhs we are getting from
Egypt and East Africa. The balance we were getting from Pakistan. At
present we are not getting anything from Pakistan. Now the proposal
seems to be to import these extra six lakh bales from America at a price,
T understand, which will be almost double that prevailing in India for the
local variety of cotton. Then what will be the effect 'of that? You will
find that we have fixed an export target of 800 million yards of cloth and
they want to further increase it by another 1} million yds. Therefore
the total export would be 94 million yds and I understand for producing a
thousand yards of cloth, approximately one bale of cotton would be re-
3uired. erefore the cotton content of the exported cloth would be

4 lakh bales and you are importing 10 lakh bales of cotton. The
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‘93 lakh bales of cottton required for export of cloth would be from the
‘Indian cotton which would be at a cheap rate because we are exporting
.only the medium and coarse varieties, and those are manufactured from
the Indian cotton. For internal consumption you would be using imported
American cotton and this burden will be falling on the common man who,
you Mr. Deputy-Speaker said, needs some protection or relief. But he is
going to be asked to pay at a rate commensurate with the rate at which
.cotton is imported from foreign parts, having allowed the cheaper cotton
to be exported. It is all right for a country where the purchasing power
is high to ask the people to subsidise exports but to ask a poor country like
.ours to subsidise exports is not good economy. That is how it is being
worked now.

Another thing is, there was almost a crisis in the Handloom Industry
and some of us approached the Minister for Industry and Supply and
he took all steps necessary to relieve that stagnation. Now the position
to-day is that on account of your export policy, all the yarn is being ex-
ported. I had an occasion to tour my district and I came into contact
with some of the weavers. There was a co-operative society in which
there were a thousand looms. They complained that for the last one or
two months they have been getting only 1} bales per month for all the
thousand looms and that too at higher prices. The price fixed by Govern-
ment for twenties is Rs. 15-6-0 but it has shot up in the black-market to
Rs. 22. That shows the scarcity. Therefore in adjusting our external
trade, we should also look to the possible repercussions on the internal
economy also. Otherwise what is the use of the Government taking all
steps and the Railway Minister giving concession for the transport of hand-
‘loom cloth? It was all done for the purpose of putting the handloom in-
.dustry on a firm basis. Now they do not get the yarn and they have to pay
50 per cent more than the controlled price if they want it and the industry
is going to ruins.

Now we say we are short of dollars and we go to the International Bank
for borrowing at 4 per cent. free of tax. A representative from the Bank
comes for inspection of the assets and he wants to find out every possible
asset. Here for the purpose of exporting cloth you are going to import
.cotton from America to the tune of 60 or 70 crores of rupees, and you are
going to sell these products in the Sterling area. We are short of dollars,
and we want to earn dollars, but we propose to import cotton from
America and then convert it into cloth and sell it here in our country and
then export our cheap cloth to the sterling area. This is how our affairs
are being managed!

Then I would refer to the third item viz.,, tea. The Commerce Minister
said he has been valiently supported by the hon. Member from Assam and
1 do not know whether he still takes that view but the fact is this. You
agree that the price we get for tea is Rs. 1-7-3 per lb. You get some
allowance for increased cost of production over the basic price fixed. In-
cluding that you are getting Rs. 1-7-3 per lb. It has been said that tea
is being sold at foreign markets at Rs. 2-4-0 per lb. I would ask the
Ministers of Finance and Commerce whether this is a fact. If that is the
case, who is absorbing the margin of 0-12-0, leave alone _the fact whether
the hon. Member from Assam supports it or the whole House supports it.
If you should care for the interest of the country, should you not see that
the grower and the Government get some share of this at least, if not the
‘entire margin? He will say that it is not in the interest of this country. I
.do not know what the interests of the countrinare. To say that we will
not sell at the best price available—I do not know whether it is business
-or philanthrophy. 'lgmat is why I said that I am not quite sure whether the
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verdict of the future would be in favour of the policy that is being pursued
now. After all to make errors is quite human. We have just begun our
National Government and therefore we might make mistakes but to try
to justify those mistakes is a crime which I wish to condemn in this House.
It 1s not as if we do not commit mistakes—we are liable to commit mis-
takes and we should commit mistakes and learn but to justify it and con-
tinue it is the greatest crime and I hope this House will not condone it.

Shri Biswanath Das: (Orissa): Sir, I thank you very much and I thank
myself also for having been able to catch your eye. I do not care to be in
the list nor do I care to be in the good graces of the Speaker or the Deputy-
Speaker to get a hearing. I am of a different temper. I do not seek any
favours. If I am able to catch their eye, I stand .and talk.

I have patiently heard the Debates on the Finance Bill. I must frankl
confess that I do not agree with the tax structure adumbrated in the BilK
This I have fully explained in my Minute of Dissent and I stand to say
that I am prepared to justify everything that I have put therein. That
does not mean that my regard and respect for the hon. the Finance
Minister is any the less. He is a brilliant man, generous to his friends.
and equally generous to his opponents.

Shri Kamath (Madhya Pradesh): Has he got any enemies?

Shri Biswanath Das: It should be few, if at all he has any. When we
were discussing the Budget, I expected to have some information on
certain points, and let me state them here. The first question on which I
expected an explanation from the hon. the Finance Minister was what
steps he is going to take with regard to the Contingency Fund of India
that we have provided for in the Constitution. It is within your know-
ledge, Sir, that this was not within the contemplation of the framers. It
was at the suggestion of my hon. friend, Pandit Kunzru, that the Consti-
tuent Assembly considered the question and came to the decision that a
Contingency Fund of India should be provided for, and power has been
vested in this Parliament to make the necessarﬁ legislation so as to provide
in future for a Contingency Fund of India. Now, the hon. the Finance
Minister has not given us any indication of what steps he proposes to take
in this regard, and whether he is J.vrepared to come forward with a Bill
to constitute a Contingency Fund in this session or even next year.
Looking at the financial statement—as I have already stated, I consider
this a patently deficit Budget—and the remissions that it provides and the
benefits that it provides to certain classes of persons or to certain assessees,
I think there will be very little left in the Budget this year for any Con-
tingency Fund which is contemplated in the Constitution. Therefore, I
hope that the hon. the Finance Minister, in the course of his reply, will
give some explanation.........

Mr. Deputy-Speaker: I would remind the hon. Member that he is
touching on points which might have been relevant during the general
discussion. After the Bill has been referred to a Select Committee and
after it has come back from the Select Committee, I think the scope of the
discussion is considerably narrowed down. What happened in the Select
Committee or what ought to have happened there can alone form the basis
of discussion.

Shri Biswanath Das: What I have said is within my limits.

Mr. Deputy-Speaker: I do not think any reference to the Contingency
Fund will be relevant at this stage. :

Shri Biswanath Das: I will not pursue this. The other question that I
want to have some information about is with regard to a Vote of Credit.
I do not know whether I am within limits here, but I should like to know
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the reasons why he has not taken a Vote of Credit, whether it is for this
zear or for the coming year. I must frankly confess that I am not satis-

ed with the scope that is being afforded to Parliament for discussion on
the Finance Bill. I think the right, the unfettered right of hon. Members
of this House to discuss thread bare the various aspects of the Finance
Bill and the actions of the Ministries concerned cannot be questioned and
I think I have a right to demand from him an explanation as to whether
hie is going to accept the procedure that has been laid down in the Cons-
titution.

Mr. Deputy-Speaker: I am afraid the hon. Member is going beyond the
scope of the discussion. The Select Committee has submitted its report to
the House. This may be relevant at the time of the consideration of the
motion for reference to Select Committee. After the reference to a Select
Committee, these suggestions do not seem to be relevant. The President of
the Legislative Assembly remarked on a prior occasion:

“The history of the measure was in order on the motion to refer this Bill to
a Select Committee. The Bill has come back from the Select Committee, the
House has endorsed the principles of it, and the matter now in issue is whether the

Report of the Select Committee be considered and matters arising out of that. All
this past history may be very interesting, but it is entirely irrelevant.”

And so these things are irrelevant at this stage.

Shri Joachim Alva (Bombay): Am I right in understanding you as
saying—not now but previously—that what happened in the Select Com-
mittee or should have happened in the Committee can be discussed?

Mr. Deputy-Speaker: The scope of the discussion after the Select Com-
mittee has submitted its report to the House is that the changes made in
the Select Committee are open to comments. It is open to any Member
to say that such and such changes must have been effected. Such things
are relevant. The hon. Member, Shri Biswanath Das, has already taken so
many minutes on Contingency Fund and other things. The hon. Speaker
has already ruled that each Member will be allowed only 15 minutes.

Shri Biswanath Das: I will confine myself to 15 minutes. 1 shall not
take even 16 minutes.

Since time is short, I shall confine myself only to clause 9 of the Bill,
that is about the question of salt, a question which is near and dear to my
heart. The Government of India decided, I think, in its Budget for
1946-47 or 1947-48 that they would do away with the salt duty once and for
all. This announcement was made on the floor of this Legislature. The
then Finance Member to give effect to this intention introduced a Bill for
making amendments to the Salt Tax Act. Unfortunately the Central
Legislature was dissolved, and the Constitutent Assembly was regarded
as the Legislature of the Union. Sir, under the circumstances, the Bill
lapsed, and unfortunately Government has so far taken no action to in-
troduce a Bill to amend the Salt Tax Act, in the form in which it was in-
tended to be introduced, with the result that the so-called abolition of the
salt duty has been an annual fair.

Shri Sidhva: That is not correct.

Shri Biswanath Das: I know that as a Member of the Salt Committee,
he will support the Salt cess, but that does not matter. Whatever it is,
this annua% fair has resulted in one thing‘,1 viz,, a huge army of officials is
being maintained in the Salt Factories, who are the least useful to the salt
industry and are not at all necessary even from the point of view of the
Government, with the result that they have been a source of annoyance. a
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source of obstacle and a source of corruption and blackmarketing in the
galt factories. This is not a small sum. I learn from my hon. friend Shri
Jagannath Mishra, whom I consider as an expert on all questions relating
to salt, that the amount that is being realised ge way of a cess of two annas
in the Rupee or on every maund of salt manufactured, comes to a crore of
rupees. This is being paid by the manufacturers to feed fat this unwant~
ed army of officials that is beimg kept on for no purpose. Previously, these
-officers were utilised for collection of the salt duty. Now, you have
-abolished that duty. What is your resgonsibility? {’our responsibility is
nothing, except that it is the undoubted responsibility of the Central and
Provincial legislatures to teach the salt manufacturers improved methods
of manufacturing salt or to help the manufacturers to manufacture salt on
-co-operative lines. What is this unwanted army of officials doing? I
would appeal to my hon. friend Mr. Sidhva to go in person to these areas
-and see for himself as a sample of what these officials are doing.

We have, in the salt areas, three sets of people engaged in the manufac-
ture of salt: three sets, in the sense of monopolists who are capitalists akin
to the Zamindars. These people are there. It was first the intention of
the Government of India to do away with the duty and to take up salt as
the first national industry of India. That idea seems to have been given
up. I have a right to know from Government whether they are at present
going to take up the manufacture of salt as a national industry, with a
view to develop its allied industries, or they are going to help these mono-
polists. Having kept up these monopolists intact, the Provincial Govern-
ments are making small efforts to start co-operatives. How can these co-
.operatives be started? You have got the private manufacturers in terms
of the Gandhi-Irwin pact who are manufacturing without paying any cess.
They owe no allegiance to you. They can manufacture salt and can carry
this salt to the neighbouring markets without being hampered. These are
small cottiers. Then, you have got the second class of persons, mono-
polists who hold the field. They have got all the advantages; they have
got the best salt areas. They are being helped by this unwanted army of
officials, who are at their disposal, in black-marketing and getting a slice
out of it. Then, you have got the co-operatives, which are few and far
between. They have got very little help either from the Centre or from
the Provinces. They have to face the irksome obstacles and actions of
these officers. In terms of the Salt Act, these officials have got very
heavy responsibilities. I do not know what responsibilities they have now,
‘They have absolutely no work. They have power to create abundant mis-
chief and the Act gives them all sorts of powers to create mischief and
pin-pricks to the salt manufacturers. If you are anxious to establish a net-
work of co-operative societies working in the salt area, if it is your desire
to see that the salt manufacturing industry is carried on with the help
-of cooperatives, on a co-operative basis as against the monopolists that you
are having now with a view not only to introduce improved methods of
production, but to develop it into a full-fledged industry capable of
meeting all the requirements of India, you should change your course
.of action. You have to mend your ways and means. Therefore, through
you, I appeal to hon. Members of this House, especially to the Ministry
to decide and take up the necessary action in this regard, without an
further delay. The first thing to do in this connection is to do away wi
this unwanted army of officials.

The House then adjourned for Lunch til Half Past Two of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock.
[Me. Sprax®Rr in the Chair].

Shri Sidhva: We have been discussing the Butlget, the finances of the
-QGovernment, the administration and the various policies in the last three
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weeks and we have surveyed the situation very widely. I will not there-
fore take much time of the House except to refer to one point which
during the discussion in the morning my friend Mr. Das has raised. That.
is about clause 9 of the Bill relating to salt.

My hon. friend stated that the salt duty was abolished in the year 1947,
but despite that Government are levying today a kind of cess. I might
inform my hon. friend that the duty which was levied by the Government
then was at the rate of Rs. 1-9-0 per maund and I would request him to-
bear in mind that it brought a revenue to the State to the tune of Rs. 10
crores. This two anna cess is not a measure of revenue. After the aboli-
tion of the salt duty this two anna cess is levied for the purpose of im-
provement of the quality of salt and for the purpose of expansion of the
salt works. From this cess Government derived in 1948 Rs. 57,44,000 only
and not Rs. 1 crore as my friend stated. The cost of establishment of the
entire salt administration is Rs. 48,22,000. There 1is a surplus of Rs. 9
lakhs which is kept for research on salt works. I therefore want to remove
the impression that this cess has something to do with the duty. But
despite this fact this subject is being discussed by our Salt Advisory Com-
mittee and there are different opinions on this matter. Some feel as my
friend Mr. Das does, that the cess should be abolished. Before I had gone -
into the matter I myself was thinking as to why the cess was levied. But
when I studied this question I felt that if a Salt Department has to be
maintained then this cess is very necessary. And if the Salt Department
is to be abolished entirely, let me tell you, Sir, and the House that we shall
be manufacturing salt of a qualily which will be in many cases
detrimental to the interests of the health of the people of this
country, because all salt manufactured in the natural course is not fit for
human consumption. There is a certain kind of chemical, namely, sodium
chloride which experts have stated should be contained to a minimum
extent of 94 per cent in salt. We have got laboratories for this purﬁose.
If Government abolish the Salt Department it would mean that they have
to abolish these laboratories also. There is salt manufactured in South
India and other places which contains less than 90 per cent of sodium
chloride which the experts have stated is very harmful. It is unfit for
human consumption. For this reason the Salt Department cannot be
abolished. I would personally wish that it should be abolished if it were
possible, because on the surface it looks when the duty has been abolished
why should the Salt Department continue. But when we go into the
necessity of keeping the Salt Department, we are confronted with the

int that I mentioned just now which makes it necessary for keeping the

partment.

Then my hon. friend also referred to the Watch and Ward that was.
maintained during the existence of the Excise Department. This Excise
Department was under the control of the Central Board of Revenue pre-
viously and now after the abolition of the salt duty it has come
under the Industry and Supply Ministry. It is true that watch and ward
is maintained now. But it is not to the same extent as it was during the
period when the duty was in force. Some watch and ward is still main-
tained for the purpose of guiding in the manufacture of salt, at the request
of the salt manufacturers. But this point also our Committee is con-
sidering in regard to this watch and ward, with which the Government
have nothing to do, that if the salt manufacturers feel that thev are not
wanted they should be abolished and to that extent they should get the
relief. So, I may assure my friend that this point is already receiving the
attention of the Committee. But it is a very minor point. The cess is
levied at the rate of two annas per maund from the private manufacturers
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and at the rate of three annas six pies from Government. My friend also
raised the question of monopoly. We all know that we have got three big
salt works. Government have got one of the biggest at Sambhar Lake. The
second is at Kharagoda. The third is at Dharsana. These are the three
salt works. And from the 1st of Aﬁril the Government are taking control
of all the salt works in Cutch and Kathiawar. In Kathiawar there is very
wide scope. It is to such an extent that not only shall we be self-sufficient
if we pay a little more attention but we shall be able to export very large
quantities outside for which there is a great demand just now from Japan.
Despite the present position Government have issued licences for exports
to Japan and some quantities have gone. Some are waiting as the quality
is not commensurate with the requirements in Japan. I want to tell the
House that if we had not maintained and kept up our quality there would
not have been any demand for our salt from outside countries. And if we
abolish the laboratories and have no analysing to bring it to the quality
required and leave it to be manufactured without such analysis, there
would not be any demand from foreign countries. That also is one of the
factors to be borne in mind. My friend says “abolish this cess of two
annas”. And give relief to whom, may I know? Two annas a maund
means half a pie per Ib. Who is going to get that relief? Nobody is going
to give that half a pie to the consumer. If even this benefit went to the
consumers I would be the first person to support that. But this half a pie
will be taken away by the manufacturer and the middleman. We are
maintaining the Department for the good of the country. As such, if we
come to the conclusion that the Salt Department is to be maintained, then
my hon. friend Dr. Matthai has to provide Rs. 48 lakhs for maintaining
this Department. In that case we have no objection to the cess being
abolished. But I really feel that it is perfectly correct to levy two annas
r maund which is not in any way a burden on the consumer. If my
?:iend talks of the consumer I have shown that it comes to half a pie per
1b and you are not going to benefit the consumer by taking it away
because the manufacturer and the middleman will be benefited thereby.

Dr. Deshmukh (Madhya Pradesh): The levy is ‘at the rate of four annas.

Shri Sidhva: It is at the rate of three annas six pies in government fac-
tories and at the rate of two annas on private manufacture. That is the
rate at which the cess is levied. I have taken an average ¢f three annas
between two annas and three annas six pies. That is for 82 lbs. and
therefore it works out to less than half a pie per lb. My point is this.
Although this matter is under consideration of the Salt Advisory Com-
mittee, personally I feel—and our Committee also feel—that it would not
be in the interests of the Department to abolish this cess. Despite this,
the matter is under consideration of the Committee and if the Committee
feel that it should go, I can assure my friend that it will go. But I am
only expressing my own view-point. Whatever is the maforit decision
of the Committee, certainly it will be accepted. As I said, am only
mentioning my own personal view after having gone into this matter.

Shri Jagannath Mishra (Orissa): May I know if besides this cess of two
annas per maund, the annual repair and the maintenance of the staff quar-
ters and also the cost of construction of such buildings, medical aid to the
staff and supply of drinking water and all other things are also the liabili-
ties of the licensee?

Shri Sidhva: The entire departmental cost is Rs. 48,26,000. That in-
cludes everything—the staff, the relief to them etc. I might tell you that
in the government salt works there are dispensaries, schools and all facili-
ties provided for the agarias. 1 might also tell the House that at Dhar-
sana and Kharagoda where salt is manufactured by the agarias, that is
the peasants, they have got their own credit societies. I have given them
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the greatest impetus. They are manufacturing, they are selling, they
have got a society, they have got their salesmen, and they are conducting
everything from top to bottom by themselves. We must really give credit
that Government is maintaining this sort of an arrangement instead of
giving monopolies. Of course, there is a monopoly in the Sambhar Lake
area given to a particular class of people. We are looking into it. But
turethm trtro factories are actually maintained by these agarias who manufac-
salt.

Then coming to monopolies to which also my friend referred, that
question is also receiving the consideration of the Committee. I do agree:
with my friend Mr. Das that in certain aspects of private manufacture
there are mono%])llies. Those monopolies d been created by the State
Governments. e State Governments have actually got a system where-
by a licence to manufacture can be granted but the salt is despatched to
the nominees of the State Government. This has created a great deal of
heart-burning. Apart from that arrangement, the supply of bags in some
areas is also controlled by the Salt Department. I have asked the Com-
mittee why we should take all this responsibility on our shoulders; we are
to look after the proper manufacture of good quality salt and expansion of
production. We have come into existence only in the past four months
and I can assure the House that we are taking the greatest pains. In this
matter of bagging, my personal view is that the bagging system should be
kept free; let those who want to supply the bags suple them. Actually,
there has been such an amount of discontent and the Administration was
maligned that officials were concerned in supplying these bags and all
sorts of charges were levelled. Therefore, we have come to the conclu-
sion—at least I personally have come to the conclusion—that the sup&ly
of bags by the State should b¢ immediately stopped. I am sure when this
matter comes up before the Advisory Committee, they will endorse this
view.

As regards the other system of the State Government’s nominees, we
have called a meeting of the Committee on the 9th April for this purpose.
Personally, I feel that this system should be abolished and licences should
be granted to those who know the business and who could expand produc-
tion of the proper quality of salt. '

These are the points that I really wanted to draw your attention to
because there were two or three references to them both today and during
the Budget discussion. I wanted to remove the impression that the cess
is levied for the purpose of revenue—there is nothing of the kind. I shall
close my remarks with the Committee’s decision on this to further satisfy
the hon. Members as to what the Committee is doing. This subject was
considered by the Committee as far back as the 20th October, and we
have resolved:

“The Committee discussed the S.nestion of cess and the majority were of the
opinion that the existence of the Salt Department was necessary for regulating pro-
duction and co-ordinating the supply of salt to different areas as well as for giving
technical advice and assistance to the manufactures for general improvement of
the quality, and as such some form of revenue must be realised from salt produced
for the maintenance of the Department. The following suggestions were, how-
ever, made......... "

The suggestions were with regard to Watch and Ward. Then, salt is
used for chemical purposes and heavy chemicals people have applied to
us asking that they should be exempt from the cess. They consume large

quantities.

These are some of the points on which I wanted to remove any wr
impression. The cess is not a duty, nor is it a revenue. It is a cess whic|
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is required in the interests of the manufacture of the right quality of
salt. I do not want to take time on the other contentious points raised
regarding this motor business, but I only want to say one word, with your
permission, that the Committee was appointed by the Ministry of Industry
and Supply in the month of May 1949 to investigate this matter; they
have by a very large majority decided that there should not be any extra
levy of duty for this purpose. Only one Member has put in a dissenting
note and Government today are supporting that minority report by in-
creasing this duty which will adversely affect to a ve great extent the
living standard of the people for this reason that the freights and fares
will increase.

Shri Biswanath Das: Sir, may I just ask a question?

Mr. Speaker: Let other Members have an opportunity of discussing the
Bill. Whatever the hon. Member may have said, he may discuss it with
him later on. There are so many hon. Members who would like to give
their viewpoints, and I want to give chances to those who have not spoken
till now in this House.

Shri P. K. Ramiak (Madras): I rise to appeal to the Government and
to the hon. Finance Minister at this stage of discussion on the Finance
Bill, to provide more funds for the development of the backward areas,
now called the Scheduled Areas under the new Constitution, and for
ameliorative measures to benefit the inhabitants of those areas. These
areas have been dubbed backward by the former Government for various
reasons. Now it should be the duty of our Government to bring out a plan
for the speedy development of these areas in order to bring them on a par
with the rest of the country. Unless the Centre provides large sums of
money for this purpose, the States by themselves cannot undertake the
sole resEonsibility of carrying out this development; the States cannot
undertake the financial burden all by themselves. The initiative, I think,
should come from this Government, unless they hesitate to undertake big
schemes for the speedy development of these areas.

Before I resume my seat, I take this opportunity of apKealing to the
Planning Commission also to keep in mind these areas which have been
kept backward and undeveloped by the former Government. It is the
duty of the Planning Commission to formulate a comprehensive scheme
to develop these areas as part of the nation-building programme.

With these few words, I support the Finance Bill.

Sardar Sochet Singh (P.E.P.S.U.): My complaint against the perform-
ance of the Finance Minister is from a different anfle and standpoint. It
is that at no stage has any note been taken of the large volume of legiti-
mate and well-grounded criticism that has been voiced I:Y a large number
of hon. Members of this House. The Bill has gone to and come back from
the Select Committee, but the main difficulty and complaint persist. The
urban bias of the Budget has been still more confirmed. The rural sec-
tions, particularly the agriculturists and kisans, are confirmed in their
belief that they can expect only a step-motherly treatment. -

Sir, ours is a Union—a Union of States, a Union of people, a Union of
interests and sections,—and any Governmental dispensation that does not
do evenhanded justice to all sections of the people is sure to be received
with regret and dismay. We have to see whether our Union is being
strengthened or weakened by social injustice and discrimination. The
practical starvation and retardation of irrigation schemes like the Bhakra,
Damodar Valley and Hirakud are positively delaying the improvement in
our rural and agricultural economy. Besides the possible cleavage among
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urban and rural sections, which is likely to be fanned into flames by ill-
wishers of the State, we have to guard against all those acts and gestures
which may go against the security and health of our Union,

May I ask the hon. the Finance Minister whether he really expects to
benefit the industries by starving all avenues of production of raw
materials. May I know how the textile mills will work without cotton,
the jute mills without jute, and the sugar factories without sugarcane?

One is constrained to remark that the jeep of the hon. the Finance
Minister is going on a wrong track. It is the use of a wrong track that
has made the jeep, which according to the speedometer records the
running for only 31 months, looks as if it were ten years old. I am one
of those who are convinced that an owner-driven jeep should have
presented a better condition.

Now, I come to another point which does not deal directly with finance
but with the administration, which finance feeds. Our greatest pride in
this country is the process of integration, and we look askance at any
sign of a policy that may have the semblance of leading to disintegration.
Our political integration is perfect and ideal. The territorial integration
is also rational and scientific except in a few cases where I hope the posi-
tion will be rectified as soon as the considerations that are valid today
(like communalism and other things) will not be valid any longer. The
step that is going to be taken for the integration of the Army is a desi-
rable one. But there is one point in the coming integration of the Army
which may cause some amount of hardship and injustice. The Indian
States Forces did not have British or Non-Indian officers and with the
quitting of the Britishers there has been no accelerated promotion in the
Indian States Forces. The Selection Boards which have to judge and test
the efficiency and fitness of the officers of the Indian States Forces are
to be composed of very young officers who have put in between 15 and 20
years of service, while the officers who have to appear before these Selec-
tion Boards are some of them war veterans. There are Majors with 25
i:ears service and Colonels with 30 years service in the Indian States

orees. It is but human nature that when these young officers examine
these old veterans they would.be guided by their own personal interest
namely that if they taﬂe on these old people their own seniority would be
affected. It is but human nature. So they would think twice before re-
commending them for selection. The result would be that there was a
danger that our Army after integration might lose a good deal of talent,
experience and many good points. Therefore, my humble suggestion is
that retired officers of the Indian Army and the States Forces should
constitute the Selection Boards, so that they would be above personal bias
and would do evenhanded justice to those officers of the Indian States
Forces who have to be integrated into the Indian Army.

Another point which is to a certain extent weakening our Union is pro-
vincialism and favourtism which is manifest even in the Central Govern-
ment under the very nose of this House. If the official language of a
Minister’s office were to be his provincial language, one could understand
that he would like to pick and choose officers from his own province, but
English at present and Hindi in future being the official language of this
country, I do not understand why a Bengali Minister should have a
majority of Bengalis and a Sindhi Minister a majority of Sindhis and so
on and so forth in his Ministerial staff.

Dr. Deshmukh: Except Maharashtriyans.
Prof. Ranga: Maharashtriyans also.
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Sardar Sochet Singh: This is a thing which we are seeing daily. The
complaint is general and universal and anybody who runs through Delhi
will see that such a state of affairs exists. I would request the President,
the Leader of the House—the Prime Minister—and the Deputy Prime
Minister to check up on these posts in the various Ministries and remove
this provincialism and favouritism. Next to communalism, this is an-
other fell disease which is eating into the vitals of our body politic.

Shri Tyagi (Uttar Pradesh): But you have forgotten the Sikh Minister.

Sardar Sochet Singh: There is no love lost between him and the
Punjabis and Sikhs.

Another point to which I wish to refer is this. During the last war, a
large number of persons in services volunteered for war service. At that
time, they were given a definite assurance that their service in the Army
would not in any way operate against their promotion. But it is common
ground that those people who oftfered their services during the war have
been superseded and persons junior to them are above them while they are
still junior. There is a good deal of discontent, cParticulau'ly in the Rail-
ways, where a number of Medical Officers joined war service and their
juniors have been promoted during their absence. Many a file is tossed from
one office to another but no redress is forthcoming. This is a point which
should be gone into immediately before we can have a healthy and strong
Union that is not afflicted by any unhealthy or anti-national canker.

With these few words, I support the Finance Bill and request the hon.
the Finance Minister to be more liberal in future to rural economy,
because ultimately the prosperity and strength of a nation depends upon
the condition of its peasantry.

Shri T. N. Singh (Uttar Pradesh): I have been listening very carefully
and attentively to the speeches delivered during the various stages of the
Budget. At this the last stage of the Budget, it is but proper that we
should confine ourselves to the principal taxation proposals. The Select
Committee has done a fairly good job in improving upon the original pro-
posals and the fact that they have accepted some of the suggestions made
in the House shows a very good spirit of accommodation. In spite of all
this, I feel that the amendments to this question of duty on motor vehicles

and parts has not come up to our expectations. I must frankly
3 M. admit that there is in our minds a certain amount of hesitation

in lending our support to an industry which has not even begun
functioning. It is an open secret that what we call motor industry in this
country constitutes just one or two factories for assembling parts of
motor vehicles imported from foreign countries. They are not fully manu-
facturing concerns yet I find that completely assembled vehicles are
charged a much lower duty, while their parts and components are charged
a higher rate. The duty on a motor lorry, if it is imported completely
assembled, is 30 per cent. Now, if it comes incompletely assembled,
then the duty goes up to 60 per cent. I have a suspicion, that
those who are assembling these vehicles do not need the parts for a year
and for that reason it is immaterial what duty is levied on them.

Sir, in Uttar Pradesh we have got a well-developed motor transport
system run by Government. Now, there are thousands of buses running.
To maintain them in a running condition our own State Government wi
be put to a very heavy expenditure and the actual burden of this taxation
will ultimately fall on the user of these vehicles. It may suit the Central
Government’s finances to impose this duty. But speaking from the point
of view of the Provincial Governments which have started these services
and also of the poor and the middle-classes, the revised duty would only
stifle these services? Thus you are trying to hit those infant services
which the Provincial Government have started.
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Secondly, as regards the industry itself, I said in the very beginning this
industry has not yet begun to function. There are hardly one or two
factories which have started. The General Motors whic assembles
American cars will now be out of business because we cannot afford to get
these vehicles from the dollar area. There are one or two firms which as-
semble British cars. But they too are not manufacturing the parts on
which a heavy duty of 90 per cent. has been placed. It is probably the
intention of Government to encourage this factory, because next to iron,
coal and textiles this is a key industry which wants State encouragement.
B{ all means, do give them all encouragement. But not at the expense
of the larger interests of the country. It is, perhaps, possible that these
firms have got plenty of stocks of these spares, and therefore there is no
necessity of importing them for some time to come. If that is not so, the
motor transport industry will be affected in the sense that prices will go-
up and consequently the number of buyers will go down, which is not
good for any business. For all these reasons, I hope Government will re-
consider their decision and try to modify it.

There is another small point that I want to refer to. In regard to the
exise duty on jute, I find that in the old schedule there is mention of
‘cuttings’ which has been altogether omitted in the amended schedule.
This is a small point and as I am not quite conversant with the mysteries
of these schedules. I do not wish to lay any emphasis. But all the same
1 hope it will be looked into.

Now, I come to the general question of taxation. I am not a professor
or ex-professor of Economics like my hon. friend the Finance Minister,
nor do I claim much knowledge of that subject. But there are certain

ints in connection with revision of taxation which come before every

inance Minister. In the first place, he has to see while adjusting and
revising taxes, whether there is need for eliminating any anomalies that
may be existing or that may have arisen due to changed phases of econo-
mic life. Then he has to see that the incidence of taxation is such that the
people of different categories are able to bear it.

In advanced countries like U. K. the system of taxation is used
with a view to corecting defects in distribution. At least there is
an effort to levy taxes in such a way that accumulation of money
or wealth in a particular class of people may be checked to the
extent possible. he Finance Minister is in a better position to
know the possibilities of its application to our country. As the
Finance Minister rightly pointed out, the taxation in our country
is on a much higher level than the economy of the country can stand. I
perfectly agree with that statement. He also says that the present level
of taxation is not disinflationary, but positively inflationary. I agree with
that too. But there is a limit to which you can encourage production, or
control inflation by methods of taxation. After all production is a
process in which two factors are involved—the human element and the
raw material. It is the will of the people to work that is more important
than any adjustment of taxes. Somehow or other the Finance Minister’s
speech has raised hopes in certain quarters that this Budget with its modi-
fications and reduction in burdens on certain income groups will lead to
better production in our country. I think that is depending too much
on this taxation machinery. Then, about this inflation also, you can take
it from me that if money which is either collected by the Government or
left with the people to be utilised in spending, is allowed to be spent, you
cannot fight inflation, Inflation can be fought only if the total currency in
circulation is reduced or if there is a correspondingly greater incrkase in
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production. I beg to differ from you that the modified taxation measures
will materially help in fighting the inflationary trend in the country. I
feel, Sir, that we have to revise the whole thing on a different basis. I am
glad that the hon. the Finance Minister had that in mind when he said
tnat a Committee is sitting to assess our national income and its distribu-
tion. In England, during the war period, a system was introduced by
which it became necessary to assess the nation’s income individual-wise
and its expenditure before budgeting and it was found that, after provid-
ing for the necessary national expenditure, there was a balance on the
income side which the Government had the right to tax. I hope I am
correct in interpreting what was done there. But here we cannot even
get a correct estimate of this. With our inadequate statistical organisa-
tion we cannot do this.

However, for the present, with a view to fighting inflation and en-
couraging industrial production, it will not be amiss if I make a few sug-
gestions. I think it is necessary for checking inflation to withdraw a certain
amount of money from circulation. We can do this by extending the
system of compulsory provident fund to non-Government employees also.
We are now exempting from the payment of income-tax people fetting
up to Rs. 300 per mensem. The result of this will be that you will leave
with those people 9 pies more on every rupee that they will have. This
sum could easily be contributed by them towards a compulsory provident
fund for their own good as well.

As regards agriculture I have a suggestion to make and that is that on
the lines of the war risk insurance, you should introduce a system of in-
surance to which people with more than 25 acres could contribute as a
sort of crop insurance or pest insurance. If we could collect money from
the agriculturists on this account, that amount would be available for in-
creasing production and circulation of money could to that extent be re-
duced. I think this may be done. I had one or two more suggestions to
make. But as my time limit is over I resume my seat.

ot A W qWATE qWAfg AgEg, e @ N wria fae
(Finance Bill) T 1% & sya@x faar § saw fod & sawr waw g1
a9 HAr wERm 7 wrkaew faw gwTR gwwr Aw feqr €, & oA gRw
W@ w1 AT, A9 AA FT @ qUEAT F T Y € qwA fF I
fra aeg THT 99 FOT FT FHT HTQ gU GG ® WG T HY
sfea #TF gT AT q@ 7T B qw w7 oA

o & s fare oar a9 (Budget) AF1 ®1 fAem T & an{i<-
ar g% fawrT SRar § A s Agw war g aY dw | amn g fn e
& far W fred @) ow AT @ golgfagt W, wfoe WY gfeerd
& o€ &, qud AT feamY awr wagd W gfr afr agek Y €
ag @ ST F1 fraw wer aran & fe gw o grf @R & sl qEl W
TN QAT | 4§ SAN A X QA< Iwigew 2ar § Fored i W
qenafaat w ghrar 9t & | 9g® At 9 SR WY sAwwH &% (income
tax) # Mg ok §ag v00 oag #q% & § | oxg FA¥
7 82 ¥ IR A @k § e wsgw Ao & sy awr wfe S
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[ s T

A AT & Afawr , o9AT A9 I # 99 7 30 e 7g fFA
adt frov war fe foaw gFwesw 39§ (income-tax payers), €W, 37
¥ R Y faw saifes @N quT @gT Aty @ g, feem o Agr
A E 9% awa w7 w0 A At A g

af W R A YAew dvw & fawg & O faw (Bill) < €
I TES AN FW T A AW & AT AW FIJ gT IRiA F
& 5 Taswiv Y T (Rate) Wraay & X W §#v §, ¥
IR T & o=y SN W Evw A Afy w1 sreuma w7 7 w0 v A
fom &1 fgr T R @ S Hfd, fged o TR
{Agricultural income-tax) 7 FITT T SATAT AT & AR qG I=T
(Centre) ¥ ETFALHY qgT W) 9 X fa3M™T A1 @ &, AT THWHT
T @ | T AT B F@Y U AE AT & FH ST K TEAT qG
FATAT AgT AT AR T HET AT Ag 900 FAfEATEIT fg wfE
(Undivided Hindu family) TR &1 | & & Twa1 s & frash
Afe Ot & IEW agy @@U WA § N H A g TWIAT E |
& ¥ fawg 9T F™fa® (honourable) W WETW ¥ YW F&T ff a5
W 9 A & fE gt R gt Y dam A a0 | fRa e
AR g Ex A Afg w1 f foa weT faed e W A S R
Hrfa w1 amser 7@ 1 3R 9 A Seg TwE wOT T A g & af
TEH FET AT ThE T 9

o AN wew d oF fagwe ofrew & #ify a9 § a8 e
g % ¥=g s A fas @@ w0 & 1l i e ag ata @
&, W % TG A (Finance) T2 Y q¥ar § | Iawrdw & srfy
fearg fomm & o FAOT AAET wTe N w0 At g, fER T X
LB A FA RN € F ) XA @ T ¥ IT AW A g2 A
g g aad § ¥ S g9d Y R w agrEAr &1, Sfww
7 orgm § foq@d Swr qwear wff i @ Y a@ d fw
wTrad § qET T A agsar X gu i e gIm A § R
g fadet & & &1 qzar 1 WA @ g v A Wy fomd
WH o T & qwaEr AR ¥ qar Al Y s T
AT AT g WL (OATT NS TEX KT FT9 TEY HYT A7 qHAT §
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T W gt g R S 3§ afene arel § arser araew T
g y9ar IF SI¢ Freaw w@ A §

AT qgi WiEX IHATT (Motor-taxation) I & wAT F 1 Uw
e ¥ fgr g & ot Wiex daw fazar war € At GiweRe
7 &7 (Agricultural Sales Tax) I&5T4 & &Tor M wwufaay
{Motor-Companies) X ¥ fazrr a1 & fomsr swm aga o
qEm | ThE | few g9 AT 9T T SN AT ME TW (Trucks)
FIE 95 W § T R Afw wfarg Qi 1 Lo F@< a= & ThEy
qT qT |

%9 § qeew femade (Postal Department) #t #ify & aww
#FHgm g1 oew feardde F o ot w1 g A A @) afx
qez  #T€ (post-card) ® ITW AT FH ¥ A ¥ < fewr ww A
IF TOq AT FHR FHT &7 A1 Qo) fd S e aY g
Fga & f& vad aga sfEri M | oA sk sEmfadt W e
fooelt g @@ @ g9 @ wfear A N dfew TSI FE J| A
ag #fsarg s o & WA D WEwW Par d fr fom ag e W
Ae Fasy N ad * for N T NE gt gz four wmar g A
q@ Taat = fogm A [|W ¥ foF ag wiw g7 ¥ - ¥fww
W B wa fomgm @O § maw sfat ¥ sexefaal #
afe gz AT A & A AT WE A gy FAT I F gT T A E
AR FF 7@ AN FQ & | TAN AT FI A AT AN FWQ §

Mr. Speaker: Onec minute more.

= W o fme o Afd 1 g e A

fao wFT : ag aY 3w ara & Bfew qEdd & o 7w T o

A AN TH ST A A T G IGEN ¥ QT swm fE
n‘&ﬁ%f‘a‘qﬁmq@wrmwa,ﬂwwalmmﬁw
FAT F @Y oy FAT 797 N g ¥ Q ey ok vt v w7 v
& fou om 9 1 ot gz A D1 F IO¥ 7@ wFW fE o aqAd &
Z:@l F HIZHAT AL FL | I geF wdfeg @ W & 1 afy Fw A
AT I HAZSAT HGT A ITH FHIT § AN SATR IS IEA W
TN syifgd @) @R 4 gw AT g A AR T R HAW
HeqT A @ FY gAY AT qeqy § A AT A AW s
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Shri Jnani Ram (Bihar): Sir, I thank you for giving this opportunity
to me to speak on the Finance Bill. At the very outset I cannot but
express my admiration for the humour and tactfulness, though certainly
not for his general financial policy, with which the hon. Minister of
Finance has piloted the Finance Bill brought before the House earlier
by himself and also for the way he has managed to get all his demands
passed by delighting the hon. Members’ minds out of sheer humour.

A close study, a calm consideration and a careful analysis of the
Finance Bill ané' the Budget proposals taken together reveal to me the
existence of two distinct parts therein. Whereas more concessions have
been conceded to the capitalists, deliberately or otherwise, harm has been
done to the interests o}) the peasants and the labouring classes. It is
perhaps because in this world one’s advancement is possible only at the
expense of the other. Such indeed has been a way with the world from
times immemorial. I may cite here some instances where relief has
been given to the rich and to the capitalists. Firstly a concession amount-
ing to as much as fifteen crores of rupees has been given to them by way
of Income-tax. The hope underlying the idea of conceding this conces-
sion appears to be that the middle-class businessmen and the richer sec-
tions of our people who are generally the mainstay of any democratic set-
up, will cast their votes in favour of the present Government at some
future date. No regard has, however, been paid to the fact that it is the
businessmen and people of urban areas who constitute the bulk of Income-
tax payers. The votes of ‘kisans’ living in the countryside have, there-
fore, been ignored completely.

The hon. Minister of Finance, while speaking freviously on the Bill
regarding Income-tax and later on the Budget itself, made an observation
that the rate of Income-tax in India is very low as compgred to other
countries. He has however taken no pains to study the line of policy
which our states have taken in this behalf. Take the case of Bihar. The
Agricultural income-tax there starts from Rs. 3,000/- upwards while here
in Centre, it is being levied on incomes more than Rs. 7,200/-. What will
be the effects thereof? Because of this vast anomaly, none will invest
money specially in agriculture. There the levy starts from Rs. 3,000/-
while here the undivided Hindu families with incomes over Rs. 7,200/-
only will be subjected to such a tax. There is, as we know well, a com-
plete risk involved in investments in agriculture. I will emphasjse upon
the hon. Minister to note this vast anomaly between tax-rates at the
Centre and those in the states and also the general policy of the States in
this respect so that a uniformity of basis may be obtained inasmuch as the
general Taxation-policy is concerned. I may, again, warn you that the
burden of this concession of 14 to 15 crores of rupees will ultimately have
to be borne by the poor.

The hon. Minister of Finance, like a clever mathematician, has been
able to show that the Centre will suffer on this score really a deficit, of
seven crores of rupees only. It is, however, contrary to the facts. Such a
step will have its repercussions on the States’ Finances as well. Recently
a reduction amounting to Rs. 1,43,00,000 has been effected on the demands
of the Department of Agriculture of Uttar Pradesh whereas in the case
of Bihar it has been as much as Rs. 26,00,000/-. The Government’s hopes
in conceding such concession have been that those people will help the
Government ﬂnanciallil by bringing more and more of money in Govern-
ment treasuries. But I may warn them that such hopes may not materia-
lize. It is, indeed, a painful matter to note that Government treasuries
should continue to be empty in spite of so much inflation of currency in
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this country, in consequence of which we become forced to borrow from
other countries. To provide a common-place example, the act of a person
who feels compelled to seek outside financial aid because he cannot get
money from his own wife and son who have enough of that is sure to be
considered as the act of an unwise person. If anything this only indicates
that the relations between the family-members are none too pleasant and
that the rest of them have no confidence in the person concerned.

Further, motor-taxation has now been enhanced here. In a way Bihar
also levies some sort of a similar taxation. A tax has been levied on the
motor-companies there to meet the deficit caused by the abolition of
Agricultural Sales-Tax. This will have a very much adverse effect on
the poor who will have to pay more money and consequently their diffi-
culty to avail the facilities in resgect of journey by motor-buses, trucks
etc. will increase. The ultimate burden, therefore, will have to be borne
by the poor again.

Now I wish to say something about the line of policy adopted by the
Ministry of Communications. ere t0o, you are not conceding any con-
cession to the poor. If the price of post-card is reduced from three to two-
pice, both the rich and the poor will stand to benefit. You, however, main-
tain that it is indeed very difficult to agree to that proposal. It is a strange
phenomenon that you do not feel any such difficulty while giving con-
cessions to the rich and big business but there comes in your way every-
time a difficulty when a plea for relief to the poor is made. It gives the
impression that excuses are rather found to counteract all such pleas for
relief to the poor just in the way a wolf seeks some sort of pretext to
justify his devouring of a lamb. You do not mind the least to give
straightaway concessions to the tune of 15 crores of rupees to the rich
and middle-class businessmen, but at no time you think of doing any
good to the poor as well.

Mr. Speaker: One minute more.

Shri Jnani Ram: Five minutes more may be given to me as I have
never spoken before.

Mr. Speaker: That is all right but others have also to be given an oppor-
tunity.

Shri Jnani Ram: In conclusion, I will stress only this much upon the
hon. Minister of Finance as to reduce the price of post-card by one pice
and bring it to two pice only. People may complain that, whereas huge
concessions totalling almost 15 crores of rupees have been conceded to
the rich. the hon. Minister has not agreed even to a one-pice relief to the
poor. I warn you against being so much unmindful of the difficulties or
sorrows of the poor. Theirs are much grief-stricken hearts at present. If
even now you continue to exhibit such indifference towards their sorrow-
ful tears, then complete woe betide us. None will be able to escape the
fate then, not even the Congress which at present happens to be so much
beloved an organisation of the people.

ot sfgr® : § g@wTEA~w frs  (Finance Bill) & g 2w
g fr oot fomae ol & arg o mfy § &g wdal & avg ol
TR fergeaTa & o wTe wix § A qgi e feer @ i e
(Cottage Industries) & | smor gAX 3@ & Fg Wi § A Shr vg @
£ fir 3w A Y o GErarc #Y wyTeR, FATET NAF quT FA | Hfew gy Iw
W [eEdY A) oxw AT wemafer (Co-operative) & atw yarer
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T g 3 T qoNufaal F A AW ¥ W@ § AR SAN g
FouM Msm T §qg 577 § ) I Ao wgar § &
a9 I forerlt W gEAe A AX dfFA A qF o A AW
1 § T ag 7@ A0 ¥ 9 70 fF @ S IR TP IA AT AR
feenga &7 ¥ | wq sm9 Taww &49 (Income Tax) & & ey fn
ATH T TER FeAA ZAEETD ¥ @q wW fRAT | WIOR O
frad saww d9q F wY ¥ gU & dfFT Ay R AW A fraw S
NS £ W@ &1 a8 *aT I g qrfeRdy (policy) #T Ao AG &
1T FgA § fs IawT GgaW TH F fog WU gE ¥ W@ § 1 W AT
HITHT ATq & A agT AU 19 § WX Y IW AT gEfa W L
T & ag g § o aaw € ATOwT A7 &ATE ToA A &Y IR AT
ag N feamas q19 ¥ @ & SO% 1% 98 FE AT [rar g T A
o AT SR Famaa ST AR T 9 I | F JTOR G5 FTAT A=A
£ & agi 9 gfear Semafes odem (Al India Co-operative
Exhibition) ¥o @t § agi T ¥ ag wraw ar & fF g W A
Famafea graredrer (Co-operative Societies) a1 Fraw grgegan( Cottage
Industries) & farat ac@Y #1 &1 fas ag srawas & 5 Sa= feoard
F AT | I IAXT TTE HIE AgL Y A7 AV qg ) g1 ¢ 6 o
Zrow & ag o § 99 1T Sy | A e qgt e} @A §v wiew
g fr o ga At ¥ w7 28 § 1 afy gy s=fa @ 9w 9 fEen
STA {1Y GAITTAT 7 I 2 § IART a® eqtA4 & QY WGE A
T ATHDT FT § agq A1 73 e | ST wwarw § 5w aww
AT ' g At st §

qT A9 2T F A wY AfTF | srad qeewrE (Post-card)
&1 du1 %7 faar § 1 Bfew gAent @AW (uniform scheme) &Y
@Y § 1| agH wgar & fr St (locally) &Y dar var rrT | F T
FRIEHmamF W d rad o @ fod & 1 2T & few @
fomar o €1 wavzT S onfee § 9E &1 Ay AT qvEwE foad
WY @ I agwid § w guar § o @ e § drewd
foad 1 & | o A avg ¥ wey ggaran a1 gAY fR T qgamany
St wrar IR W ogwAT &1 W9 q@ A ¥ I ohafad) ®
W agAT T & | X 7% A g R e IAa quAg w73 ¥ asno
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afs Tar v T TAE # GTh 3 A AF 97| AR A I
famaa adat & a1g £ A N qg T AT fegd O arfr qaw
®aT qg=ar | SfFT amaq #rga (condition) w @ § 5 Swe
(Locally) 2t 4& git <At #1q 9% ag faomgda & w3 &1 @
T g1

9T § ag FgAT AT g 5 w AT fTEAT F AW wEw
gewt (Match Cottage Industry) 1 g franga & § - &3, a8 39
gges # ara § | 3fFq o @ fF gw AW/ TR (tobacco)
qeaT, F1H AT § AT TAE N AT T & fF AT el
HTTHT FTH HIA § HW FoAT Aifawt Iq¥ 917 § | ¥fFa snw avag
#1 % F1E @19 NIaqa (protection) At fear & 1 smew W AW
%ty (Match Factories) &7 a¥% o feamaa &7 § Y & awwar §
fe qare gl § ag fRAT A € | A M A FH & AT g Sy
w1 & §q¥ ®FaT gIr AT Ar N Ffed, g 3T weHr § 1 dfww
AT GATR qUTH R/ AT ¥ BREYY § X aEE T ERANe
Wi aar g N aa &, 1f fanlz &, NE A & e £
=% (snuff) # fodt 7 5 feen & w@d1 qdme w=ar & 1 W
aew 1 feaqr snam A smar #Y T, w19 qgAar | dfEw gad
T A1qF 7 Y e A femr €

g9 O% 91d AT qg Fg AT J1gy € fF gER agi gl Avq &
727 ¥ faee fegtde (mineral resources) § | ¥fe gmwr  a<w A
1T qEY AT AT € | FUT 9N I A f2ar sar A |y w
gtz (utilize ) faar onar @Y 3w & FwaET 7 Al @ apad
grY | few o avw SET ' At fear war § fem s
arfea 4t

g @g § gg N wgAr Wwgar g fo ymgwoma § fw g
fergear & 93 fo@ & aga #% § A TWET A, A IR e A
% W 55 Far MiEgd 91 AN 3g =81 ANF197 fF G0 € aww g
GETT FAT AT IqF AR AW FaAAH (%41 S7a7 | 78 AE) FAT 74T
A 7% TREWTS FT IR 7 FIAT AT TN | W @ ST 9347 @y
oI ey sAfmana § 1 rafod & wgmr s aer o
W 7T &1 A & S A aTw var s fean o 1w, AR A
wEAT 9T |
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Shri Ansarl (Bihar): I note that concessions have been conceded more
to the rich than to the poor in the Finance Bill under discussion. India
has aﬁproximately five lacs of villages where cottage industries of mul-
tiple kinds happen to exist. There is a general demand at present in this
country for increasing an all-round production of articles. Our thoughts,
however, are directed more towards the appeasement and flattery of the
capitalists than towards furthering the cause of cottage industry which
in other words means working on co-operative basis. We do all sorts of
things to placate them. I may warn you that they are not the kind of
people who will come round your view-point, despite your best efforts to
appease them. They will continue to work in a manner which may make
you concede concession of one kind or the other every year. For instance
you can see the honesty of purpose and intention with which they have
behaved in the matter of income-tax. Many income-tax cases are pending
with you because of their various pretentions and excuses to make pay-
ments. It is surely a part of their policy. According to you, the con-
cessions are being conceded to secure their co-operation. If they co-
operate with you, it will be a much welcomed thing and the country too
will prosper. I, however, have my fears that, encouraged by this conces-
sion, they may demand further concessions to which you may
perhaps agree. My submission is that the All India Co-
operative Exhibition opened in Delhi indicates fairly well as
to how much progress co-operative societies or cottage industries have
made in India. It also shows the necessity of giving necessary encourage-
ment to them. Failing that aid, it is just possible that they may not main-
tain even their present position. A visit to that place will make it clear
that they are in no way inferior to similar industries of other countries.
Should we make the necessary progress in this behalf and pay more at-
tention to this side than to the capitalists, our country may make rapid
strides towards all-round progress. It is regretted, however, that not
.enough attention is being given to this matter.

Now just take the case of people living in the countryside. You have
reduced the price of post-card to two pice. But even in that, you have not
evolved any uniform scheme. You want to confine this two-pice price to
local purposes only. In this connection, I will like to refer to the percent-
age of literacy in our villages. Most of the people there are illiterate and
ignorant. It is out of question for them to write a post-card. Only the
rich ones who have to write as many as 200 or 400 letters, stand to benefit
by this concession. Whether the concession is given directly or indirectly,
it is ultimately those people alone to whom it does any real good. You are
benefiting these rich people in various ways. I maintain that instead of
flattering such people like that, you had better pay more attention to the
poor. Had you meant really some relief or concessions for the poor, you
should have adopted a uniform basis which could benefit all alike. You
have, however, imposed a condition namely to keep the price two pice for
local postage and three in all other cases. Only the businessmen stand to
gain thereby.

Further I may submit that the concession to match cottage industry
may be of some satisfaction. But, on the other hand, you will realize that
there is an appreciable production of tobacco in this country and lacs of
people earn their living by working in tobacco industry. Despite tha*
you have given no ?micular protection to that industry. The concession
conceded to match-factories is not likely to benefit all states as such fac-
tories do not exist in each one of them. They exist in two or four of the
states only. Only a few people, therefore, stand to benefit from
‘this concession which fact is, nevertheless of some satisfaction Tobaeco-
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beetle-leaf, cigarettes, Biri or snuff. A little bit of attention in this
respect would have resulted in some real benefit to our masses.

Moreover Chhota Nagpur is rich in mineral resources. Despite that
the area has received little attention. Had a little care been shown io-
wards the utilization of these resources, the country would have taken one
more step towards progress. As much attention as was necessary has not,
however, been given to this.

Along with this I should like to submit that, conscious as we are of
the low percentage of literacy in this country, we should have taken some
steps in this direction. This is an opportune moment to propagate Hindi
everywhere. Special steps, therefore, should have been taken in the
matter. In the absence of such arrangements, reduction in the price of
post-card will prove inconsequential. It is so because people cannot be
expected to write letters when they are illiterate and do not know how to
write. My submission, therefore, is that more attention be paid in future
to those living in the countryside. I had to submit this much only.

sre Ffaw W ¥ a€ 1R ¥ wriAey fafreet agx (Minister of
Finance) # &t (Speech) figfafedzm fafree< awa (Minister of
Rehabilitation) ¥ ®irw ® gIar W § A ¥z v
wr§t7d f4% (Finance Bill) #®! st «qrw ¥ qgar @y § | &7 AR
& e f otrar TaNEE (Government) ¥ W a1 fergforaY (Refugees)
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(English translation of the above speech)

Lala Achint Ram (Punjab): I have been hearinf the speeches of the
- hon. Minister of Finance and the hon. Minister of Rehabilitation with
rapt attention and have also studied the Budget and the Finance Bill
very carefully. I very minutely went over the same in order to ascertain
if the hon. Ministers of Finance and Rehabilitation in their speeches or
in the Budget proposals, or in the Finance Bill, have suggested ways and
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means so that the promises, that the Government have made to the
refugees about giving them compensation, could be fulfilled. I do not say
that I am a budget expert. I do not know if the hon. Minister has thought
out some such scheme whereby this task could be accomplished and these
promises fulfilled. But as far as I could see I did not find any indication
of the fulfilment of the promises that our Prime Minister and Shri Gopala-
swami Ayyangar had given, that the responsibility of rehabilitating the
refugees and giving them compensation rested with the Government of
India. I do not find therein any scheme of giving these refugees some
sort of bonds even. When I read the speech of the hon. Minister of
Finance, it a%peared to me that therein he has prepared a ground for
reducing the burden of taxation. When Sardar Hukam Singh had moved
a resolution about rehabilitating and giving help to the refugees, at that
time it was alleged that it was not at all necessary to impose such a tax.
This was alleged on the plea that money for this thing would be found
from the budget proposal made for this work. But I did not find any such
thing in the budget. When the budget was presented, I came to know that
while last year the amount set apart for the rehabilitation of the refugees
was 40 crores, this year the sum was reduced to 20 crores. The hon.
Minister of Finance gave out that an additional five crores would also be
made available for this purpose. This is quite good. But in his speech
I noted a sense of danger because in the budget ingtead of the taxes %eing
raised they have somewhat been reduced. Till the very end I had been
hoping that some more money would be made available in the budget for
the refugees, but when ultimately the sum set apart for this purpose did
not exceed 20-25 crores of rupees then I was very much disappointed. In
this way how the Government would be aple to discharge its respansibi-
lities? How the Government would be able to give comﬁensation of the
%roperty worth 20-40 hundred millions of rupees left there? How the

overnment would be able to pay this compensation? It is essential for
the Government to find out such ways and means to settle this so that
the refugees may get some sort of relief at least. If the Government can-
not pay full compensation there should at least make suitable arrangement
to pay them eight annas or four annas or two annas or one anna or even
two pice for every rupee, so that they may be able to make both ends
meet. But I see that neither in the budget nor in the Finance Bill any
such thing has been provided.

For some time the refugees had been entertaining the hope that they
would be given some compensation by the Government. Quite recently
the Government had issued the Ordinance No. V. Though the February
Session was about to be convened yet the Ordinance was issued and the
people began to entertain high hopes that the Government was very keen
to make at a very early date verification of the claims submitted by them.
But there was no mention of any such thing in the speech of the hon.
Minister of Finance. It agpears that the Government have not realized
the magnitude of this verification business. Had the hon. Minister realized
the magnitude then he would have surely made a reference of this thing
in his speech. If it is the intention of the Government to give some
compensation after making a verification then the Government cannot be
successful in this matter. Because the task of verification is such which
requires a lot of labour and for its successful completion a wery cumber-
some machinery is required. If we do not complete this work of verifica-
tion within a period of six months then we forfeit the very object of
doing this verification. Two and a half years have already elgpsed, and if
three and a half years are whiled away then our purpose would not be
served.
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.. On going throuih the Report of the Chief Administrator of the Rehabi-
litation Finance Administration it appears that applications for loans
were invited. In the report it is mentioned that since nine months enter-
taining of fresh applications has been stopped because the money at dis-
posal does not permit any more applications. But here the hon. Minister
of Rehabilitation says that hon. Members of this House are on the said
Committe and the work is going on smoothly. But Giani Gurmukh Singh
an hon. Member of this House is a member of the said Committee. }%e
says that the Committee has no houses at its disposal. If these circum-
stances be carefully taken into consideration then it would be found that
the work is not being conducted smoothly. The Committee has no
houses at its disposal and no efforts even are being made to secure them.
No provision of constructing such houses has been provided either in the
budget or in the Finance Bill. So if that things were to be carefully con-
sidered over then it would be seen that there is a great difficulty of
finances. I do not wish to submit anything more on this point. I would
be completely satisfied if I were to get a satisfactory answer to that. But
I see that some 60 lacs of displaced people have migrated to this country
from West Pakistan and four lakh of refugees have come from East
Bengal. How would we be able to rehabilitate them? No such provision
has been made here in this budget. If the promises given by our hon.
Prime Minister and hon. Shri Gopalaswami Ayyangar are fulfilled ‘then
this would give me entire satisfaction.

Maulvi Wajed All (Assam): Sir, I would rather prefer to speak to-
morrow. My throat is rather bad.

Mr. Speaker: To-morrow? But then he will not get a chance, there will
be no speeches to-morrow, on the consideration motion.

Maulvi Wajed Al: All right, Sir. I have now read the report of the
Select Committee on the Finance Bill and the amendments that have been
made. Of course, as regards the rates of postcards and envelops. the
Select Committee have promised that these will be extended to the local
deliveries within the District, and there are certain other amendments
also for which I must congratulate them.

Generally speaking, however, the criticism which I made on the
General Budget the other day, still holds good. I say this, because as
regards income-tax the criticism that has been levelled by my hon.
friends who have just spoken, that it has gone to relieve the rich persons,
and not the poor, still holds good. This relief to the extent of Rs. 15
crores which has been given in the Finance Bill and its proposals, will not
only reduce our surplus, but will also hit the Provinces to the extent of
Rs. 734 crores to which sum, they would have been entitled. had this
amount been in the Central coffers. The Deshmukh Award which has dis-
tributed the income-tax pcml, has very much hit at least two provinces, my
State of Assam and also the State of Orissa. Now we have been given
only 3 per cent. of the total divisible dpool, whereas the grants to the other
richer provinces have been increased. But these two States. which are
the poorest, their percentage has been increased only by 1, which I say,
is a very great injustice done to them. So far as Assam is concerped. I
may add that, at least three-fourths of the tea gardens have their head
offices in Calcutta and London and so their income-taxes are as
and paid in these places. Actually and equitably this should have gone to
Assam’s share. As I have already mentioned, we are not getting any-
"thing as share of the Excise duty an tea which, according to the figures

[Mg. DEPUTY-SPEAKER in the Chair]

iven by my hon. friend Dr. Matthai, the other day, for the first six
lgnognths };f the present year, was about Rs. 5 crores. As far as kerosene
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and petroleum are concerned, which come almost entirely from Assam,
and which bring a receipt of Rs. 1} crores to the Centre, Assam is not
getting anything therefrom.

Sir, provision has been made in the Constitution, through Article 275
(1) which lays down that those states which are in need of aids shall be
rovided with adequate funds. Now I find a provision of only Rs. 30
akhs which the Otto Niemeyer Award also gave as a Subvention, has
been allotted to Assam under Article 275(1). After this period of 13
years from 1937, this sum appears to be quite inadequate. So far as in-
ecome-tax is concerned, this 3 per cent. is not much and by these reduc-
tions of the super-tax and other taxes as proposed in the Finance Bill,
Assam will also lose another 22 lakhs, which in the normal course, she
would have got as her share. So I appeal to the hon. the Finance
Minister, and to this House, to consider these. As you have seen in the
papers, the Assam Budget as presented in the Legislature, is a deficit one
to the extent of 87 lakhs of rupees, and certain new taxation measures
have been made which will bring about 44 lakhs, and still there will be
a deficit of 43 lakhs; and I appeal to the Centre, to come to the help of
this poor province of mine, and help her with liberal grants.

I have only to mention about postcards and envelopes. Now the ex-
tension of the benefit of local delivery to the whole district, will not
materially benefit the poor as their relations etc., mostly are not in the
same district and if they are not at some distance, generally the village
folks do not send letters. It is only where there are inter-district, or
inter-provincial relations, they, the poor people, write letters. So my
submission is that at least with a view to prove our genuineness to help
the poor, along with our desire to help the richer classes, and the raising.ef
the income-tax level to the extent of Rs. 3,600/-, which is also a con-
cession to the middle-classes, will not be appreciated by the poorer classes
who do not pay these taxes unless we give them some relief by way of
redugtion of at least postal rates.

With these few observations, I welcome and support the other pro-
posals of the Finance Bill.

Shri A. P. Jain: The other day during the course of the first reading
when the hon. the Finance Minister wound up the debate on the Finance
Bill, he ended by hawving a sort of jibe at certain Members of this House
who did not agree with him that the concessions which he has extended
to the richer classes will evoke a response from the money market in the
sense of greater investment. Sir, like the Finance Minister I do not claim
to be what Bagehot calls ‘an uncommon man of common opinion’ but cer-
tainly I am a common man of common opinion and I dare say that when
common affairs are concerned, a common man of common opinion is not
an inferior to an uncommon man of common opinion.

A review of what has happened in the money market since this Budget
was presented will bear out that there are lesser hopes of the Finance
Minister getting a response from the money market. For some time, Sir,
as you remarked this morning, there had been a hope in the money and
fimancial circles that some relief and perhaps a considerable relief will be:
given to the industrialist and richer classes. When the Budget was pre-
sented, that hope came out to be true and the share market shot up but
during the 25 days that have ela(?sed, we have seen that the Tatas
Deferred shares have sagged by 200 points. Theg are a good indication of
the money market. That is how the money market has responded to the-
generous - offer-of the Finance Minister, '
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Then there is another thing. Most of the investment during the past
has come from what may be called the middle-classes in towns. The big
industrialist has acted more or less like a Manager but during the last 3 or
4 years the manner in which he has managed our industry has completely
forfeited the confidence of middle-classes which were mostly the investing
public. Look at the value of any shares which have been floated during
the last 4 or 5 years. Shares of a face value of Rs. 10/- and fully subs-
cribed are to-day offered for 4 or 5 rupees or say Rs. 6 if they happen to
be of a good concern. There are yet other concerns whose share o? Rs. 10
are being sold at Rs. 1-12 and Rs. 1-13-0. That is not the way to inspire
confidence for investment. In fact our capitalist has behaved like a specu-
lator. He has misapprolpriated the money of the ordinary investor who
does not know the jugglery or intricacies of the money market but is
generally guided by the sentiments of the money market—boom and set
back. Moreover, the middle-classes, particularly those living in towns
to-day have no surplus to invest and in the Budget I do not find anything
which could draw capital from the well-off classes in the rural areas who
are the only people with some spare money. I wish the hon. the Finance
Minigter had some scheme to attract money from the higher strata of the ’
‘rural society which on account of the higher selling price of the agricul-
tural products have a little spare money. 1 am afraid that there is
nothing in the Budget which can raise our hope that the money market
will respond in the matter of investment. That is one thing, but this
afternoon my main object is to say something about clause 4 of the Bill
that deals with motor-parts and components. The present position is that
motor-parts and components which are used in the motor-cars as
also for other motor vehicles viz., motor trucks and buses are liable to an
import duty of 60 per cent.

The rest of the motor parts and components which are not used for
motor cars are liable to an imﬁort duty of 30 per cent. and 21 per cent. pre-
ferential in the case of the U.K. The change which it is proposed to make
is this: that the differentiation between parts and components which are
used for motor cars and those which are used for other vehicles only has
been done away with and all parts and components used for motog cars
and other motor vehicles have been divided into three parts. Some of
those parts which are at present being manufactured in India are being
subjected to a duty of 60 per cent., and those parts which are not manu-
factured in India but which are expected to be manufactured in India
during the next year or within the next two years are subjected to an
import duty of 90 per cent., and the rest of the parts whose number,
according to the categories laid down, is comparatively small, will be
subjected to an import duty of 30 per cent. and 24 per cent. preferential in
the case of the U.K. The net result of these changes is that on some parts
there has been an increase of 60 per cent. in import duty and on other
garts there has been an increase of 30 per cent. At present cars in a

nished condition, that is complete cars, are, under the order of Govern-
ment, prohibited from being imported. Therefore cars are being im-
ported in a semi-knock-down condition or in a completely knock-down
condition, and the result of this increase in import duty i$ two-fold.
Firstly, repairs and replacements will become most costly not only in the
case of comparatively new cars but even of old ricketty cars which have
been in use for a number of years, as my friend, Mr. T. T. Krishnama-
chari, pointed out the other day. And Sir, the price of the cars assembled
in India will also rise. We have an estimate of it from the Communica-
tions Ministry. The t;}rice of a car will rise by about Rs. 700 and the price
of a truck from the USA.......

The Deputy Minister of Communications (Shri Khurshed Lal): The
Communications Ministry has not given any estimate.
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Shri A. P. Jain: I am sorry. It is the Transport Ministry. I was not
mware that our watchdog was here. Anyhow, I am glad that he has
corrected me. The price of the trucks imported from the US.A. will
rise by about Rs. 2,500 and of those imported from the UK. by about
Rs. 3,200. We have been told by the Delhi Transport Authority that a
bus which runs about 30,000 miles in a year needs about Rs. 2,000 for re-

lacement of parts and components. The additional duty of this

. 2,000 would be about Rs. 600, which means that the additipnal runnill';g
cost of & motor bus will on this account, work out to four pies per b
mile. Added to this, the depreciation due to the increased cost of motor
bus, and there would be an addition of about ten pies or eleven pies or
about one anna per bus mile. Where is this one anna to come from? It
can come only from the poor man who travels in the bus and which is the
only means of transport in most places, except bullock cart.

Prof. Ranga: A rebate can be given on that.

Shri A. P. Jain: A rebate can be given. We will come to that. Here
certain fundamental questions arise. By raising this duty, you are taxing
the poor man. The question is, i3 this duty justified? We are told® that
there are 15 factories in India which are assembling motor cars or motor
vehicles. Out of these 15 factories, there are only two factories which are
at present manufacturing motor parts and components. They are the
Hindustan Motors and the Premier Motors. I cah well understand

iving protection to an industry even in advance, provided there is a case
or it. I can understand protection if an industry can meet the major
portion of the needs of the country. We have to compare the sacrifices
‘which we are asking people to make with the advantage which the nation
will derive. I favour protection for motor industry. The motor industry is
one of the essential industries, and the sooner we build it up, the better it is
for the country. We are now wasting a lot of foreign exchange on the im-
port of motor cars and vehicles, and in this present age we cannot do awa!
with the motor cars, but the whole question is whether the sacrifice whi
the nation is being asked to make is proportionate to the gain which the
nation will derive from the development of the motor industry. Now, the
rise in import duty will give protection only to two companies which are
manufacturing motor car parts in India, viz. the Hindustan Motors and
the Premier Motors, and not to any third company. But the increase in
the price of the motor cars will be a very substantial amount, very nearly
20 to 25 per cent. of the present prices. My point is that unless the moter
industry is in a position to fulfil almost the entire needs or at least a major
portion of the needs of the nation, there is no case for ‘affording it protec-
tion. In some cases, the rise in the duty is 30 per cent. and in some cases it
is 60 per cent. We are prepared to give even 500 per cent. 1protection pro-
vided we are satisfied tgat it is necessary. This House feels reluctant to
agree to any rise in the import duty unless it is satisfied that every pie of

the burden which is being placed upon the consumer is necessary in the
interests of the motor industry.

Again, Sir, there is another question. We are told that those motor
parts which are proposed to be protected by a 90 per cent. duty will be
manufactured during the course of the next one year or two years. This
Finance Bill is being passed for one year. May I suggest the dividing of
these parts into those parts which they are going to manufacture during
the first year and those during the course of the second year. The advant-
ages of this division will be two-fold. Firstly, we will be able to keep
a check and see whether the motor industry has lived up to its promises,
whether it has actually manufactured the scheduled parts in the first year
in order to deserve further protection in the second. Secondly, Sir, the
motor industry will also have an incentive. It will know that, if it fails
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to fulfil its promises, it will not get any protection in the second year. It
is not difficult to divide these parts into two categories, and I do not
see any reasoh why we should give protection today to those parts which
are not going to be manufdctured during the first year but will be manu-
factured only during the second year.

There is another point. I was told—I am no expert—that some forty or
even more kinds of motor cars are being used in this country and about
twenty or mote kinds of trucks are also being used in thig country. Every
motor car has specialised parts. I knhow that. I have a Plymouth and
when I wanted certain parts which I could not get in India, I sent for
those parts from the U.S.A. They wanted me to specify the year of make
and the number of the car which I happened to possess. Most of these
parts are specialis'ed parts and cannot be used on all cars. I see no reason
why any kind of protection should be given in respect of brands which are

4 pa, Dot golhg to be manufactured immediately. The Hindustan

*%* Motors are dedling ih Morris and Studebaker and the Premier’s

in Dodge group, but none of them are manufacturing Ford or Buick parts.

Why should ani protection be given in respect of parts which are special

to Ford or Buick. There are other different kinds of vehicles. These are

some of the questions which have to be answered by the Finance Minister
before he can claim any increase in the import duty.

My hon. friend Prof. Ranga asked mé a question. He said that the
Motor companies could be given a subsidy.

Prof. Ranga: Rebate.

Shri A. P. Jaiin: We do not know how much money the Finance Minister
is going to get by way of duty. There is difference over that. The
Finance Minister has not told uis how much money he is going to get from
the increased duty. We have to find out what the amount will be. After
all, it will be a speculative amount and we have to calculate how much
could be given by way of subsidy. It will, again, be a very difficult task.
There are some transport operators who have got one, two or three motors.
How are you going to distribute the extra money which you get, by way of

subsidy?
Prof. Ranga: Not subsidy; but rebate from the collected duty.
Shri A. P. Jain: In what form? That, we have not been told.

Shri Tyagi: Rebate in cash.

Shri A. P. Jain: Where is the money that we are going to give? Where
is the provision for rebate in this Bill, I ask. Therefore, the increased
duty will go to a few companies. It does not give us any guarantee that
the motor industry is gaing to develop in this country. On the other hand,
it will place on the poor travelling public an inordinate burden which is
not at all justified.......

. Shri Sidhva: And also increase the freight from a commercial point of
view.

Shri A, P. Jain: ... which is not at all justified by the advantage that
we are going to derive from it. I apﬂeal to the hon. Finance Minister for
whom I have very high regard, to look into the matter. All along I have
been sitting with him in the Select Committee and although he was
supporting the Bill, he was supporting it only by his silence. He did
nothing positive in support of it. I was feeling all alonﬁ that there was
a conflict in his mind: he was supporting a thinf which he ought not to
have supported. I sgy he should pick up a little more courage and say
that this 1s wrong. I hope he will do it.
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The Minister of Works, Mines and Power: (Shri Gadgil): I am almost
moved by the speech of my hon. friend Mr. A. P. Jain and I propose to
come to the relief of that section of the community for the grievances of
which he has shown considerable sympathy today.

I agree that fuel and transport are two important elements in the life
of the community. The House is aware that after the de-valuation in the
month of September 1949, prices of petroleum products have increased.
The Government of India took up this question with the Oil companies
concerned and I am now in a position to state the result of these negoti-
ations. Most of the hon. Members of this House are probably aware that
up till now what was known as the Gulf Formula, was in existence and in
accordance with that the prices of all petroleum products were deter-
mined. In other words, it meant this. Irrespective of the actual lead
#rom the place from which the products were imported into the Indian
ports, they were charging freight from the Mexican Gulf to the Indian
ports. This matter was taken up, as I stated, with the Oil companies with
the result that they have agreed now to decrease this amount known as
the originl differential and have agreed to a new price formula. With
this formula, the net result is that we are able to save Rs. 5,40,00,000 by
way of foreign exchange. Out of that, nearly four crores of rupees will go
towards the reduction of the prices of petroleum products.

Dr. Deshmukh: How much per gallon?

Shri Gadgll: To work it out, it comes to this. The price of petrol per
gallon will be one anna less from the 1st of April.

As regards kerosene oil, in which I think every member of this House
takes great interest, beause it is a commodity which is so very essential
both to the poorer sections and the rural sections of the country, the net
result will be that there will be a reduction of half-an-anna per bottle. As
a matter of fact, Government of India has been negotiatin% for additional
supply and for the year 1950, 883,409 tons of kerosene will be imported.

Shri Sidhva: Against last years?

Shri Gadgil: This is more than 15 per cent. above the supply that was
made available in the year 1939. As regards the su%pﬁr of petrol, in the
year 1939, for undivided India, it was 341, 780 tons. Today, we have fixed
the quota for the year 1950 as 628,000 tons. That will show.....

Shri Sidhva: What was it last year?

Shri Gadgil: Considerably less than this. This will clearly show that as
a result of additional supplies and as a result of the negotiations with
various Provincial Governments through which distribution is made to
the retail purchaser, we have been able already to reduce the price by one
quarter of an anna, the present decrease will add another quarter of an
anna and on the whole, there will be a reduction of half an anna per
bottle. In relation to the import duty on kerosene, it comes to 50 per cent.
This will show with what anxiety Government of India has been doing
something for the poorer sections of the community. It will undoubtedly
mean some light in places where there was none, continuous where there
was occasional, and on the whole it is, I should say, an opportunity for fair
and friendly critics to congratulate.

Shri A. P, Jain: You have given us one cake and like Oliver Twist we
ask for another.

Mr. Deputy-Speaker: Shri Gokulbhai Bhatt.
Shri Sidhva: We are anxious to ’hear the Transport Minister.
Mr. Deputy-Speaker: I have already called Mr. Bhatt.
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WA Fae @E el il & @ave Riwe gF e
Fg &, eHr32eq (accountant’s) AT FAAWATEK (conservative)
FIE FG & AT I AoFT Hfafefowe (oapitalist) T W Fg
femr g offw v @™ § f5 1@ ©F sqagfE ATEHY &7 a9
€, SfFF® &7g (practical man’s budget) 9 § Ig TF TWT T
EN Far T ot &1 dar § N gF afd A g I A
it § AT 9% W oE oW Ao & gW ag @At § f6 o
Hagd ¥ fol, fendl & fod, s ael & fod w1 &9 €
N e M A §ag Q@ § @ o afed ® a@ &
BT WM gW Ry & f5 ;W ¥ @Iy IOw 9§ gwy g A
¥ fod 9, X g7 I ATASTET (nationalize) ®X &, A W
TWAAF T 993 FTH ®1 IO N7 | AT I¥ T gH FT H4

FT A% | gH g IO A& § & mwagd &1 sfraw T 4,
FEEHRY & AFT 497 g, SfeT I qro-aTg AT A HW
N fefcaforw, fmwr s #feefomem sz & s7 sl &
s Aot g, foaet ace gwee N fomg @ wifgm ) T @
@ T A I AW IJT O IR gF N g wW W FYIAY-
W A et qifedt & qaifaw awe ar ¢ aw W} W SWA
N FBT W AT AR TS S B qU . f‘w ww amw g
afta dfeq o, stiw S99 o Gw oW 7 wE @ & fr PR
#1 goq X, & ¢t $997 (in any condition), g & IT AFTAT
$ TR AZ M A IIH @, WX Ag & ) I9¥ @, M A
92 A I P FRT S} AN A I9w ), qw  fegEw A
M ged § I gd S A% (production) N &FTAT §
foad fF gadey, @ (prosperity) qew & &1 @ F I
Fg AT § fF 2R gard A9 ¥ qmwd g oy e Sifgd
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TN gE wEEW auA aifeRl wEe ¥ anfed | aream gw aee
Ty ¥ qE vEY @Y & fr oamo & ag Y fen, ag i e

O A% arm oW @ W 9 B wh afed, @ A
[aF &1

IV W AW aw q far @ € g w1 fema wfgd
W W § dor g dre o fema wiv ap € fe a o (@)

! Q7 fofgs s A, for s Afod | Wt ag IvT @
ﬁ#wmwmﬁﬁﬁméﬁ:mm@ﬁm«w
€ 91T | gF qE TN AHY ATe FY @, A0 a0 § qree faewr
W} § ek gaen @7 aifgd | O femer 3@ w7 fier o
W@ A AR FIET g1 K N A Ay qrE wwdr (Works,
Mines and Power Committee) & 31 gam wgar a1 &< faoTaT °r
& ag O wrew W, qERT A s foge § oAk e @ T
¥ A T oNfgd | BfeT @ % § fF e w1 oFw A
W 9% G E IER AT FgrE ar oY ol oew ofY At ard & 9%
AN AEE | @ W qEeS FON A § frar Wy I W
g W QoA wmmr aw, sEw & e @ far 9 A
Y § g wew W dew K agEr aW |

MY e fog . TEd A 4% (brake) ¥ T & |

fao fet s @ afed

N ug : arew frawwm QR gust s &% semw @R
AN
e

feer 37 € Y g9 FW ug w@r & B f!‘%?ﬂ
w7 Afed, A d1 AFT wW AH FO@ 1 ST @
FE dqv A feogw fam @@ ¥ wW w7 &A E
=Y ®TRA : A9 FfGF )
st wg A oW AT @ F wET) @ T aE Ew &
(health) ¥ FIHTA (education) ¥ aX & F& T FT aw¥ {1
™ 3w éf‘F %% #1377 (Taxation) ¥4 Mfd | fafes s

1 qaT 2T § @ TOE F g AT § S 9@ qhEt T ogA©
T & Y SEN T TOW W wAe wnar § ) 9 9@ qETS e

im
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g% | 7g f® ux FAOWA (Corollary) WY 3fFa g%k 73 ara 7y
| AW IR ag v MEEE A A SEA W e @Y ¥
o @ orffofie @ & 6 @ maide @w@d at § agf
W e A A AT EwE d Al aTm TN wwe
fo & w1 owF 7

@ g g9 98 @ 9ifgw 5 @ eAw fae d aw aw
ANy w7 g [F Wye wed aqr §) fanvewm ag € @ A
TR o R F AY A It NF W v G gaw Foemaw
Hi39% W T UF G N w2 N AR T FT T A EFAT
TIAT F7 TAHH 49 § AWT | T G IaF IvC ¥ fgRA o
fama & @ w=ifs o8 7 fr gz a» A 7@ » fome
@ g afF g aR A W T AN I AT
d Q¥ Al & aF gaEm, f5 fomm adfemr N ag #fvifoww
(capitalists) ¥gT & | fFT fox ff aw feowe A | d7
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TR ) TNT 3,500 TF ¥y fofne sz smfeargde Gfveh & fod
w00 TR K fofmz agr & mh § 17z WE &0 Na A § IR
WY B Y GIET @9 AT § qg & AR AW g

TO® a7 FEd OF A N g foew fe J A wer ofFT A
TR T o% & | 75w aad ¥ o faefad § #FW A
N N wafer §, Sow qarar T afed s wd fod 1 gEwH
T NT9ET (income from property) € 3% fod 7g 7 frar 1 fw
Y (4o UF W AKM TAHT G ¢3¥E ¥ A {3Yo A%, 9T SW(I
AL g ar MY Taww dag o &) A9 § g fear S
HW YW e 9 ¥ fawy § a9ifE og> v @i froar @@ @
o7 sage 39 sw ¥ fred eI E A TR A fafAwR
T A g fr e w femm R ok Qae & fog W@ aq
ferr o ok gw axg W9 Ry TF O W AN 99 WET A
el & et ¥ A eAwH oI IH 9T D GG q% SART TEA
o A [ q¥M | g v DY A § )| a8 @ a7 ¥ fafes sow
AR S fafes sora & fod ase) 1w &

¥ g oew gaeal ¥ faeg § &) Qe @@ Fak § A X
FET ARG E 1 T @ gy qg a@ Ay AF g fHgmR aw i
g g g fafrex e F 98 aiwE A fad ot g oW ag W
e g & fir dgre § e dreewTs AN €1 § SR s fefigwew
§ et dewy WAue {0 39F AiwE g 91 @ E
fFT AT ey a8 & fF W A W @) WRET GREETE
7 fomd ) oy wmEmR d ferdt g e s gy € uw
afew foma § )

A AT qEET ALY, Treewre forad &

f wez: ag AW E, wmw ag ems Qe dEw A awat
g fr T 1% AT qeF T A § SER @ TR PR
foeft ot € wEm A | wwfed ¥z e wAdww feed § 0
e g Wt {1 XA aorlt A @ ST AT avEt @ & g T A
fadt w9 €

N faaat ;Y I AEEE foFww € )
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dq A AT AT ST AL FFAT AGA | T AW AKX
odw F @i AE A o o A R@AE AR @ Afee
(mechanical) 3 &wfase (technical) wwii #1 & aga gt
Wt § | OfFT 0% A wgm W §fF oow & geRe &
fpgws wwoe  (fiscal commission) & o N fraws i &
aTwa gz iy aré of fie w1 w1 & IO weE WY o frar o st
ws fou s fear s

IR ok foy & od gark 4F | IR wwd ifon A
w1 g R N fF oA @ IR ww (2w a1E A wieg
FAmn o1 f& gw fifggs  (principle) & ww ¥ wr Iw f¥
@ (protection)§w W ¥ ffw A & &1 A qw T @A
FRE 1 X @A W fme @ o @it A F R Wi oW
2 felt qewT gaTr AT g R owEw 3 ¥ fea few agEi Ay
I § @1 A9 |

afeeT ag €,

“The indastry must be one possessing natural advantages such as an abrndant supply
of raw mbrinlr.ychup power, a sufficient sapply of labour or a large bome warket.”
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4,

“The industry raust be one which, without the help of protection, either is not likely
to develop at all or is not likely to develop so rapidly as is desirable in the intersts of the
conntry.” !

T,

“The industry must be one which will eventually Le able to face world competition
‘without protection.” :

SR g weT T I & foar o gaR G SN W g1 @ §
f foammr Sidw feanr T fgd | @@ a9 7g g fe o few ae
¥ ggry fear w fie ag w9 &% )
“‘Another olass of industry which should be regarded with a favourable eys . . . .”
qg TR® i § @A 97T |
‘“‘Another class of industry which should be regarded with a favourable eye is that

in which there is a probability that in course of time the whole needs of the coumtry could
be supplied by ths howe production.”

7g a@ oA & @A # § fe fcw @ 4 89 9939 %o &
fom owa f& gaR s & wedAq fafrex g @ oF @ @
IER g F IR § wg av:

“It must be remembered that the industry differs materially from the class of induatrial
undertaking which the Fiscal Commission contemplated as normally forming the subject of
investigation by the Tariff Board.”

Wit i T3 a)@ N N9 9wF @

aft sAAEES (Automobile) ardw & a1 & erefiy sETE FT oA
F o &o FoURTATR 1 3 wITE I9F X F X SrRT A w0
e wife @ AT & A A §1 IER gEd oy
e d @ A W oA g SR giaand fafved 1 gaer faar &
e gde fafregy 3 F sl el & o FamaT § o 0w AW &

“With the restricted imports of motor vehicles, it has become all the more necessary to
maintain all the cxisting vehicles on the road, Experience has also shown that with  the
increased wear anl tear, each truck will consume parts worth Rs. 609."’

ar oF qTE A foo TIX AT AW &\
oft @rfy: @ w7 @ firmm § &)

ot Wz ;W qre R gieae feardde o foid Aag P {1 A
gheE FHA & AT AT AN AT § ITH Q) GAIT KT S AT fomr ) 1@
fre ®1 gamr qita TER 1 7 a9? fe qre fedee (minute of
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dissent) Fifar €1 7 wwar § fF D gaw F ama e wA
Ao | IFT I qf ow W W fgaw wmEr &) 1@ A
g frad G8ad 9T ST d )| UF W X ow I% fead qEo
) JIFT TSN 1 A AT 9w F F7 A T A 4y A}
o i F qTOfEd o= =i

*ft @mft : Half the population will be exploited-

i vgn g § P w fE@ & @d @@

| ¥ wage & ot qff mAr WA g 3§ Ny N
1 # g @ v owmgar @ fe fw

3% A ST Iifgw | & dFar

N g T T AL TR
JT ST fadw FED A
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(English translation of the above speech)

Shri Bhatt (Bombay): I am not going to speak on the budget speech or
in pursuance of the general discussion. Some friends have called this
budget a text-book budget, others have characterised it as an accountant’s
budget and a conservative budget and still others as a capitalist's budget.
I, however, think that it is a practical man’s budget. It is the kind of
budget a housewife would have who sits at home like a Bania and runs
the household. What we have to see is what are we doing for the labourers,
the kisans and the industrial people. We should go on doing what
we have to do. We must, however, decide on our policy. If we want
to take over all the country’s industries into our own hands and to
nationalize them we would have to adapt ourselves accordingly. What are
we going to do on a future date? What will be the prospects for labour?
What will be the minimum wages, the fair wages and what will be the
basis for profit-sharing? Such will be the questions facing us. We have
to decide our policy now whether we intend taking over all the industries
of the country. We have already enunciated our industrial policy. Are
we going to change it over again? 1f that policy is to be changed, let it
be changed; otherwise we have to aid those at present engaged in indus-
tries in making further progress so that they might be in a position to

ut in their best efforts. We do want that the labourers should have a

etter standard of living, that the cultivators should lead better lives. but
there is a third class also, viz., the class of industrialists, whom you call
the capitalists, who also deserve to be considered by the Government.
The Government has to consider all of them and in formulating his
budget, the Finance Minister has considered everybody, in accordance
with his policy. He has done so without regard to the fact that some
people might like it and other might disapprove of it. Today. however,
our hon. Panditji, the Congress Committee and all the people are declar-
ing that we have to increase our production, in any condition, whether it
ne the production of foodgrains or of cotton, or of jyte or industrial pro-
duction. In view of the condition of India today we have to step u-% pro-
duction so that the country might be led on to prosperity. Hence, 1 wish
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to assert that we must keep that in view or, otherwise, we should change
our policy. Time and again we say to our Government “You have not
done this, you have not done that”. They must, however, constantly
be guided by this policy.

Today, we are encircled on all sides. Everybody wants concessions.
The man sitting in this corner is demanding concession that his trapp-
ings may be loosened a bit. In the same way, the man in that corner
also pleads that he should be shown some clemency. There are, thus,
cries from all sides praying that their difficulties should be relieved. Now,
it is for the Government to see whose suffering is to be relieved. Sitting
on the Works, Mines and Power Committee I too used to assert that the
sums provided for the Bhakra Dam, Damodar Valley Project and the
Hirakud Project must not be reduced. But, the reply was, “What can
we do? Are we to carry forward what is already in operation or con-
centrate on something that has not even been initiated yet?” We have
to concede in this case that the work already in hand alone should be
pushed forward, that alone should be sustained and thereby alone should...

the wealth of our country be increased.
Ch. Ranbir Singh (Punjab): But that work is already at a standstill!

Mr. Deputy-Speaker: Please proceed.

Shri Bhatt: Even while you are there several other persons appear to
be assuming the functions of the Chair. Now, have we said the expendi-
ture on defence should be reduced? You may have things done without
paying for them. But, then, nobody is going to offer that he is prepared

to work without remuneration.

Shri Kamath: You do it.

Shri Bhatt: I will when my time comes. Similarly we cannot do any-
thing about health and education. We say the taxation should be reduced.
With the question of the middle class comes up the question of the poor
class and when we think of the poor we are reminded of those who are
poorer still.  All these questions crop up before us. Hence, I wish to sa{y\
that under the circumstances the budget which the hon. Finance Minister
has presented on behalf of the Government is a practical budget.

One of my brothers, viz.,, Shri Subramaniam, has asked where is the
need for the appointment of a select committee over the Finance Bill.
The idea behind the select committee is that it should try to reduce the
incidence of taxation and to advise the Finance Minister or the Finance
Department about any provisions that may be necessary to be incorporated
in ?uture. It is the Select Committee on the present Finance Bill which
alone can make any suggestions for the next year and this is but right.
This cannot be considered as improper. I shall cite an example. _(Inter-
ruption). I shall not be able to reply to all questions and queries just
now; so please do not interrupt. I wish to cite an example. Last year
the Select Committee on the Finance Bill suggested that proceeding on
the basis of the exemption limit of three thousand rupees the limit in the
case of an undivided Hindu family should be six thousand. It was just a
corollary. The Finance Minister could not, however, agree to it then.
This time he realized the justifications of the proposals and suo motu pro-
vided for the six thousand limit. Hence, the complaint that the Govern-
ment does not consider these matters does not evoke my sympathy.

Now we have to see what are the special features of this Finance Bill.
Last year we allowed concessions to income-groups below ten thousand.
A reduction of one pice was made in the income-tax in their case which
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resulted in a fall of three or four crores of rupees in that tax. This year
the higher income-groups had to be given some concession because you
cannot go on giving it to the lower ones every time. And, these higher
income-groups in our country are not so enormously rich as they are
in America. They are not the kind of people you might call capitalists.
Still the Select Committee has now raised the limit from Rs. 3,000 to
Rs. 3,600 and for the undivided family up to Rs. 7,200. This is not-a small
concession and its benefits are not going to be inconsiderable.

There is one thing more which requires to be considered but which
has not been touched upon by anybody. With a view to encourage house-
building activity it was decided that no income-tax was to be charged on
income from houses built from 1946 to 1950. Now, in this connection it is
to be observed that formerly cement was not available but may now be
procured in small quantities. Accordingly, the hon. Finance Minister
thought of extending this concession for two years more and provided that
those who build houses up to 1952 would be given exemption from the
payment of income-tax in respect of the income from those houses. This
is not an insignificant concession. It is especially beneficial to the middle
and the lower middle classes.

Now I wish to say a few words with regard to the postal problem and
the postal rates. I find that we do not possess figures. The hon. Minister
has not supplied the figures and today we are not in a position to say what
is the number o1 postcards used in the villages and in the urban districts
respectively. The figures are not available to us. My own estimate, how-
ever, is that the people in the villages do not generally use postcards.
They mostly use the envelopes.

Some Hon. Members: No, they use postcards.

Shri Bhatt: That may be your opinion but I can say from my own
observation that the village people do not use the small postcard which
cannot contain more than a few lines. For that reason they always use the
envelope. I may be wrong but from my experience I say that they send
their letters in covers. :

Shri Sidhva: Twenty-five lakhs of postcards are used.

Shri Bhatt: But, by whom are they used? The village people seldom
write postcards. This is a point to be considered. Besides, the hon. Com-
munications Minister has stated that it is his intention gradually to
reduce it to six pice. For purposes of local post the price of a postcard has
now been reduced to two pice. This has been done by the Select Com-
mittee. I shall cite an example. Formerly, in Jaipur etc. this purpose
was served only by a postcard worth one pice. Now the things are such
that Jhunjhunu, Sikar and Jaipur are three big districts, inhabited by
about 12 lakhs of persons. All three of them would be considered as
‘local’. In this way he has tried to introduce an innovation and he has
promised to extend that facility and this concession to every postal dis-
trict. This is just an experiment on his part and we hope that he will
succeed in it in four to six months’ time. We shall see that after six
months people would be enthusiastic about it and finally the ‘postcard
would be available for two pice and the cover for six pice.

Now I do not wish to say much. Only there is something that I would
say about the motor parts. I have not ione deep into the question as ]
am not properly conversant with its mechanical and technical aspects. I
would say, however, that when the Fiscal Commission was appointed in.
1921 the question came up for consideration before it as to which of the
industries should be given protection and what steps should be taker
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about it. They made various s tions in that connection. They pro-
posed the establishment of a Tariff rd so that the question of granting
Protection m1fht be decided on principles. There is very little time left
at my disposal. But, I hope there are three or four minutes more. I would
read out a few extracts from their report which mention the principles to
be followed in the grant of protection.

Firstly,

“The industry must be one possessing natural advantages such as an abundant
sum;:yt of raw material, cheap power, a sufficient supply of labour or a large home
market.”

Secondly,

““The industry must be one which, without the help of protection, either is not
likely to develop at all or is not likely to develop so rapidly as is desirabie in the
interests of the country.”

Thirdly,
“The industry must be one which will eventually be able to face world compe-
tition without protection.”

They further remarked that there might also be other industries deserv-
ing of protection, and support to enable them to thrive. ‘Another class of
industry which should be regarded with a favourable eye...... ’ these words
are to be noted:

“Another class of industry which should be regarded with a favourable eye
is that in which there is a probability that in course of time the whole needs of the
country could be supplied by the home production.”

It is again to be noted that the Tariff Board made the following re-
marks about sugar in 1931, when the present Finance Minister was also
one of the members: ’

“It must be remembered that the industry differs materially from the class of in-
dustrial undertaking which the Fiscal Commission contemplated as normally form-
ing the subject of investigation by the Tariff Board.”

Hence, he has made that kind of provision.

Already Shri A{)it Prasad Jain and Shri T. T. Krishnamachari have
given their views about the protection given to automobile parts. I do not
wish to add anything as I do not happen to be an expert in that line. In
his speech he has referred to what the Ministry of Transport have stated
in their report:

“With the restricted im‘gorts of motor vehicles, it has become all the more
necessary to maintgin all the existing vehicles on the road. Experience has also
'gowtn Rtimts ovgi’th the increased wear and tear, each truck will consume parts worth
abou . A

Thus, on one hand it is a matter of 600 rupees.
Shri Tyagl: In what book is it given?

Shri Bhatt: This is given in the report of the Transport Department for
this year. In the note that has come before the Select Committee an ex-
penditure of two thousand rupees is mentioned. A reference has been
made to this by Shri Ajit Prasad Jain in his minute of dissent. I say let
the ‘two thousand’ figure be accepted as correct. He has computed it at
tive rate of 4 pies per mile. Against how many passengers does the in-
cidence of these four eiee lie? With how many passengers abroad does
a truck cover one mile? They are not less than twenty or twenty-five. In
this way the incidence of these four pies will be as against about twenty

passengers. :
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Shri Tyagi: Half the population will be exploited.

Shri Bhatt: So, I wish to say that judged that way there is not much to
be disputed about. I do not wish to go any further into this argument
but would say that whatever has been stated about it should be taken as
correct. I concede there is a paucity of funds at this juncture and we
have before us whatever could be managed under the circumstances. I
recommend that we accept the proposals formulated by the Select Com-

mittee.
*| g TEISAT ;g Ay WOH QT fF gATT Ao, aTEw e
‘surplus Budget) & aga @ it § N ag T N a@ 1 g™
frafed  (Republic) ¥ T8 1% § gATU a9 §IW q9E AT E |
IR A HEIEEER, WERT IE a@ ) A € fF o gma ave
[avww  femerar qar § (SEHR N ATOW AT § A WA A
| ¥ afdifr A §9 FT 9T ST @ | qg 8w
(& BF 3 T ar 3teo wET WOWT ARt W ¥ uw afwarT
& wy Hfew WM T aE WIW (tax) T AW ¥ gmfar
o SN A ofare R s d § aET 1 W fou ag v
fafee  (income-tax limit) ¥Hfava® (individuals) 9% fomy
ATAEAY 3 EATX { 3500 T forast a¥az aWdT (seleot committoe)
F oAqr P g A @waw § ag A% § 1 @O anfeamdz Gwer
(umdivided family) ®1 Y w3oo faar & g ¥ga & oy famr £
it o qfaR ol X Y At § qfE ®7 ag ae wthl
fis g4 @ ¥AA (members) ¥ ¥ATE FT AT § 1| T DAY A
¥ e FY qEAT g | FHH0 OF g OF TRIfaeqs (individual
3g00 WIAT § QT wg T AT AifEd 1 gafeg A qudra g §
fir ogt A AT T FOEE FHET (joint family) F § A 9T w300
w1 fofadqa (limitation) aw & wmw &1
Eh am AT i F XA agi o @y ¥ wmifew A
(hon. members) 7 % frr &1 aee gw &t o & Foreed fieg-
@ #T gL F Srft wid ag eYer gt far a¥r &Y ¢ w7 § aftc
7 94 & foq $0OF (common) W & | ugi % fr wIRkrdl &
foq @ g aga @ 9% AT § ) W AR T av owlw ¢ AT,
to M T ¢ A AT 77w fawar av | ag w2 w7 IWTAT 9Ty
I QWY IAAT AEGHC TAqge F AT 7€ oY | AT ATOr GATIT AW AIATE
QT E 1 TR N NN gg eET N fe Aww 9T falt ww W
d%q A | T &9 49 (common man) W WF # | A F A
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249 W1 I50 2dr AGT D oewr Q| 1Ay wA A ward QN AT
AT gqY e FOIC |

@AY N ag & fF &9 «if (match-box) TF qat <y § ot
TAT F qda N 9T § AT ArEd F oA F oAdr & | o
§% qgg @ AT faeH § fied s q@13 w1 Fw foar awar
g, SfT I I AT FTE FH I5 THAT & | NS (petrol)
# 0F 4% a7 frwor g, dfFT 3 74N F A AN &1 IIHT FH A
9 q149 ¥ N Ao g 3@ o v aram § W 33 (duty) w7 9O
AT T I&0 AT T F (=BT 0|

A q T TR MW A ug qd g TG A W (Motor)
9 ¥ Zag 931 3R @1 faer XX w0, qwady A g, w9 ag @ ow
faorfrar & 7 § M g 3G SI@ A gaAr DA 7 gar
g N Aifrs gaerr a7 45 g€ § N FeT A AR AW
# faorfear & faadt AT € ST o i@ § a B THAA
A &1 gat 7 77 fF AT qfy <@¥ o qAC ) w3
AHES AU 7 +q g F F MR F A1g F i A w947
% T & | N gEAr qF FT Y § g I 4 Qgr dww R
FHY g I0fF LA AT F eI w4F  FAWT (indirect)
=% ¥ o foqr sy afew &g wrf S Avw aY wear qrEEAm
gy & IA g dem A Q. wrfgd o giw & wrar Az A
5 FQE 97 T I T I A€ w§ §

W qE AT ARANE ¥ I FgAT T2 fE o qearn A e
W FB AT Fa% UF ATAT 97 qF AT AT HTA IF 3T 74T § |
qg I 3@ ® 49 | AT UAFTETE2 (agriculturist) T FJ SATH
T fear s IAwAT H TP A g Wfgy G F oA
ag WY {3 WE FF WwAg ager N A @Y ¥ ¥ § W<
F ot ggara QoA g 5 oaw @ W F Wiweafeer @ €
W waT W A SAfa wT gHy § ) qMeewc & Us o 9
g foad gak W & g@ fAz gwaw &1 T qDFeAT & oA
T N ¢ foad gT 2w A o e @ arforsw amrm @
TFAT & | W I@ 9T w@F A femr omar §, ag a¥ 3@ W
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aa & fF W ¥ Yiwea T¢ A ETE 9 aw e fefan
9 W AT A qear o Dy § N g IWH 3T
TET ST gwar § AET & | @ fer o we nfgw aff A o
g aWR agh, $feqr & o, ag @ Q@ o § gl e &
v g, 3wy gw oW @y § fr oard, feea @ oaeT @
T R gear fad affemd & & @ wwar § o wEF faa
B qw A aey §1 % ad ¥ qre wg wew g fpRema |
T A R oM § oy Afww F@ {, maddE N TG 8§ A
Naar fwre: A, qoc ae g qrar 4@ @ fes & ¥ A
TR W A fewre (demand) T Y aF § | IfaT A A7 qeA
O &, A FWe A FH qear ar ¢ afexsd AT, A=
areRr AR affar &, qxAATr A qeEr av &) ¥ @1 3y Y gEAT
g % uftelY faamoiqe, afeast srear o qfar & 5a@ 919 (growth)
gar & f5 gedr = q1%  (East Bengal) F o aff @ g&r
g1 IR &Y deTaT qEHT qEEeT Ag HT awdr | W Ay
feal & ug 2ararar & f zRaNE (transport) &Y fefEwaY (difficulty)
¥ag W 9 @ 7ar § frq¥ el (indirect) TOH
b framl ot aft @ @ § sewd @ W weha @ €
AT 203 fam N feqrdt W Al faear § st SEA IEET HTR!
qTET T § ) T fod anfacar-anfy qeAr A7 @dy agy ww A
9T @ ) g AR g A QN T gAY s geAr WY
A I8 QA gr N xEAr AN W agR & foq wfow A
A A7 7% ¥ gad fod € R A fee aife W A
FATT § 39 g wAY &Y |

AT E g FX T g% AT greAw fafae agy N "I
AT § AT A¥9T FAEY (Seloct Committee) ¥ A=Ay ¥ § fir ag
@A w@Er T8 M & fod o1 W § | 39N, WA Y A
#Z & st fold (Report) FWX & § agw =g A1A
SRR daT A § Agmdw ¥ foF 39 4 aAx N goF § )

(English translation of the above speech)

Salkh Mohiuddin (Bihar): It is much gratifying and auspicious to
note that the first Budget of our Republic happens to be a surplus one.
It is a matter of further gratification that the amount shown as ‘surplus’
is proposed to be utilized towards reducing the income-tax burden on our
middle-class. It is, of course, true that an average family is hard put to
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meet their expenditure within an annual income of Rs. 3,000 or Rs. 3,600.
The imposition of such taxes would only gdd to the difficulties which the
people are already called upon to face in so many ways. I, therefore,
regard the Select” Committee’s recommendation for raising the limit of
income-tax on individual earnings from Rs. 3,000 to Rs. 3,600 to be a very
appropriate one. Again, the decision to raise this limit in case of Un-
divided family’ to Rs. 7,200 is equally a very appropriate one. It im-
plies that a family with two earning members who have to support their
children, should get such exemption on the basis of Rs. 3,600 per head
which means up to Rs. 7,200 for two earning individuals in such cases. It
is but a logical course to follow. I am, therefore, of the opinion that the
imposition of a Rs. 7,200 limitation in cases of families with two earning
members, is most appropriate.

Further, I wish to say something in connection with the Salt-tax. Many
hon. Members have made a reference to it. Every citizen of this country,
whether rich or poor is accustomed to the use of this commodity which is
so common a requirement to all of us. Not only that; the requirements of
the cattle are equally of much importance. Formerly in war-days, salt
used to sell at the rate of eight, ten or twelve annas per seer. = People
were feeling frightfully nervous in those days. But our country has since
attained its freedom. Gandhiji also desired that salt should be exempted
from a levy of tax of any description, whatever. It is a commodity of
vital importance to the ‘common-man’. Abolition of tax on salt will, in-
deed, be a very desirable step to take. It will be beneficial to everyone
alike and our people as a whale will be only too pleased over its abolition.

Match-box, again, is an article of equal use for the r as well as for
the rich. Many other means have, no doubt, been discovered now to
light a fire, but they are of use to the rich only. A new type of petrol-
lamp has been invented recently. The poor, however, are unable to own
one. Their daily requirements can be met only by a match-box. For this
reason we had better to reduce or abolish duty on match-box as well.

Whereas this is precisely my attitude towards the tax on match-box, I
certainly do not favour the idea of abolition of tax on motors. I regard
‘motor’ an article of luxury and, in my opinion, there shall come no harm
to us if all luxury goods continue to be taxed till our country comes to its
own and its multiple financial problems have been solved completely.
Again it is the rich only who can afford to keep a motor.  Some hon.
Members have told us that a ‘motor’ requires a monthly exgenditure of
Rs. 500 as the running charges. There is no reason why those people
cannot afford to pay a little tax to the Government when they are in a
pesition to incur such hea expenditure. It may be that the tax in
question happens to be paid indirectly, but it certainly form a part of the
general revenue of the Government. On the other hand, we should
exempt only such of our brethren whose monthly income does not exceed
Rs. . It is but a logical corollary that those in a position to spend
Rs. 500 monthly merely on a motor, should also pay a little tax.

It is with a feeling of regret that I have to voice against the raising of
tax on tobacco to annas four where it used to be only one anna before. It
is indeed very painful that we have become unmindful of the interests of
the agriculturists these days. Their cause is being pushed further in no
way. I also repeat what a few hon. Members have said that ultimately
it is the agriculturists of this country only who can take the country ahead
on the path of progress and it is the agriculture again which can cure all
our ills. Foreign trade of any country is dependent mainly on its agri-
sulture. But we seem to be regardless of that fact. It is much deplor-
able that taxation on agricultural produce and particularly on tobacce
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should be enhanced so frequently. Jute is, again, a commodity which can
bring us large earnings from foreign countries. No efforts in that behalf
are being made either. In India there are many such places where we
can rajse handsome crops and jute. We are, however, prone to think that
with the cessation of parts known now as Pakistan, we have become help-
less to depend on Pakistan for procurement of jute. I claim it emphati-
-cally that, given the best of efforts and a governmental scheme in this
behalf, many places can be found in India which can meet a major part of
our demands in this respect. Jute is cultivated at present in Orissa,
West Bengal, West Dinajpur, West Malda, Purnia and Darbhanga districts.
I can rather go further to say that there is so much growth of this commo-
dity in West Dinajpur, West Malda and Purnia as to excel even that of
East Bengal. Pakistan cannot compete us in the matter of its produc-
tion. For many days past, however, it has been observed that the work
is suffering because of transport difficulties. Indirectly it is resulting in
loss to the ‘kisans’. They are not paid even two-third of the transport
expenses incurred in moving the goods upto Calcutta. They are, thereby
put to an appreciable loss. This has a gradual effect to decrease the pro-
duction of jute day by day. It will be much regrettable on the part of the
Government if they do nothing to increase jute production despite a
scarcity being felt in this behalf. We shall be sorry, again, if no ne®%
methods or schemes are thought of whereby to remove this scarcity to
any extent.

In conclusion, I congratulate the hon. Minister of Finance once more
as also the Select Committee for their efforts to provide maximum facili-
ties to the people. The Report prepared by the Select Committee is a
commendable work which definitely contains glimpses of future pros-
perity of our people.

Dr. Deshmukh: I feel like congratulating the Select Committee for
obtaining certain concessjons from the hon. the Finance Minister. I also
appreciate the accommodation shown by the hon. the Finance Minister.
But so far as our financial policy is concerned, I think we are still acting
bf' fits and starts. There is no stability. There is no well-chalked out
plan. When we attained freedom, we thought that there was prosperity
and plenty in the land. We started planning in terms of millions of
rupees without realising that we were not so rich as we thought. Soon
afterwards, the ghost of inflation started raising its head. We appointed
several Committees and consulted industrialists, economists and others.
What happened to the suggestions and reports made by these people is
another story. But I am referring to a Committee consisti of 25
Members of this House which was appointed and which produced a long
Report. That Report has been treated by the hon. the Finance Minister

as a plague rat. I do not think any more value has been attached to
that Report.

Dr. Matthai: It was not a Committee of the House.

Dr. Deshmukh: It was a Committee consisting of Members of this
House. I do not know if it was appointed by Government. Prof. Ranga
took at pains over it and in view of the results obtained I think I
should pity him for his fruitless labours. Since about six months every-
one in the country started thinking that there was a financial crisis and
that we were being overtaken by a monster of economic dislocation and
God alone knew what would happen. People were not wanting who de-
clared that we were h towards a crash and financial bankruptcy. We
do not yet know whether that erisis has passed. At any rate, no hes
made bold to say that the crisis has passed.
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On the one hand, I appreciate the accommodation shown by the hon.
the Finance Minister. n the other hand, I regret that he has thrown

away many well-established avenues of revenue. He ought to have put
his foot down and not given certain concessions so easily. I am not at
the moment at any rate referring to the concessions given to industrialists.
So far as the Select Committee Report is concerned, they say in paragraph

“In view of the fact that some relief has already been given in the Finance
Bill to the higher income groups, we have carefully considered the possibility of
giving some rellef to those at the other end.”

Now, I do not know what the Members who served on the Select Com-
mittee meant by ‘those at the other end’. So far as, ‘those at the other
end’ are concerned, I regret to say that the Select Committee has not
been able to help them. After all, how big is the section of people who
are likely to earn between Rs. 3,000 and Rs. 3,600 per annum? It is very
small indeed. Although I belong more or less to that section, I do not
think that this concession is at all worthwhile. The concession should
have been given so far as the rural population and the ordina‘rﬂe man in
the street are concerned. If something on those lines had en done,
there would have been greater cause for congratulating the Select Com-
mittee as well as the hon. the Finance Minister. I wish this relief had
not been given, because on the one hand we are asking people to save
compulsorily and doing various other things and on the other, we are giv-
ing relief to these people on whom the burden is not so heavy or back-
braking as to make it absolutely necessary to give this concession.

Then, so far as taxation on motor cars and spare parts is concerned, a
controversy has been going on on this point ever since this morning. I
for one feel that there is much to be said in regard to it. In any case,
there is a fit case for carefully investigating the matter before these rates
for various items are agreed to. The House has a suspicion—and if the
House has a suspicion the nation has a suspicion—that all these protective
duties and all this raising of taxation is intended to benefit certain indivi-
dual concerns and that it is not intended for national benefit. Very often,
the hon. the Prime Minister and the hon. the Deputy Prime Minister say:
“We, expect the people of India, to sacrifice in the interests of the nation
and to put up with privations and hardships.”

Now I can assure you, Sir, that the people of this country are prepared
to make any sacrifice, if they are called upon to do so, but they are not
prepared to bear any ills which arise out of the foolishness of the adminis-
tration—ills, for instance, like the scarcity of sugar which was brought
about by utter inefficiency and mismanagement on the part of the admi-
nistration. If sacrifice is really needed on our part, I have no doubt if
the hon. Finance Minister were to come forward that he wants more
money this House would not grudge it. Time is the essence of every-
thing. We want to hurry up; we do not want to be taken unawares by

ions. If the Finance Minister were to come forward and say
e ity ears should be suspended, or if he were

that prohibition for the next ten ¥ : :
t the salt duty should be reimposed, I have not the slightest
to suggest that the wo&id be ready to accept it, so long as they are

coun . . h
ggx":ebt}:aha:hteh?noney at will be derived will be utilised for nation-build-
ing and proper purposes. This Housle hafasthshorwqrn its wﬁ!mg&ess alagatm tan.c:

i tion pro s of the Finance Minister. In fact, i
again to accept the taxaa;d agke%?sa“ y do you not ask for more money.”

t of its wa \
k.? lgg:eaz“that'readigess is shown by the people, I think it is up to the
Finance Minister to see that he obtains every possible rupee by way of
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taxation and also see that none of it is wasted, that none.of it:is squander-
ed, and that the resources of the nation are used for the betterment of
‘the country.

Now, so far as the imposition of the duty on motor vehicles and spares
are concerned, I am afraid it is going to result in very heavy transport
charges. I am told that the hon. Mr. Santhanam will have to ask for
Rs. 10 lakhs more, as a result of the proposed taxation, for the Delhi
Transport Service alone. I do not know how far that is true, but in any
case most of the provinces and States are ‘having their own transport
services and as a result of higher duty on motor spares, higher sales tax
and higher allowances to the workers on account of the implementation
of the recommendations of the Pay Commission’s report, transport
charges are going to rise.

There is also as a result of this taxation, a certain amount of handicap
in utilising Diesel oil engines and Diesel trucks. There is another sus-
picion prevalent in the country that certain industrial concerns in the
land are interested in keeping the use of petrol where it would be possible
to use crude oil and Diesel oil and that these taxation measures arwoin
to be utilised for discouraging the use of Diesel oil, which can be produce
from the excess coal that we have. I would like the hon, the Finance
Minister to look into this, because there is at least one State in India which

“wants to go over to the use of Diesel ¢ngines which according to scientific

calculations is 42 pies per mile cheaper than petrol. To the extent of
saving 42 pies per mile, there will be a saving of lakhs and crores to the
nation.

Secondly, we will be able to bring into existence an indust?' for the
manuvfacture of Diesel oil and crude oil from our excess coal. It may not

"be possible to investigate into the effects of these taxation measures just
now. But, if after investigation, it is found that it is likely to affect our
‘transport, which is the life-blood of the nation, and lead to increased price
of food-grains and other necessities of life, I am sure, the hon. the Finance
Minister will look into it.

:So far as prohibition is concerned, I have given notice of an amend-
ment which I will have no chance to move. But in the case of those pro-
vinces which resort to prohibition, in spite of the advice of the Centre, I
would suggest that the subsidies given by the Centre should be cut, so that
they may not squander the money. There is ample time for us to be vir-
tuous. t us go on with the present arrangements for ten years and
after we have secured &s much money as possible, for all the great pur-

ses for which we want it let us introduce Trohibinon. During the next
gw-years we could also prebably produce all liquor we need.

It was gratifying to note, that there is going to be some relief in the
prices of kerosene and petrol. But even here I would very much like
that the use of petrol should be cut down and the use of Diesel and crude

oil should be encouraged.

My hon. friend Mr. Sidhva referred to an investigation by a committee
which went into the guestion of taxation of epare parts. My hon. friend
the Minister for Industry and Supply will perhaps clarify whether he has
aceepted the recommendation of one single individual, as against that of

‘five tthérs who were against that proposal.

“Dr.'Matthai: He was referring to sa)%.

.Dr, Deshmukh: I think he was referring to protection to motor industry.

8o far 4s. our:#aaneds are concerned, there is teally no a t 60
economise, except the pre-determined and inelastic scale of 10 or 15 per
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cent. But I can quote instances from the Ministries with the working of
which I am familiar where insufficient consideration is shown to the
tax-payers’ money, as if consideration of Central Government’s money is
nobody’s concern and is got cheap. Schemes which cost lakhs and crores
go through as easily as those costing a few hundred rupees. If, therefore,
the Finance Minister is convinced that the crisis is not past and that we
must conserve every possible source of income, I would not mind the
Finance Minister trying to get every pie of revenue that it is possible for
him to get in whatever way he considers it proper and desirable.

Shri Tyagl: 1 will not take much time of the House. While placing
one or two points before the House, I would appeal to Dr. John Matthai,
a good Christian as he is, to listen to these points in the true spirit of
Christianity. I was under the impression that Mathematics is the safest
and most accurate medium for calculation.

uer. Deputy-Speaker: It largely depends upon the person who cal-
culates.

Shrl Tyagl: Here it does not seem so. The Finance Ministry seems to-
be manipulating these figures in a manner which really is unjust to many
persons weaker than the Central Government.

Now, the income-tax on companies has been reduced from 5 annas to 4
annas. A reduction is alwag's welcome. Now the exemption limit on in-
dividual incomes has been fixed at Rs. 3,600. Some of these people may
be holding shares in companies. These people used to get a refund of
5 annas per rupee derived from the shares. Now since it has been reduced
to 4 annas, these peogle’s income will be reduced to the extent of one
anna in five annas. his is a thing which goes against the spirit of the
exemption. The House does not want incomes below the exemption
limit to be taxed at all. It means a tax at a rate more than the rate
which the income-tax ‘fayees in the second slab will pay. They will pay
9 pies in the rupee and these people will pay one anna in the rupee. That
is a thing which may even now be cured. The Select Committee has not
taken notice of it. I suggest that an amendment may be made by which
people who get less than Rs. 1,500 may be given relief and their income
from company shares may not be reduced.

Then there is the corporation tax. It has been increased. I thought
Dr. Matthai would be fair. Let him be a judge. Let him stand between
the Government and the taxpayers. He is a good Christian. The
country has faith in his judgment. Let him decide whether his Ministry
has advised him fairly. He has increased the corporation tax from two
annas to two annas three pies whatever be the income. Now, a man who
was having an income of Rs. 1,400 or Rs. 1,500 a year from a company was
not liable to tax under the Income-tax Act. But Dr. Matthai has now
come forward with an increased corporation tax which will also fall on:
people who are getting less than Rs. 1,500 at the rate of six pies in the
rupee because he has raised the tax which is now existing from annas two
to annas two and six pies.

An Hon. Member: This does not apply to individuals.

Shri Tyagl: It applies because the income of the company is taxable,
by dincourlne, 1 mean t| teh c;:mulative 1:uro_ﬂ‘t-h of tllae compa:xy. . thy friend is
under the impression that a company is the sole property of the managing

- directors. ’!R:e income of the sﬁ:reholders will be reduced to the extent
of tax deductions. I submit that at least the lowest slab ought not to
be touched by the enhanced rate of the corporation tax. I feel that to-
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tax that slab is an offence against old usage and it is criminal to take a
pie from such people. I want to leave it to the sense of justice and
mercy of Dr. Matthai to see if he cannot even now exempt people like
shareholders getting below Rs. 1,500 from this corporation tax.

I have got one more point to mention for which I request you, Sir, .o
grant one more minute. I want to refer to the sugar question. I would
suggest to Dr. Matthai to catch his nose directly and not in a roundabout
way. Now there is a suggestion that the protection duty will go. This
duty is levied at Rs. 6-12-0 per cwt. Then there is another excise levy
at Rs. 3-12-0 per cwt. and then there is the one-fifth surcharge. We have
thus built a wall which is Rs. 12-10-0 high.

Mr. Deputy-Speaker: The old wall continues.

Shri Tyagl: But why rename the wall? Let it remain the old old cit,
wall. You want to call it a revenue wall. It was a protective wall in whicK
people had confidence. You have now changed it into a revenue wall of
the same height. The calculation will be the same. Where is the
justification of your keeping the surcharge? If the excise duty is raised
the height of the revenue wall will automatically be raised? Revenue
duty ought not to be raised in an indirect manner. I am conventionally
against any protection duty for su%ar industry to continue. If you are
going to treat it as revenue duty, please do so after the enquiry in regard
to the sugar scandal is completed, and do not relate it with the excise
duty or the surcharge. Revenue duty is a fixed duty irrespective of
excise duty.

Then, there is the idea of importing sugar from soft currency areas.
If that is done there is very poor chance of the consumer or the producer
getting any benefit of the local forces of competition.

Ch. Ranbir Singh: I cannot help saying that this Budget or the Budget
speech or the Select Committee Report would have been ideal ones had
they been presented to the House ten years ago. But today when the
voters of this house are the masses and not merely the income-tax payers.
I do not feel that this Budget or the Report of the Select Committee is an
ideal one. 1 see only one thing which can console me in this Report and
that is the Dissenting Minute of Shri Biswanath Das. I see some hope in
it if the &recedents pointed out by Shri Gokulbhai Bhatt are followed.
Though the Dissenting Minute is only that of one Member, I can assure
the hon. the Finance Minister that the overwhelming majority of the
population of this country agree with it. The income-tax payers are only
15 per cent. of the ul:opulation. Eighty-five per cent. of the people
in our land are agriculturists. My friend has several times hinted in this
House that land revenue is the subject with which the agriculturists are
more concerned and that it is a provincial subject. I can only say to that
that your voters, whom you will have to face after one year, are not
going to absolve you from the duties which they trusted you to discharge,
merely on the ground, when you say that it is a provinciu{ subject.

I want to say in this connection that there should be nb disparity in
the system of taxation of the country. Here you are levying income-tax on
the principle that a man whose income does not exceed Rs. 3,600 should
not taxed, while with regard to agiculturisto you do not show

consideration on that ground saying that the subject is a provincial s‘:b}:
{ect. This land revenue system has been prevalent in this country for

ong. There was a time whemple to say that land revenue is
rent and not a tax. I do not think that that time still continues. Now
nobady can say it is rent. It is a tax. Now everybody will have to
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agree with that view because the Government today is of the people and
‘by the people. " When the Government is that of the people, by the people
and for the people, this land revenue cannot be considered a rent. If
you just compare the land revenue system with the income-tax -system,
-you will agree with me that there is a disparity between these two systems
of taxation. A man whether he produces anything or does not produce
5 p.M anything, whether he owns a ‘bigha of land or #vhether he ¢ulti-
o vates on other’s land he is liable to pay the taxation. In any
case I could not agree that these concessions which you have given to the
industrialists or to the middle-class people are justified. @May I ask
whether you have made some grants to the Provincial Governments in
order that they may reduce the land revenue? I may tell the House
that in the Punjab the Government have been compelled to increase the
canal rates. ‘Somebody may say that these rates are for services. I
can say in reply to that that it is aboslutely wrong, because we in the
-Punjab have paid many times the amount invested on the canals. So you
cannot say that these charges are for some particular services or interest
on the investment. You may feel inclined to leave the matter aside for
the moment but you cannot say the same thing about land revenue. Un-
less and until you have got as much resources to have the same taxation
on the same footing, you should not decrease the level of taxation.

Mr. Deputy-Speaker: The hon. Member can speak for one or two
minutes more.

Ch. Ranbir Singh: Shall I be allowed to continue tomeorrow.

Mr. Deputy-Speaker: The House will sit for three or four minutes
more. They are very anxious to hear the hon. Member.

Ch. Ranbir Singh: My hon. friend, the Finance Minister, has given
many facilities to. the industrialists. @We have the Industrial Finance
Corporation, my hon. friend has not even cared to say anything about
the Agricultural Finance Corporation. My hon. friend says that it is a
provincial subject. I may just point out to him that the prices of agri-
cultural products is a central su u{'ect. My hon. friend has not been able
to give an assurance to the agriculturists today in this country that he is
prepared to buy their agricultural produce on some certain minimum
economic price whatsoever may happen. When Mr. Boyd-Orr the Sec-
retary of the U.N.O. came to this country, I had a talk with him. He told
me that even in America they could not raise the agricultural production
till the time when the Government came forward and gave an assurance
to the agriculturists that they would take the responsibility of buying the
agricultural products at a certain minimum economic price.

The other day I pointed out to my hon. friend Shri Jairamdasjee that
lakhs of maunds of gram are lying in the Punjab and in the East Patiala
State Union and they are rotting, I requested him to press the Punjab
Government and the Patiala State Union to come forward to buy that
grain. He told me that he could not take the responsibility because ' he
has not got any storage accommodation. I -want ¢o tell my hon. friénd
that if facilities for storing this -grain were given today, they may be able

.to store the-grains for some time and afterwards. they can sell that.at a
_profit. Some of my friends may say that tire money has gone to the agri-
culturists, but I do not -agree with them. May I t out ‘andther rnmng
_about the price structure? You justigo thraugh the price level of wheat.
In Jaipur where there is:no canal;system the minimum price :is fiwed . at
‘Rs. 10 and in %ombay. where there are some irrigation facilities the price
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of wheat is Rs. 17. I speak to correction as I am speaking from memory.
This disparity in the price level cannot pay {y;ou in the long run and this
state of affairs will not satisfy the agriculturist. The time has come, my
friend, when you and I will have to go before him and it will be he and his
elass who will be responsible for bringing the Members of this House.
If you want to stabilise yourself, then you must hear him and you must
be wise enough to understand the situation. I can tell you that today
the agriculturist is not very much educated but he knows his interests
and if you are not going to serve his interests, he is not going to spare
you.

The House then adjourned till a Quarter to Eleven of the Clock on
Thursday, the 30th March, 1950.
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